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LOK SABHA

March 6, 1968/ Phalguna
16, 1889 (Saka)

Wednesday,

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
INDIAN CAPITAL INVESTED ABROAD

%450, SHRI SHIVA CHANDRA
JHA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the capital invested
abroad by the Indians is facing the pro-
blem of nationalization in those coun-
tries; and

(b) if so, the reaction of the Govern-
ment of India thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B, R. BHAGAT) : (a)
Although there have been two instances
of nationalisation in recent past. .(Gov-
ernment are not aware of any such pro-
blem at the present moment.

(b) Does not arise.

»t o @ wr: f@@w § oW
IAME § wrE gt T gE R, aw ¥
IT T AT (A FTRIT AT HfgEeT
& farere afcad= gam & iR 9@ 7 @
I AW F T 9% Wifwe 93 fFaAr
gmg?

i o o WAT: AT ATAAF
FA § qAAT qT # 48
wawa  fr fore 2w & oo oft g% @,
I w & At A afer 39 oft § ey
afqng a3 T & @K I9 F @ I«
T &, N ¥ & AT s Ay guar
}, MK ag awda gHgT FF X gEa
g

Wi fig wr W A A wifeE
T 9% wifee A1 g & wqafew
srriEr & favw &1 s ¢ fr
ST F WA FT O qgAT 7T §
T I G0 T NG FH AT AT 8,
ST HET qT &S #Y A §, Y A e
FEAWE  ATH HfIET TgaAT ITAT €,
forg ¥ = s wifwe w=aT AT 2

¥ A FAw ag @ 6 oy
Tt & f formr 2o & wreha o s
TE @ 9 AW § Ama [ ame wfee
w7 & g T 9 wifke ¥ samer
¢, afz g, @ faaer sameT @) WA
F 37 gefafaal § feaem wifee & 2w,
# o § ; e ag wifiee saver A 8,
A T W §W 7 39 HfeefaeT,
gofrafaat, & wer & fF § ool Goft 3w
Wl A T I AWIN F AT AT
3 gfz qar T FG, A1 WIka T
3T A7 gl N a=w w A ?
T AT T A I AT T FHRA
Fagrgfe & 9 wiefaal & SOR &1
AvAATEE FLE AR I F F_AWA
I A Y 7 T F G G FT
2 &7

Y Wo Yo WNA : AN WG T
A s ga g, YA AN
¥ e & aw 1 A & @
Fg wgaT § & wrefw wanft aga
fait & @R AT §F @ T Ao oy
B AAIGaFgAIE A @
& o amw Aw €, PR § oot qoft
AT A gwATTR Gz W
W & § guifear s g afx
FO @ W & G T A
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¥ Y 3R 3T A rcargT o g av )
IF AW FT G AGE AN AV Aw
T mANTAFA +
fau w2 &€ 1 &< | & o
TAH FHT, I FT AW F g
faad av & g
Mfrrarw: §ageerd fF
WA qaffa ge am feaAr A
TG 9T GET &) FA WERT J49E
T RE E
it ®o TWo WM : THF (a7 Afew
mi‘gq |
o} v =7 AT wAY WG qAT
F7 % F41 A AT &1
DR, RANEN SEN : Are Government
aware that taking advantage of the
Government of India’s backing to cx-
tension of their empire in certain coun-
tries of Africa, Indian monopoly capital
has established itsclf there and this is
causing irritation to the local people
there ? If so, what steps are Govern-

ment taking to check the monopolistic
tendencies of Indian capital in Africa.

SHRI B. R. BHAGAT : There arc
two checks. One is that we only al-
low them to go where it is in our na-
tional interest. This is imposed by us.
The greater check is that they can only
go if the receiving countries want them.
In certain cases, those who have gonc
there are very much welcomed and
liked. There is no resentment,

SHRI RANGA : Where ?

In view of what has happened to our
capital invested in Burma and in view
also of the latest devclopments in
Kenya and the fate of our people there,
not only in regard to citizenship but
also in respect of their trade, employ-
ment and investments, have Govern-
ment considered the advisability of en-
couraging our capitalists and  privatc
enterprise to invest their capital here
itself, ‘specially when there is so much
more need for capital investment and
cconomic development in our own
country ?
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SHRI B. R, BHAGAT : 1 makec a
distinction between capital investments
of olden times in foreign countries and
those of recent times. In recent times,
we have allowed export of capital for
setting up either textile mills or sugar

SHRI RANGA : That is a great mis-
take,

SHRI B. R. BHAGAT : This has
been done in furtherance of the deve-
loping economic relations with certain
countries. In the present-day world,
cconomic relations are very important
in the development of friendly and poli-
tical relations with other countries. As
1 said, this should be distinguished
from the other capital. It is very selec-
tive in naturc. So there is no question
of its being donc at the cost of the
needs of our country. The machinery
is made here and so it helps in  the
economic development of the country.

SHRI RANGA : In spite of your in-
ability to protect anybody there ?

5t ®o ATo faardt : weY wEIERT
F2T & f St W 9ge & @y W
# & # S1 7gi AT AR # o
Ffaed ®1 99T 92T &, ¥ 0w w7 G
£ & g S sRa g S g
T/ AT 9gST T & 99 & ey
| WG ATHTT 3T FYATET 7 TE 2 )

A AgIRg T a8 o 7 2 fF ger
Ffuefaeea A% I F TgAwr @m
; 981 A qHK "HeZ Wi @ A
7t FT Hf9ze qRF 9T AT M@ 2 |
# gg ST 9E g 5 awiea 3w
7 fegeam #1 foaar #foea wmae 8,
form #Y agi Y Tade A A A 2

SHRI B. R, BHAGAT : Indians in
East Africa have been coming here.
There has not been much difficulty in
bringing their capital. Now the num-
ber is increasing. Their fear is that now
restrictions may be imposed by thesc
countries. This fear is there. We take
it up with those Governments so that
at least they do not suffer and their

s
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properties are safe and they are able to
bring them out,

As for capital invested, it is very sc-
lective, confined to a few projects. I
do not have information abou: the

amount,

SHRI SWELL : Is it a fact that over
the years Indian settlers in Kenya have
invested large amounts of capital for
the development of ¢hat country and
that in their flight to U.K. in the last few
days they have left their rcal property
back in Kenya ? Have any of them, in-
dividually or in groups, approached
Government <o take up with the Kenya
Government the question of their real
property in Kenya ? If so, what is Gov-
crnment’s thinking in the matter ?

SHRI B. R. BHAGAT : As regards
what has happened immediately, in the
last two or threc weeks, they have not
vet approached Government over this
question. But certainly it will be the
duty of our High Commission, if there
is any distress, to takc up the matter
with the Kenya Government.

MR. SPEAKER : We will be discuss-
ing this immigration and all that,

SHRI CHENGALRAYA NAIDU :
Even now somc countries arc inviting
Indian capital to start some,_ factories in
their countries. When the Government
allows our people to star: some indus-
tries in those countries. at least now will
they enter into some agrecements with
those countries to see that our capital
and gains would be returned to our
country ? Secondly, in Kenya and other
places, after devcloping their industrics.
our people are now not allowed to
bring back their moncy to this country,
they are not even allowed cnough
money for passage.

SHRI B. R. BHAGAT : In respect
of new ventures we accept those very
same restrictions which we ourselves
stipulate when we import foreign capi-
tal. There is no difficulty in regard #o
that. The problem about the other catc-
gory is there,

SHRI S. S, KOTHARI : What is Go-
vernment’s policy in regard to export of
know-how which earns foreign exchange
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for our country ? Is Government tak-
ing positive steps to encourage it and
enter into agreement with those coun-
tries for the safeguard of repatriation
of capital and dividends in particular ?

SHRI B. R. BHAGAT : All thosc
safeguards are there,

SHRI S. S. KOTHARI : Have you
considered entering into agreements ? 1
want a complete answer,

SHRI B, R. BHAGAT : He wanted
safeguards for repatriation of dividend.
1 said the safeguards arec there. What
more complcte answer can there be ?

SHRI D. C. SHARMA : All the re-
plies that the hon, Minister has given
give us a short-range view of the pro-
blem. There is also a long-range view of
the problem and that long-range view is
that therc is Kenyanisation in Kenya, in
Tanzania Indian capital has been al-
most cxpropriated, in Uganda the samc
thing may happen, all the countries of
the world are trying to expropriate the
capital and the propenty and the trade
which the Indians who are domiciled
there have had. In view of this, may I
know if the hon, Minister will think of
all thesc things not only from onc
year's point or two ycars’ point of view.
but from the point of view of what is
going to happen in another 10 years or
15 years ? 1 think if that is done no
Indian capital need be cxported to any
other coutry.

SHRI B. R. BHAGAT : The long-
term view is important, and when wc
enter into these cconomic relations, we
keep these things in mind.

SHRI RAMANI: In view of the
cconomic crisis in our country, we are
libcralising our conditions and inviting
more foreign capital to come into our
country. In such a situation, will the
Government think of having more capi-
tal formation. in our country, and will
Government take steps to sce that our
big monopoly capitalists are not allowed
to cxport capital to undeveloped regions
of Africa ?

SHRI B, R. BHAGAT : In all these
projecis we take into account the fact
that there is a net cconomic benefit to
our country. For cxample, when we
export know-how we get royalty in
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foreign exchange, when we invest capital
in other countries, it is in terms of
machinery manufactured in this country.

SHRI LOBO PRABHU: 1 would
like the Minister kindly to enlighten me
whether the Government is following
a double standard in respect of nationa-
lisation—nationalisation in India, but
no  nationalisation against Indians
abroad ? After all, we started this ex-
ample of nationalisation. The second
question is whether Government has
any information whether the Commu-
nist Party has changed its attitude to
nationalisation in this country, having
objected to it abroad ?

DR. RANEN SEN : The Communist
Party has not changed its attitude.

MR. SPEAKER : The second part
does not pertain to this question; only
the first part need be answered.

SHRI B. R. BHAGAT : There are no
double standards.

SHRIMATI TARKESHWARI
SINHA : After the disturbances in
Hong Kong sometime ago, many Indians
in Hong Kong wanted to bring their
capital, plant and machinery, technical
know-how and everything to India.
How many of them wanted to come
here and how many had been permitted
to come and how many had been denied
permission ? Some of them had gonc
back.

SHRI B. R. BHAGAT : The policy in
respect of import of Indian capital and
investment of Indian capital in India is
uniform; it is not related to one country
or another. It has been clarified that
they can bring in capital and there will
not be any tax on the capital that they
bring. But if capital is invested, it can
only be invested in the priority or plan
projects. It cannot be invested in other
projects; it is the same benefit which
the Indian citizens have.

SHRIMATI TARKESHWARI
SINHA ; He is not answering my ques-
tion. He says that they must invest in
priority industries. But their line is
different; they are not specialised in the
priority industries,
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MR. SPEAKER : The policy is there.
She is asking about the number of In-
dians coming from Hong Kong. Has
the Minister their number?

SHRI B. R. BHAGAT : I do not have
that exact number.

SHRI A, SREEDHARAN : The hon.
Minister says that by investment of our
capital in other countries we are trying
to develop friendly pdlitical relations
with those countries but our experience
has been very different. During the
critical days of Chinese and Pakistani
aggression, we had no friends; even
the so-called friends were sitting on the
fence. I should like to know from the
hon. Minister as to which of these
countries have come closer to us or
developed very closer political and
friendly relations with us as a result of
our investing capital in those countries?

SHRI B. R. BHAGAT : Firstly, we
do not agree that we had no friends.
It may be the opinion of the hon. Mem-
ber. Secondly, we should not judge the
achievements of certain forms of in-
vestment or economic relations in a very
short period. . (Interruptions.) 1 also
think that in the present-day world the
policy of developing friendly relations
through economic co-operation is valid;
it is adopted.by every country; it is pay-
ing dividends and it will pay us also
dividends.

ofi sidT Mad: AW wER, 7
az SAT Ag R argae 3fsfasaes
F STATAT FAT WG TLHTT 7 ¥ fagor
# g a1 g A gé § o e
iy g% g A FAT IW AT Ag qUEA
Tamy £ 3T 39 & I Sfeaamy
qeETT R fAA e &7

SHRI B. R. BHAGAT : Government
have not invested capital.

i & ATCR FAT, ¢ LA AV, FeAT
q ...

srsa wEEA : Fear feeree ww E Y
GAM| 4T T A @ Q6
Iq q< fewpee grm
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it &tam dadY : AR WG g
* day § 9g Fv=w § N fadwi F gard
Ooft it g% & 39 F AR F AT F
Tz & f oY g A Wi dear §
£ &7 fS=i9 aodY AvTwaT a5 &
& ST ¥ 1T AT AT G FeAr & A
gs & q® g0 Fa7 gF avaw faeeir av
I & ATFAT 779 3 A T F Aw@
T gt T

i To Wo WIS : TH AT FT (AT
FRAFTE | A1 77 084 & 97 F g
2 2

SHRI JYOTIRMOY BASU : May I
know, (a) whether the Indian invest-
ment that is going abroad for new ven-
turcs is wholly in cash or whether it is
in the form of any machinery of Indian
manufacture, and (b), since today those
Indians who arc very resourceful finan-
cially are living abroad, whether these
ventures are trying to mop up, collect
or raise the capital from those Indians
also?

SHRI B. R. BHAGAT : The answer
to the first part of his question is, it is
not in the form of cash but in the form
ol machinery, As for the question about
mopping up capital there, locally, the
local government or the local people
also invest,

SHRI JYOTIRMOY BASU : I mean
the Indians who are earning and work-
ing there.

SHRI B. R. BHAGAT : They may
not be in the same project but they may
be in the others. Sir, may I make one
clarification in my earlier answer? I
said there is no Government investment.
But I remember that the Oil and Natu-
ral Gas Commission have invested in
Iran for a joint venture for raising crude
oil.

e wraet war wfafa

*452. St PR WA FBAW: [T
W wAY qg TqIE FY FAT FG F

(%) wvag aa g fs wr afafa &
g ¥ fawmfor & ¢ f5 qerff
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Fat # fiw & ot W e

fafads, sk ¥ afafe o s
@ Taqrfad fear smar wnfge;

(') afz &, @t =% T A §&FT
q 7 frig fam §; R

(77) =T FTCETH FY TITYAT FA 9T
e g0 ey afw @« &3 s
Y qaraAT & 7

sfacet dawa § wow qar (o
o Al fam) : (F) fr &

(@) o (). FoET qE & T
£ avg gEamEl # afaw sRET @ §
TS 9T FM |

= §FR 97T FVAW : e WL,
& 77 ST G g oaed 2w F
a1 #Y foraet 4 @ a7 9 g fagwy
g §mY & 9w 7 feady fadely wqgEr
FHT gy &7

»i o ATo AN : AT & A FAT
ar qgfere &, YfFT FT FAT & 1R
AR qEeg WT A & fe
1 2@T A Ffow F, A FIEAQ J
Iqrey g, A1 qEEE fF W AW A 10
Fut F1 FemT g 2, R 1600
FAT TIF FY FELT T

WY gFR 7T wOAA : A e
g &1 fox fean, s g @R T &
fam @wdt ¢, =7 @ = 7 &
g7

st ®o Ao fawy: =Y § o
T g

o gFR WY wOuAW : Wi G ?

it wzw fagrQt wonedY ;e
#EET, Jaa & ag Fgv van & s e
qfeq, N wE FAM AE TN, W
fotd ®Y #% ot wT A ® fad
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s& ag & fr 9w o ey &
forrs 7

ot ®o ATo fAN: @ o &, |
AT §

=t gFW AT FTATT : AeTY W,
@ fodiE & I ag W Fg—atei a%
Fq awETd 2.

MR. SPEAKER : That means he has
read it already.

i wEw fagrQt awoddt ¢ gw SR
q I F FaNET S

ot g% W FOATY Al TF AQ
IEHT g AT FET GHTEL 9l §
& A Zar g, I FNA 7 fawrfan w1y
fifF g W F gw au W aW
IT TFA &, T 16 TG &G § a4
qFAT , FT T G 9 FT qA
F Ao mHFaR F a1
frarR s & §7?

=Y Fo ATo fAN : wrT Taew F7
Y FTEET @27 FA & 997 7 9,
WTAT RS & fawg § 78 911 @i aw
O W AT FT A, T AT EY
T T T TSN A A
T

SHRI SAMAR GUHA : In view of
the fact that computer machines are
esscntial instruments for scientific work
and also for defence equipment, and Dr.
Bhabha sometime past recommended
that India should be made self-sufficient
in the production of computer machines,
and in view also of the fact that the
Government usually purchase honey-
well type of obsolete computers from
the USA at Rs. 20 lakhs per machine,
which becomes more obsolete after one
or two years, may I know whether the
Government knows that the Indian
Statistical Unit at Calcutta had indigen-
ously designed a solid state computer—
in fact they built one—and at Jadavpur
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University also they know the techni-
que of it and, if so, whether the Govern-
ment will undertake to set up an indi-
genous project to build up computers
and make India self-sufficient in this
instrument?

SHRI L. N. MISHRA : Manufacture
of computers is one of the important
items under our programme. We already
have got foreign collaboration for the
manufacture of computers, So far as
the information given by the hon.
Member is concerned, 1 will try to look
into it. It is needless to say that we al-
ways encourage indigenous manufac-
turers,

SHRI N, K. SOMANI : The Bhabha
Committee Report is an outstanding do-
cument on our country’s requirements
in the main field of electronics. It has
made some specific recommendations
for the country to achieve a certain capi-
tal output ratio and certain items of
manufacture to be done by 1975 for
the country to achieve this performance.
In view of this, I would like to know
from the hon. Minister as to what is
the progress in the implementation of
this Committee’s recommendations, and
in view of the inability of the Govern-
ment to manufacture everything by
themselves would they allow the private
sector to manufacture these vital equip-
ments?

SHRI L. N. MISHRA : So far as the
last part of the hon. Member’s question
is concerned, we have already got a
number of private companies or units
doing the manufacture of electronic
cquipmcnts—we want to encourage them
also—especially so far as the equip-
ments and components required for
civil consumption is concerned. So far
as defence requirements are concerned,
we try to have it in the public sector
as much as possible. However, we have
also given accommodation to a private
unit, As the hon. Member already
knows, one of the important electronic
companies in the country is dealing in
the manufacture of defence equipments
also. So far as the progress is con-
cerned, as.the hon. Member knows, we
have set up a follow-up committee under
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the chairmanship of Shri Vikram Sara-
bhai. That Committee is looking into
it and the progress made so far has been
satisfactory.

SHRI RANIJIT SINGH : Will the
hon. Minister assure the House that
after these units come into production
we shall be self-sufficient at least as
regards our defence requirements in
electronic equipments ? May I also know
whether the recommendations of the
Swaminathan Committee—Shri Swami-
nathan was then Secretary, Defence
production—regarding participation of
<ertain private sector projects for manu-
facturing the same equipment which
these factories are going to turn out are
also going to be coordinated along with
the programme for these factories ?

SHRI L. N. MISHRA : As I said
carlier, out object is to achieve as much
self-reliance as possible by 1975. But
it is difficult to say that any country can
achieve hundred per cent self-reliance
in defence equipments,

NON-ALIGNED SUMMIT CONFERENCE

*453. SHRI CHENGALRAYA

NAIDU :
SHRI RABI RAY :
SHRI DEIVEEKAN:
SHRI ANBUCHEZHIAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that President
Tito has recently called upon to hold
an urgent non-aligned Summit Con-
ference to discuss the worsening situa-
tion in West Asia and Vietnam;

(b) if so,
thereto; and

(c) when the meeting is likely to be
held?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a)
to (c). Presumably the Hon. Members
have in mind certain reports of a Press
Conference held by President Tito dur-
ing his recent visit to Cairo. Govern-
ment of India are not aware of any

Government's reaction
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proposals to hold an urgent non-aligned
Summit Conference to discuss the situa-
tion in West Asia. The Governments
of India and Yugoslvia share the con-
viction that there is a need for a re-
newed cffort by the non-aligned coun-
tries in defence of peace and for pro-
moting international cooperation in the
context of the present day international
situation. It is our understanding that
President Tito proposes to enter into
consultations with friendly countries
who may be interested in participating
in such a common effort for the im-
provement of the international situation.

SHRI CHENGALRAYA NAIDU :
Sir, the Minister is recading an old reply
prepared by his office. Even in today’s
papers we have seen that President Tito
wanted to call for a conference and, I
think, hc has called for a conference.
When they meect in such committecs,
what arc the decisions that they take?
Arc they taking decisions after hearing
what the other members say? Recently
we have acted on President Nasser’s in-
formation that the Americans have
given air protection to Israelis when they
attacked them. Now he has stated that
by mistake he has said like that. If on
the basis of such false or incorrect in-
formation we take decisions, we will also
cut a sorry figure in such conferences.
Instcad of playing His Master’s Voice
records, it would be better if we get
correct information and then act and
take dccision in those conferences.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI) : May I
assure the hon, Member that it is not
an old answer which is read? I wrote
this answer after the Ambassador from
Yugoslavia had met me and the last
part of the answer includes a sentence :

“It is our understanding that Presi-
dent Tito proposes to enter into
consultations with friendly coun-
tries,......

Secondly, there is no question of this
conference taking decisions, We have
not taken any action, as the Hon'ble
Member says, upon what President
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Nasser has said, about the US forces
and so on. There is no question of
taking any decision on that. The pur-
pose of such meetings is to exchange
views and to see specifically whether we
can co-operate in economic or in other
matters which we feel are of mutual
interest or in the interest of world
peace.

SHRI CHENGALRAYA NAIDU :
1 was told that recently our Embassy
was bombed and some Indians have
been attacked. Whenever we meet in
such conferences it is better to take
some decisions to protect our people
abroad. So, will the hon. Minister
consider attending such conferences and
taking some decision in this matter?

MR, SPEAKER : Decision by these
Ministers ? Shri Rabi Ray.

o, g A qemy WEEw, oWt
o=l WEEd A FamEr f& Ssawr wrE
ST wE fa et awE @ T
FT AT AT @ & 1§ AR AT
¥ I e wEar § 5 @ wrw
AH GT TH THX FT THAA TAH 7
AT F 0 afs g, a F aw ?

woud: gfeaw aidi ;. g@% ae §
WA W FTTH ¢ 6 g 3w e
& fadw & § o' 7 TB W g
98T & fF ag &1 1 FH T g afy
I wafs g 5w 35 faw
qFAT 2| TH 9T A A o g 6
78y T® i frwe @ 1

SHRI HEM BARUA : After the
said experience of the Cairo non-aligned
conference, do Government think that
any useful purpose would be served by
another non-aligned conference ? Se-
condly, there are different shades of non-
alignment in the world—some countries
are positively non-aligned, some are
negatively non-aligned, some are simply
non-aligned; then, there are some yel-
low non-aligned countries, some pseudo
non-aligned countries and some Qquasi-
non-aligned countries, Which type of
non-aligned countries has the Prime
Ministet in mind for consultation in
the summit conference?
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SHRIMATI INDIRA GANDHI ::
Since I am not proposing these consul-
tations, therefore the question of which
countries are in my mind does not arise.
But, normally, we try to seek out areas
of agreement between different countries
and sce whether those areas can be
enlarged.

SHRI P. VENKATASUBBAIAH
A news item has appeared today that
the Yugoslav Presidant has conveyed
through his Ambassador certain matters
with regard to the problems of Vietnam
and West Asia May I know from the
Prime Minister whether by extending
the scope of the meeting and by enlist-
ing the co-operation of other countries
which are very near to our way of think-
ing they will be able to find a way-out,
of course through the good offices of
the United Nations, to find a solution
for these two problems of Vietnam and
West Asia?

SHRI B. R. BHAGAT : On both
these matters we are making efforts to
find peaceful solutions. On west Asia
in the Security Council we have subs-
cribed to the resolution and we are
enlisting the support of other countries
in this resolution. On the North Viet-
nam question wc have given expression
to our views, There we are co-operat-
ing with the other countries and the
Secretary-General of the United Nations
in finding a peaceful solution.

SHRI BAL RAJ MADHOK : We
have been often hearing in this House
about non-aligned countries but we
know that every so-called non-aligned
country is also aligned. UAR, for
example, is non-aligned but it has a
military pact with Syria and Iraq; so
is the case with others, May I know
whether there is any country which is
absolutely non-aligned, which has no
allics and no friends; if there is apy such
country which is not aligned with any-
body, may I know which those coun-
tries are?

SHRIMATI INDIRA GANDHI :
The definition of non-alignment has
been given many a time. The question
is whether you align with someone on
a specific issue; you do not necessarily
go with a group or a country on every
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issue. You judge cach issue on its
merits and take your decision, You may
certainly go with one person or another;
or, somebody else may go with you on
particular issues,

SHRI CHANDRA JEET YADAV :
From the press reports it appears that
President Tito has not only proposed
a conference of non-aligned countries
but has also come out with a new pro-
posal that all those countries who arc
specifically anti-imperialist should all be
invited to such a conference to sonsider
the political gituation as well as the
cconomic situation in the world. May
I know from the Prime Minister how
far thc Government of India agrees
inprinciple with such a conference?

SHRIMATI INDIRA GANDHI : As
we have said in this reply, at the mo-
ment therc is no specific proposal. It
is a question of taking people’s views
on different matters. Government will
also consider these matters in all their
aspects and take a decision.

SHRI K. LAKKAPPA : 1t is our past
cxperience that the summit conferences
attended by India are always mooted by
other countries. In view of the fact
that worst conditions prevail in West
Asia and Vietnam, I put it straightaway
to the Prime Minister whether this
Government will 1ake the initiative to
convene a summit conference or a non-
aligned Afro-Asian conference, exclud-
ing those countries which are hostife to
us, and sce that the situation is eased.

SHRIMATI INDIRA GANDHI : We
ar¢c very much in favour of casing the
situation. The Minister has just now
said that we are in touch with all these
who arc interested in this matter. If a
conference of the type suggested by the
hon. Member would serve any useful
purpose. we would certainly think about
it. But at this moment we do not think
that it will.

SHRI BEDABRATA BARUA : While
these non-aligned summit conferences
have been useful in an exchange of
views, they should also further our
national interest. In that regard may I
know what view the other two powers,
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UAR and Yugoslavia, have. taken in re-
gard to our stand in opposing the pro-
posed draft nuclear treaty?

SHRIMATI INDIRA GANDHI:
They have not taken any special view
of this.

SHRI S. K, TAPURIAH :; India is
the Chairman of the International Con-
trol Commission on Vietnam and it
also holds a partisan view in this con-
flict in favour of North Vietnam. Since
it docs not behove the Chairman to
takc a partisan view—it is not correct
also—may I know whether Government
wiil cither take a neutral stand in this
confiict or resign from the chairman-
ship of the Commission?

SHRIMATI INDIRA GANDHI : It
is an cxtra-ordinary statement because
cach case is seen and you have to de-
cide which side is correct on a particu-
lar 1ssue. You cannot say that a judge
takes a partisan view because he comes
10 u particular judgement.

AN HON. MEMBER : There is no-
judgement. . . . (Interruption).

SHRI S. M. KRISHNA : My charge
against this Government is..... (Inter-
rupion),

SHRI SHEO NARAIN : There can-
not be a charge during Question Hour.

MR. SPEAKER : Order, order. He
is a new Member. Let him put his
quvustion,

SHRI S. M. KRISHNA : I would not
claim any indulgence because I am a
new Member. First I am framing a
charge and then I will be coming to a
question, I am putting it to the Prime
Minister why is it that India always
gats into the position of dittoing some-
body. Last time, there was a confer-
ence convened by President Nassar and’
this time it is a conference which is
being sounded by President Tito. Now,
my question to the Prime Minister is :
Why should not India which is one of
the biggest democracies initiative some
of these proceedings? Why should it
always ditto somebody?

SHRIMATI INDIRA GANDHI :
When friends meet together-and come-



1837 Oral Answers

to an agreecment about further meeting
together, it is not dittoing anybody.

i\ rew fagQt arondadt : e ey,
¥t OF T F TAE § qAT TUTH
Wt § AW veTETAT A e A &
39 =HTEAT HY [t §F F q@AT =g
g 5 e wrem, amt @i Aurer s
gon ¥ fru 1 @ifia d@fa 73 @
T} TR AT TR F wE S
R T TN SR 2

stwe gHa wid : J varzaRe
q 9 FT KL Graey T2 & AfFA 72 27
R g i g & gfew ¥ o §
IO AN & AT AEY 2

SHRIMATI TARKESHWARI
SINHA : As this morning’s papers have
reported, President Tito has sounded the
Government about convening of this
conference with some urgency. We
know that President Tito has been fol-
lowing some kind of formula with West
Asian countries and so far he did not
succeed bccause it was not acceptable
by the Arab States. In view of the
latest news, it appears that President
Tito has sounded the Indian Govern-
ment about convening a conference.
May I know whether President Tito has
had satisfaction that the formula that hc
had mooted in the West Asian countries
is likely to be accepted by the Arabs and
whether President Tito has made any
indication about the non-alignment con-
fcrence taking up this issue and has he
also indicated to the Government as to
who arc the other members who are
likely to participate in this conference
and who have given acceptance for
participating in it?

SHRIMATI INDIRA GANDHI : As
said earlier, there is no specific pro-
posal for holding a conference on West
Asia. I am not aware of any formula
of President Tito which has mot been
accepted by the Arab countries, He is
certainly trying to find a way out. In
that connection, he has travelled to a
number of countries and found out the
views of a number of people. At this
moment, there is nothing specific.
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SHRI SWELL : I want to know
whether the Government's attenion has
been drawn to this morning’s paper re-
port that President Nasser has said that
he was wrong in accusing the United
States of America of helping Israelis in
the Arab-Israeli war last year. I want
to know whether the Government agrees
with this view of President Nasser and
whether they consider that this has
created a new situation in West Asia
that would make this non-aligned con-
ference meaningful.

SHRIMATI INDIRA GANDHI: 1
do not scc how this matter comes into
it. I do not think it affects the situation.

LIBERATION MOVEMENT IN
AFRICA

*454. DR, RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

NATIONAL

(a) whether the question of giving
effective material aid to thc national
liberation movement in Angola and
other parts of Africa, has bcen consi-
dered by Government; and

(b) if so. the steps being taken in
this direction?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) and (b). The Govern-
ment of India have rendered, and shall
continue to render, matcrial assistance
to various liberation movements in
Africa. Such assistance includes the
award of scholarships to enable students
to pursuc higher studies in India, the
supply of medicines, books, cloth, etc.
Government of India have also made
contributions to the U.N. Trust Fund
for assisting refugees from South Africa
and to the Defence Aid Fund for vic-
tims of apartheid.

DR. RANEN SEN : The people of
certain countrics of Africa, namely,
Angola, South  Africa, South-Wgst
Africa, etc. re fighting for national in-
dependence with which the Government
of India is fully sympathetic.
Besides this help which the hon. Minis-
ter has mentioned, has the Government
of India thought it necessary to render
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other sort of materfal hilp, namely,
supply of funds to the fighters for na-
tional freedom in Angola and other
places so that, barring only the people
who are against the national liberation
movement, the rest of the people will
acclaim the stand of the Government
of India in this respect?

SHRI SURENDRA PAL SINGH :
The Government of India fully sym-
pathise with the aspirations of these
various liberation organisations that are
working in Africa....

SHRI NATH PAI: Why should he
say ‘Government’ ? We also sympathise.

SHRI SURENDRA PAL SINGH : I
would say that the people of India fully
sympathise with their aspirations, and
wo are giving them every possible assis-
tance, as 1 have already indicated in' the
main answer, As regards the other
kinds of help that the hon. Member has
referred to, it is not the policy of the
Government of India to supply them
with military hardware or weapons etc..
but we arc doing cverything possible to
take up their causc on their behalf in
the UNO and other international forums,
and we are doing that from time to time.

DR. RANEN SEN : Rccently, the
Rhodesian Government have started ex-
ccuting the African freedom-fighters who
want to liberate Rhodesia from the
clutches of the fascist Government of
lan Smith...(Laughter). Mr. Speaker,
Sir, it is not a matter for laughter. It
may be a laughing matter to those gen-
tlemen who do not have any tradition
of fighting against imperialism. India
has a tradition, and, therefore, I am
putting this question in all seriousness.
Recently, there has been a big uproar
throughout the world including the
United Kingdom since the Rhodesian
Government is trying to kill or murder
—1 am deliberately using these words
kil or ‘murder’—the Rhodesian Afri-
cans and the Africans who were fighting
for the freedom of Rhodesia. But there
is no voice of protest from the Govern-
ment of India up to date. May I know
why the Government of India who have
for so long been condemning the actions
of the Rhodesian fascist race in a full-
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throated manner are now keeping silent
over this important issue?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
The policy of the Government of India
in regard to colonialism has been to
sccure for all people their rights to com-
plete independence and to have govern-
ments of their own choice. We do
condemn all these acts of repression and
oppression which take place.

Wi FIT T NA: HTT WL,
TR 3R A9T dwWET § @Y FIw
ATEHT & W & I FT O g
FE K guw gt N § A g
arzar g fr foega & sz WY fosaem
T & A I AR T AR F @Y
a1 39 1 ag fefeae anfs 6 57
F yAmEr v faeadw ¥ W
FT o MFo Hlo § T JMAT ATRAT AT
TATE T &1 qET FT AR AH FT
39 =1 faedy ufaedn 33 @ fa=w
Faafy ?

s{iadq: gfav oty © oz TTHeT 7
T A3t 9T o AT £ 1 fegwa awen
Ffama ® oY 57 Somr v @ afEA
9t 79 & wfus F7AT T AR

SHRI JYOTIRMOY BASU : Have
some Africans come to settle in Tibet?

SHRI HUMAYUN KABIR : Since
in the long run we are all dead, wilk
the hon. Minister be pleased to explain
how the grant of scholarships and simi-
lar assistance mentioned by him is going
to be effective materially in helping the
national libesation fmovements in ‘the:
short run?

SHRIMATI INDIRA GANDHI : It
gives them moral support, They appre-
ciate that help. It also helps to pre-
pare these people to take part in the
freedom struggle,
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SHRI JYOTIRMOY BASU :
service.

Lip-
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SHRI S. KUNDU : During the free-
dom struggle of these African people,
the people of this country gave their
moral support to them whereas the
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Government of India gave onmly lip-
sympathy. After some countries de-

tained freedom in Africa, the liberation
movement in Africa has assumed cer-
tain special characteristics. Government
have failed to catch up with the aspira-
tions of African nationalism whereas
China, an enemy country, has made its
impact in Africa. For instance, by
1962, within a period of two years,
China had sent out about 87 cultural
delegations and established intimate
contact with many of the African coun-
tries while the Government of India
did think to make its impact felt in thesc
countries. In view of this situation,
will the Government consider constitut-
ing a high power parliamentary com-
mittee which will study the present libe-
ration movements in Africa and the
needs of the libcrated countries and
suggest methods as to how best the peo-
ple of India and thc Government of
India—will be in a position to help
the emergent pcoples of Africa?

SHRIMATI INDIRA GANDHI :
The hon, Member’s views are not entire-
ly correct. Firstly, it is not true to
say that the Government of India are
paying only lipsservige.’. The peoples
of these African countries are fully
aware and appreciative of the steps
which the Government of India have
taken in international bodies and out-
side.

Secondly, I think all those who are
in touch with African affairs know that
although China had made some initial
gains there, they have lost in that posi-
tion now. I do not care how many
cultural delegations they sent. They do
not now having a good standing there.

SHRI S, KUNDU : What about the
formation of a parliamentary commit-
tee?

o wfw WY awid : qw &
T qF FWIET AT Therr & aTHeaansy
e iR i @en g g+ @Y, Afw
AMAFAIGINE | T A ATZAT
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& & S AT E g A% ¥
w1 faar o @ g
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78 gu g A g v@m & fod
T Fradt Fiars FT @ g !
SHRIMATI INDIRA GANDHI :
We sharc their anguish; the whole
nation shares the sufferings of these
true freedom fighters. We are thinking
of what we can do to get them relcased.
St gER T VAT IR QIW
F fau omuw s aF Fn fam g
TR AW E N0 E a7 fFar @
3 " A FE W@ § AR
T ITHT G | FAT H T 9 3T E
ragaar & foo ¥ @ 9
*7 Ho Mo AN : a7 fava F §wr
I FTH FITHT A9 gFF F AT I
JEfAEl ¥ 9T @ § WHEIEnt &
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AT WE N T @ & f war Helv o
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g1
SHRI HEM BARUA : By his omi-
nous silence, the Prime Minister of
Great Britain, Mr. Harold Wilson, has
given mute support to the white regime
in Rhodesia. What steps are the Gov-

ernment going to take to liberate Rho-
desia from this white regime and what
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new suggestions are made to him in this
matter in the interest of justice and
fairplay?

SHRIMATI INDIRA GANDHI : I
fully agree with the hon. Member’s
assessment of the situation. We are see-
ing what can be done; we are in touch
with the other people but at this mo-
ment the picture is not very clear.

WRITTEN ANSWERS TO
QUESTIONS

ReLEAst oF GoaN FreepoMm FIGHTERS

“451. SHRI  BENI SHANKER
SHARMA : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state :

(a) the number and mames of the
Goan freedom fighters confined in the
Portuguese Jails at Lisbon or other
places of Portugal with the period of
their sentence;

(b) the condition of their mental and
physical health at present and whether
they arc allowed to correspond with
their friends and relatives in India; and

(c) the result of the steps already
taken by Government in this regard and
what further steps, if any, are being
taken for their immediate release?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Two Goan freedom fighters, Shri
Mohan Laxman Ranade and Dr. Telo
Mascarenhas arc undergoing imprison-
ment in Portuguese jails. The periods
of their sentences arc 26 years and 24
ycars, respectively,

(b) According to our information
both Shri Ranade and Dr. Mascarenhas
are bearing their incarceration in Portu-
guese prisons with fortitude, Unfortu-
nately, Dr. Mascarenhas, who is 68
years of age, is not keeping good health.
They are allowed to correspond with
their friends and relatives in India.

(¢) From time to time the Govern-
ment have kept the House imformed
of the various steps being taken for.the
release of these freedom fighters, Gov-
ernment are utilising every friendly
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channel for obtaining their release, so
that they can be rcunited with their
families in India.

AMOUNT PADD BY INDIA To U.N. ORGaA-
NISATION
“455. SHRI P, GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI JYOTIRMOY BASU :
SHRI VISWANATHA
MENON :

SHRI UMANATH

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) the average amount paid annually
by India to the various U.N. Organisa-
tions; and

(b) the number of Indians employed
in such organisations?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R, BHAGAT)
(a) and (b). The information is being
collected.

NATIONAL. INTEGRATION

CouNcIL

*456. SHRI RABI RAY : Will the
PRIME MINISTER be pleased to state :

(a) whether she is contemplating to
revive the National Integration Council
in the near future; and

REVIVAL OF

(b) if so, what would be the object
of this Council and who would be its
members?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) Steps have been initiated to recons-
titute the Council.

(b) The object of the Council will be
to comsider how best natiopal integra-
tion can be promoted and strengthened.
L1:LSS/68--2
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and the threats posed to it from time to
time effectively met.

The exact membership of the Council
is being finalised.

Broapcasts FROM Rapio Moscow

*457. SHRI KAMESHWAR SINGH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that in reply
to the protest note from the Indian Gov-
crnment, the U.S.S.R. have said that
they do not control non-Governmental
Radio Stations;

(b) if so, whether there have been
further broadcasts from Radio Moscow
since then; which interfere with the
internal politics of India; and

(c) if so, the action taken by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) to (c). Attention of the Hon'ble
Member is invited to the answer given
in the Lok Sabha on February 21, 1968
to Starred Question No, 193. The
Soviet Foreign Officc have maintained
that the broadcasting station in question
was autonomous and that the Soviet
Government did not exercise any con-
trol over it. However, since the matter
was last represented to the Soviet Foreign
Office, no further broadcasts have come
to our adverse notice.

FLYING ACCIDENTs

SHRI K. HALDAR :
SHRI YASHPAL SINGH

‘Will the Minister of DEFENCE be
plcased to state : /

#458,

(a) whether a series of flying acci-
dents have taken place in the last two
months resulting in the death of a
-number of I.A.F. and Army personnel;

(b) whether Government have made
investigations into each of the accideats;
(c) if so, the findings thereof; and

(d) the steps taken to prevent such
accidents in future?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Since
1st January 1968, there have been 5
I.AF. flying accidents involving loss of
life, besides the one which occurred on
the 7th February 1968 in which an
1LAF. transport aircraft with 98 person-
nel on board is missing.

(b) to (d). Courts of Inquiry have
been held in the case of all these acci-
dents and the proceedings of the Courts
are under scrutiny. Remedial measures,
where necessary, will be taken to prevent
recurrence of similar accidents after the
proceedings of the Courts of Inquiry
have been finalised.

LIMIT OF TERRITORIAL WATERS

*459. SHRI RAMACHANDRA
ULAKA : Will the Minister of EX-
TERNAL AFFAIRS be pleased to refer
to the reply given to Starred Question
No. 436 on the 4th December. 1967
regarding the limit of territorial waters
and state :

(a) whether the matter has since
been examined by Government; and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :

(a) The matter is still under considera-
tion.

(b) Does not arise.
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EXPENDITURE ON INDIAN MissioNs/
CONSULATES

#461. SHRI S. KUNDU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government had taken
any steps to reduce the expenditure on
Indian Missions/Consulates during the
last year; and

(b) if so, the nature of the steps

taken and the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R, BHAGAT) @ (a)
Yes, Sir.

(b) The broad outlines of measures
taken to restrict cxpenditure in respect
of the running costs of our Missions/
Consulates abroad during 1966-67 fol-
lowing the devaluation of the Indian
Rupee are as follows :—

(i) Post of Officers and staff in
the Missions abroad were sanc-
tioned only after the most care-
ful examination of proposals
on the basis of work study
analysis and further considera-
tion by the Economy Board of
the Ministry of External Af-
fairs. Many posts were held
in abeyance and several pro-
posals for creation of new
posts were turned down,

In view of the acute foreign
exchange position, the budget
proposals were examined with
the greatest possible emphasis
on economy without at the
same time sacrificing the func-
tional effectiveness of our
Missions abroad.

(ii)

(iii) No new Missions were opened
during 1966-1967, and com-
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current accredition continued
to be adopted to limit expen-
ditupe on Indian representa-
tion abroad.
(iv) Savings which accrued as a
result of these economy mea-
sures were of order of
Rs. 41.93 lakhs during 1966-
67.

ByYeE-LAWS OF CANTONMENT ACT

*462. SHRI MADHU LIMAYE :
‘Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention
has been drawn to the Bye-law No. 204
of the Ahmednagar Cantonment which
says that “European and Indian clothing
shall be washed separately and kept se-
parately after being washed™;

(b) whether Government’s attention
has also bcen drawn to other obsolete
provisions of the Cantonment Act No.
11 of 1924;

(c) whether Government intend to
review them with a view to amend the
Act to bring it in line with the democra-
tic principles and the Constitution; and

(d) if not, the rcason therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) This
bye-law was framed by the cantonment
Board, Ahmednagar, in 1927 in the
matter of conditions of licences to bec
issued by the Cantonment Board to
washermen and has now been noticed
and is being cancelled,

(b) and (c). The compatability of
the provisions of the Cantonments Act
with the provisions of the Constitution
has been examined and it is considered
that no part of the Act violates the
provisions of the Constitution, How-
ever, the question of amending the Act
is already under consideration with the
object inter alia of introducing a fur-
ther clement of democratisation in Can-
tonment administration consistent with
the nature of Cantonments as Military
Stations. In the course of review of
Subordinate Legislation by a Committee
of Parliament, attention of the Govern-
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ment has been drawn to certain bye-laws
of Kanpur Cantonment requiring modi-
ficaton and necessary action has been
taken on the Committee’s recommenda-
tion, Copies of Bye-aws of each of the
Cantonment Boards on specified subjects
have also been supplied to the said
Committee as desired. Further, ins-
tructions have also been issued to the
authorities concerned to examine the
bye-laws with a view to delete the ob-
solete and repugnant provisions, if any,
contained therein.

(d) Does not arise.
INDIAN EMBAssy IN PEKING

“463. SHRI HEM BARUA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Indian Embassy in Pcking has of late
been shifted to new premises;

(b) if so. whether this shifting was
donc at the behest of the Peking autho-
ritics; and

(c) if not, what are the specific rea-
sons for this deccision to shift?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R, BHAGAT) : (a)
to (c). On the insistence of the Chinese
Government, the Indian Embassy has,
moved to new premises under protest.
The correspondence exchanged om the
subject with the Chinese Government
is placed on the Table of the House.

|Placed in Library. See No. LT—
363/68).
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NEW RANKS IN ARMY

*465. SHRI K. P. SINGH DEO:
Will the Minister of DEFENCE be
pleased to statc :

(a) whether Government propose to
create some new additiopal ranks in
the Army and Navy;

(b) if so, the additional ranks pro-
posed to be created;

(c) the reasons therefor; and

(d) the expenditure likely to be in-
curred on the creation of these ranks?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to
(c). Government have decided to up-
grade with effect from March 1 certain
appointments in all the three Services
in consonance with the increase in res-
ponsibilities attaching thereto and to
improve the career prospects in the
armed services.

The upgradations effected are :

ARMY
Maj. Gens. to Lt, Gens. .. 5
Brigs. to Maj. Gens, .. 10
Cols. to Brigadiers .. 15
Lt. Cols. to Cols. .. 55
NAVY

Vice Admiral to Admiral

Rear Admiral to Vice Admiral ..
Commodores to Rear Admirals ..
Commanders to Captains .o

BN ==
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(d) The upgradations in the Army
and the Navy are expected to cost
Rs. 3.30 lakhs per annum,

DISRESPECT SHOWN TO NATIONAL FLaAG
IN MADRAs

“466. SHR1I HEM RAJ :
SHRI M. L, SONDHI :

Will the Minister of DEFENCE be
plcased to state :

(a) whether it is a fact that the
students of the N.C.C. in Madras show-
cd disrespect to the National Flag as
well as to the National Anthem on the
Republic Day Celebrations; and

(b) if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) No.

(b) Does not arise.

WARNING GIVEN BY SovIET UNION
ABOUT NON-PROLIFERATION TREATY

“467. SHRI DEVEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government's attention
has been drawn to a news appearing in
the “Statesman” of the 18th February,
1968 that warning had been given by
the Soviet Union that countries which
did not join the treaty to ban the spread
of nuclear weapons would not benefit
from the same nuclear cooperation as
countries which signed the treaty; and

(b) if so, Government's reaction

thercto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a)
Yes. Sir.

(b) The representative of USSR,
which is one of the sponsors of the
draft Treaty on non-proliferation of
nuclear weapons, was evidently explain-
ing his Government's understanding of
the Treaty. The Government of India’s
position has already been made clear to
Parliament.
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ENTRY OF PAk. BoaTrs INTO INDIAN
TERRITORIAL WATERS ALONG THE KUTCH
CoAsT

*468. SHRI S. R. DAMANI
SHRI YASHPAL SINGH :
SHRI M. L. SONDHI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Pakis-
tani boats along with their crew werc
apprehended by the Border Police along
the Kutch coast recently;

(b) if so, the number of boats taken
into custody; and

(¢) the action Government proposc
to take to stop such illegal entry into the
Indian territorial waters?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). Thirty three Pakistani vessels along
with their crew have been apprehended
in Indian territorial waters off Kutch
Coast. Of these. thirty werc appre-
hended by the Indian Navy, two by the
Police and one by the Customs authori-
ties.

(¢) Diplomatic und other suitable
measures have been taken to prevent
such illegal entry.

PRESENTATION OF INDIA’s CASE BLFORE
KuTcH TRIBUNAL

*469. SHRI M. L. SONDHI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the names and academic quali-
fications in international law of persons
connected with the preparation and pre-
sentation of the Indian case before the
International Kutch Tribunal;

(b) the name of the person whose
responsibility it was to coordinate the
work of all the legal experts, the reasons

for his appointment and the amount
paid as remuneration;
(c) the total number of journcys

made by the Indian nationals and also
by their families during the preparation
and presentation of the Kutch case by
India; and
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(d) the total number of hearings and
the number which were at India’s re-
quest?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a)
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
364/68.]

(b) Shri C. K, Daphtary, being the
Attorney-General of India, was appoint-
cd as the leading Counsel, and in that
capacity he was in charge of the co-
ordination of the work of all the legal
cxperts. He has so far been paid
Rs. 94,080 as fees in connection with his
appearance on behalf of India before
the Tribunal.

(c) The information is being collect-
ed.

(d) The total number of hearings
was 170. The hearings were held
according to the rules of procedure
adopted by the Tribunal,

ConsurTaTioN WITH U. K. GOVERN-
MENT ABOUT ENTRY OF KENYA INDIANS
N UK.

“470. SHRI D. N. PATODIA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Gov-
crnment of U.K. had consultations with
the Government of India over the ques-
tion of entry of Kenya Indians into
UK.

(b) whether it is also a fact that
more restrictions are likely to be im-
poscd on the entry of the Indians against
the pledge given by the Tory Govern-
ment; and

(¢) how many of the Kenya Indians
have so far been secttled in UK. and
how many of them remain to be eva-
cuated from Kenya?

THE 'DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) Yes, Sir.

(b) A ncw law governing the entry
into the UK. of holders of UK. and
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Colonies passports came into force on
the 1st March, 1968,

(c) People of Asian origin in Kenya
holding UK. and Colonies passports
were estimated to be between 100,000
and 130,000. According to various
press reports, about 15,000 of them are
said to have arrived in the U.K. before
the new law was enacted. The rest arc
stilll in Kenya.
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HeLP For CIVILIAN VICTIMs IN SOUTH
VIETNAM

“472. SHRI CHENGALRAYA

NAIDU :
SHRI K. N. PANDEY
SHRI DEIVEEKAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Consulage-General for South Vietnam
has approached the Government of
India to help the civilian victims and
those rendered homeless as a result of
the attacks of the Victcongs on densely
populated areas of several South Viet-
namese cities; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes, Sir.

(b) Government of India has arrang-
cd to send medicines and powdered
milk worth Rs. 10.000/- through the
Red Cross Society of India.

FiLMs ON NATIONAL ANTHEM AND
NaTIONAL FLAG

473. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Central Government
have advised the State Governments
that worn-out films of the National
Flag and National Anthem should not
be displayed; and

(b) if so, the State Governments’

reaction thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH) : (a) Yes, Sir.

(b) Replies received from some of
the State Governments and Union Terri-
tory Administrations show that they
have issued necessary dnstructions to
the managements of cinema houses.
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U.S. MILITARY BASE AT BUDHBER IN
PAKISTAN
*474. SHRI SHIVA CHANDRA
JHA :

SHRI J. M. BISWAS :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
United States have established a military
Telecommunication Centre and Moni-
toring Base at Budhber in Pakistan;

(b) if so, whether the US, army
will be in a position to take clear pic-
tures of all the air activities of India
thereby endangering our defences; and

(c) if so, the rcaction of Government
thereto and the measures planned to
counteract it?

THE MINISTER OF STATE IN
THE MINISTERY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT)
(a) According to our information a
U.S. Air Force Communication Group
Base was set up in 1958-59 in Badber
ncar Peshawar and is still in existence.

(b) W¢ have no information about
this.

(c) Does not arise.

TASHKENT DECLARATION

*475. SHRI HEM BARUA will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Pakistan
has been violating deliberately the Tash-
kent Declaration by intruding into our
airspace, resorting to firing across the
border and by collecting arms and
ammunition from foreign sources to be
used against India; and

(b) if so, the measures taken by
Government to see that the Tashkent
Declaration is not violated with such
impunity by Pakistan?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a)
and (b). Every time there has been a
violation of the Tashkent Declaration
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by Pakistan, Government of India have
lodged a protest. The House has been
informed of these violations in answer
to questions put in this House from
time to time, Measures to prevent
violations include meetings of the Chiefs
of Armies of India and Pakistan and
of the respective Air Forces. At these
meetings, procedures and guide-lines to
prevent violations have been evolved.
As regards the acquisition by Pakistan
of arms and ammunition from foreign
sources, attention of Hon’ble Members is
invited to the answer given in the Lok
Sabha on December 11, 1967 to Starred
Question No. 509 in which reference
has been made to the previous questions
answered on the same subject.

PAKISTAN'S WAR-LIKE PREPARATIONS ON
RAJASTHAN AND GUJARAT BORDERS

*476. SHRI K. P. SINGH DEO :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that since
1965 conflict, Pakistan has been cons-
tructing a number of posts apart from
constructing a new airfield at Mugerbin
and Chor along the Gujarat and Rajas-
than Border and has also concentrated
its forces, all along the border specially
trained in desert warfare;

(b) whether Government are aware
that Pakistan has stationed a Division
at Biliari near Amarkot and has recent-
ly sent a train load of American and
Chinesc tanks to the Biliari military
centre; and

(c) if so, the reaction of Govern-
ment thereto and steps taken to streng-
then the borders?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) to
(c). Government keep a close watch on
Pakistan military activity across our
borders, including construction of items
of military significance, movement of
troops etc. While it is not possible to
disclose details, it can be indicated that
there have been no movements across
the Gujarat and Rajasthan borders
which may be a cause for alarm, All
steps necessary for ensuring the security
of the country are duly taken as a part
of operational plans.
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EXPLOSION IN AMMUNITION FACTORY,
KIRKEE

*477. SHRI =~ BENI
SHARMA :

SHRI S. M. BANERIJEE :
SHRI D. C. SHARMA :

Will the Minister of DEFENCE be
pleased to state :

SHANKER

(a) whether three workmen were
killed in an explosion in the Ammuni-
tion Factory, Kirkee on the 21st Feb-
ruary, 1968;

(b) whether any inquiry has
held into the explosion;

been

(c) if so, the outcome thereof; and

(d) the action proposed to be taken
in the matter and to help the families
of the victims?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI L N. MISHRA) : (a) One
industrial employee was killed the ex-
plosion on 21-2-1968; one died later on
the samz day after admission in the
Military Hospital,

(b) A Board of Enquiry consisting
of 3 officers has been appointed to look

into the causes of the explosion and
to suggest remedial measures,
(¢) and (d). The findings of the

Board of Enquiry arc awaited. A state-
ment of the measures taken to render
help to the families of the deccased
cmployees is laid on the Table of the
House.

STATEMENT

The following measures have been
taken to render assistance to the families
of the two industrial employees who
died in the accident at Ammunition
Factory, Kirkee on 21-2-1968 :—

(i) Rupees 1,000/- have been paid
in cash to either widow from
the Shahaney Memorial Trust
Fund on 22-2-1968.

(ii) A sum of Rs. 75/- each has
been paid in cash to the

MARCH 6, 1968

WrittenAnswers 1862

widows from the Ammunition
Factory Credit Society. A
further sum of Rs. 75/- will
be paid in 3 instalments. In
addition, Rs., 500/- is being
paid shortly from the Death-
cum-Benevolent Fund of the
Society.

(iii) Claims for payment of com-
pensation under the Workmen’s
Compensation Act have also
been submitted. The families
will also receive family pen-
sion and death gratuity as
admissible under the rules.

(iv) Widows of both the deceased
employees have been offered
employment as  Labourer
grade ‘B’ in the pay scale of
Rs. 70-85. They are expected
to join duty shortly.

PAYMENT OF ARREARS TO LN.A.
PERSONNEL

“478. SHRI K. P. SINGH DEO
Will the Minister of DEFENCE be
pleasad to state :

(a) whether it is a fact that Govern-
ment have decided to pay to the I.N.A.
men their forfeited pay and allowances
partly in cash and partly in National
Saving Certificates:

(b) whether it is also a fact that the
Azad Hind Fauj Association has repre-
sented to Government for the payment
of their dues in cash only;

(¢) if so, whether Government have
agreed to the request made by the Azad
Hind Fauj Association; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). Yes. Sir.

(c) No. Sir,

(d) Since a substantial amount would
have to be paid, it has been considered
necessary to spread over payment over
a longer period. In any case, National
Saving Certificates will be encashable at
any time after two years from the date
of their .issue.
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Fnat “EVENING IN  Paris”

3010. SHRI B. N. SHASTRI ; Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the Hindi
Film “An Evening in Paris” is objection-
able from the communal point of view;

(b) whether it is also a fact that the
exhibition of this film ijs banned in the
State of Punjab; and

(c) if so, the action taken thereon on
all-India basis?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) The Central Board
of Film Censors did not think the film
in its censored form was objectionable.

(b) Yes, Sir.

(c¢) Government is seized of the mat-
ter and a decision on an all-India basis
will be taken shortly,

UNITED NATIONS COMMISSION ON
INTERNATIONAL LaAw

3011. SHRI DIEVEEKAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether it is a fact that India
has urged the United Nations Commis-
sion on Intemational Law at its mecting
held on 29th January, 1968 to examine
existing rules, laws and conventions and
sec how far they were compatible with
the norms and concepts of developments
recommended by United Nations Con-
ference on Trade and Development:

(b) if so, how far India has been ablc
to press her point; and

(c) the other proposals put forward
by the Indian representatives at the
meeting?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY.
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) Yes. Sir. The Indian Representa-
tive at the first session of the United
Nations Commission on International
Trade Law held in New York between
29 January and 23 February, 1968, em-
phasized that the work of the Commis-
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sion should be fully in line with that of
UNCTAD. It was further stated on
behalf of India that the Commission, in
cffect, should function as the legal
organ of UNCTAD and carry out its
mandate,

(b) The view-point expressed by the
Indian representative was supported by
the majority of other delegations and
was not opposed by any delegation.

(¢) After a three-week dead-lock in
the Commission regarding its future
work programme, the Indian represen-
tative, supported by representatives of
other Asian-African countries, put for-
ward a proposal on the subject which
was unanimously adopted and thus faci-
litated the successful functioning of the
Commission. On the basis of this pro-
posal the Commission will give priority
to (a) the international sale of goods,
(b) commercial arbitration, (¢) inter-
national payments.

NUCLEAR AGRO-INDUSTRIAL
COMPLEX

3012. SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that a nuclear
agro-industrial complex plan has been
proposed by the Government of U.S.A.
for India to help this country to accele-
rate jts food production programme;

(b) if so, the details thereof; and

(c) the reaction of Government there-
to?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(1) No such proposal has been made by
the U.S, Government.

(b) and (c¢). Do not arise.

Roaps CONSTRUCTED WITH  INDIAN
HELP IN NEPAL, BHUTAN AND SIKKIM

3013. SHRI SHIVA CHANDRA
JHA : Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) how many miles of roads have

been constructed uptil now with Indian
help in Nepal, Bhutan and Sikkim; and
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(b) how many more miles of roads
are to be constructed during the Fourth
Plan period?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS

(SHRIMATI INDIRA GANDHI)
(a) Approximately 819 miles uptil
31-12-1967.

(b) A total of approximately 445
miles during the period 1-4-1966 to
31-3-1971,

ALLOTMENT OF FUNDs FOR BHUTAN

3014. SHRI BISHWANATH ROY :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether during the period of
the Fourth Five Year Plan more funds
are proposed to be allotted for the deve-
lopment of the Kingdom of Bhutan; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY.
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) and (b). The attention of the Hon’-
ble Member is invited to the answer
given in the Lok Sabha to Unstarred
Question No, 1076 on 20-11-1967.

DiscussioN IN A.LLR. ON THE SPEAKER
WEST BENGAL

3015. SHRI MOHAMED ISMAIL :

SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether the recent actions of the
Speaker of West Bengal Assembly were
discussed on the ALR.;
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(b) if so, whether any similar dis-
cussion was held on the action of the
Governor of West Bengal; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMA-
VION AND BROADCASTING (SHRI
the West Bengal situation was discussed
special programmes of All India Radio,
K. K. SHAH) : (a) and (b). In the

in which the constitutional role of the:
Spcuker and the Governor and the im-
plications of their actions were also dis-
cussed.

(c) Does not arise.

PERMANENCY OF STAFF OF ATOMIC
MINERALS DIVISION
3016. SHRI KANWAR LAL
GUPTA :

SHRI N. S. SHARMA :
SHRI R. S. VIDYARTHI :

Will the PRIME MINISTER be
pleased to state :

(a) whether the Ministerial/ Adminis-
trative/ Technical Gazetted and Non-
gazetted staffl of the Atomic Minerals
Division has been declared permanent
after rendering qualifying service: and

(b) if so. the details thereof separate-
Iy ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). The confirmation of the
stafl of the Atomic Minerals Division is
in progress and is expected to be com-
pleted in the near future., 85 scientific,
9 technical and 5 administrative/minis-
terial gazetted staff have already been
confirmed against permanent posts.
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SErRvicE CONDITIONs OF THE EM-
PLOYEES OF THE ATOMIC MINERALS
DrvisioN

3017. SHRI KANWAR LAL

GUPTA :

SHRI N. S. SHARMA :
SHRI R. S. VIDYARTHI :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the ser-
vice conditions regarding promotions in
the Atomic Minerals Division are diffe-
rent from those followed in other
Divisions of the Department of Atomic
Energy.

(b) whether it is also a fact that the
staffl in the Bhabha Atomic Research
Centre and other Divisions is considered
for promotion on completion of 5 years
of service in one grade; and

(c) if so, the reasons for not follow-
ing similar practice in Atomic Minerals
Division”

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) Yes. in some grades,

(b) Yes. for promotion to certain
grades.
(c) The activities of the Bhabha

Atomic Research Centre are rather diffe-
rent from those of the Atomic Minerals
Division. which like the Geological Sur-
vey of India, is devoted principally to
survey and prospecting.

fRw fewa wivd @ gatawat 71
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a1 fad qat 71 99 57 7 g o
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LAF. HELICOPTERS BY
MINISTERS

UsE oOF

3019. SHRI NAMBIAR :
SHRI JYOTIRMOY BASU :
SHRI E. K, NAYANAR :
SHRI UMANATH :

Will the Minister of DEFENCE be
plcased to state :

(a) how many times I.A.F. Heli-
copters have becn used by the Prime
Minister and other Ministers during the
last nine months;

(b) the cost of such flights; and

(c) the circumstances under which
I.LAF. Helicopters arc given for civilian
use?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) 25
times during the period from 1-5-67
to 31-1-68,

(b) Rs. 4,94,945. \
(c) IAF Helicopters are given for

civilian use normally in the public
interest.
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FOREIGN DIPLOMATS ASKED TO LEAVE
INDIA

3020. SHRI P. P. ESTHOSE :
SHRI K. RAMANI :
SHRI JYOTIRMOY BASU :

SHRI SATYA  NARAIN
SINGH

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) in how many cases, since 1947,
foreign diplomats from the Western
countries have been asked to leave
India; and

(b) under what circumstances?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) and (b). The required information
is being collected and will be laid on
the Table of the House as soon as possi-
ble,

INDIAN EconoMic CONFERENCE

3021. SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the
Indian Economic Conference held at
Madras recently has suggested that a
panel of top industrialists and business-
men be formed to advise the Planning
Commission to formulate plan priorities:
and

(b) if so,
thereto?

THE PRIME MINISTER, MINIJS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) No such suggestion has been re-
ceived by the Planning Commission
from the Indian Economic Conference.

Government’s  reaction

(b) Does not arise.
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INpaN HicH CoMMissioN, Lonpon

3022. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the annual expenditure incurred
on the India High Commission at
London;

(b) whether Governmen: have exa-
mined the possibility of effecting eco-
nomy in the working of our diplomatic
Mission at London; and

(c) if so, the steps being taken in
this direction?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TEK OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Rs, 1,27,64,900 for the year 1967-
68 (final estimates),

(b) and (¢). Yes, Sir. Reduchon of
posts angd rationalisation of certain as-
pects of the work in the High Commis-
sion of India, London has been recom-
mended by the Foreign Service Inspec-
tors who inspected that Mission in
March-April 1967. Some reduction of
posts has already been achieved and
further implementation of the report
is under consideration in  consultation
with the other concerned Ministries.

AutoNoMous PropucTioN Boarp

3023. SHRI D. N.
Will the Minister of
pleased to statc :

PATODIA
DEFENCE be

(a) whether it is a fact that Govern-
ment propose to sct up an autonomous
Production Board on the lines of the
Railway Board for defence industry;

—~

(b) if so, what would be the com-
position and functions of the Board;

(c) to what extent the proposed
Board would increase the cfficiency of
the working of the defence industries;
and

(d) the estimated expenditure invol-
ved?
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THE MINISTER OF STATE IN Cuttack Station of the All India Radio

THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA) : (a) No, Sir.

(b) to (d). Do not arise.

izt & gaa @di & =0 aferx
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() a1 ()., 9 & & T

EXPENDITUTE INCURRED ON EXTRADITION
PROCEEDINGS OF DR. TEJA

3026. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the total cost
incurred by Government so far in the
case of Dr. Dharam Tcja for the extra-
dition proceedings?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
The information is being collected and
will be  placed on the Table of the
Hou-c.

Buitoing ForR A.LR. STATION, CUTTACK

3027. SHRI RABI RAY : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(1) whether there is any proposal
to construct a separate building for

and make further improvements; and

(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Yes, Sir.
The draft Fourth Five Year Plan of
All India Radio provides for the cons-
truction of a building for the permanent
studies and office accommodation at
Cuttack. This project will be taken up
for implementation when the requisite
resources and foreign exchange become
available,

QUAsI-PERMANENT OFFICIALs IN M.E.S.

3028. SHRI Y. A, PRASAD :
SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN .
SHRI P. P, ESTHOSE :

Will the Minister of DEFENCE be
plcased to refer to the reply given to
Unstarred Question No, 4673 on the
18th December, 1967 and state :

(a) whether the information has
sincg been collected; and

(b) whether steps have becn taken to
make all the quasi-permancnt officials
of over 3 years 'standing, permanent
before the end of the current financial
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) The informa-
tion has since been collected and a
statement fulfilling the assurance given
in answer to Unstarred Question No.
4673 on 18-12-1967 has been ‘laid on
the table of the Lok Sabba by the
Minister of Parliamentary Affairs on
1-3-1968.

(b) Reviews are being carried out
with a view to convert as many tempo-
rary posts as possible into permanent
ones in accordance with the existing
orders. On completion of the reviews
and after permanent posts have been
sanctioned, Quasi-permanent officials
eligible for confirmation will be con-
firmed to the extent permanent vacancies
have been sanctioned.



1873 Written Answers

PERFORMANCE OF INDIAN  MISSIONS

ABROAD

3029. SHRT KAMESHWAR SINGH:
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Secretary, External Affairs Ministry,
from time to time assesses the perform-
ance of the Indian Missions abroad;

(b) if so, when the High Commission
in London was assessed last; and

(c) the result of the assessment?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) Inspections of our Missions abroad
are conducted from time to time by the
Foreign Service Inspectors,

(b) In March-April. 1967.

(c) The Inspectors have made re-
commendations regarding a reduction
of posts as well as the rationalisation
of certain aspects of the working of
the High Commission. Some reduction
of posts has been achieved already and
the implementation of other recommen-
dations of the Inspectors is under con-
sideration in consultation with concern-
ed Ministries.

ACQUISITION OF LAND FOR DEFENCE
PURPOSES NEAR GURGAON

3031. SHRI ABDUL GHANI DAR:
‘Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that large
tracts of land have been acquired in

the District of Gurgaon for Defence
purposes:
(b) if so, the total acreage of land

acquired for the purpose so far;

(¢) whether it is also a fact that no
«compensation and rent has been paid
to the owners of the lands so far;
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(d) whether it is a fact that an assur-
ance was given by the Prime Minister
for an early payment of compensation;
and

(e) the reasons for non-implemen-
tation of the Prime Minister’s assurance ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to
(e). About 4757 acres of land have
been acquired for Defence purposes in
the Gurgaon District. In addition, some
land is also held under requisition and
hirc. Almost the entire amount sanc-
tioned as acquisition cost has been paid
as compensation for the acquired land.
Raznt for the requisitioned land has been
paid up to the end of March, 1966 and
that for the hired land up to 12th
Deccember, 1964. Rcepresentations have
been made to the Prime Minister for
carly payment of the amounts duc to
the persons intercsted and cvery possible
cffort is being made for the disbursc-
ment of the arrears,

ORDNANCE EQUIPMENT FACTORIES

UNIT

3032. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE bc¢ pleased
to state :

(a) whether Ordnance Equipment
Factories’ Unit has still its Headquarters
at Calcutta;

(b) the reason for not shifting the
same to Kanpur; and

(c) when a final decision is likely to
be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) Yes, Sir.

(b) The Headquarters of the Ord-
nance Equipment Factories Group could
not be shifted from Calcutta so far,
mainly on account of the non-availability
of accommodation at Kanpur for the
office and the staff. There are also
certain administrative problems which
are under examination.

(c) The decision to have the Head-
quarters of this Group at Kanpur al-
ready eists, Actual move will take
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place as soon as suitable accomoda-
tion is available and the administrative
problems have been worked out.

INDUSTRIAL COUNCIL MEETING

3033. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE be pleased
to state :

(a) whether a meeting of the Indus-
trial Council took place on the 22nd,
23rd and 24th January, 1968 at
Tiruchirapali;

(b) if so, the decisions taken therein;
and

(c) whether any Standing Commit-
tec has been formed for their imple-
mentation ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) to (c).
A statement is laid down on the Table
of the House. [Placed in Library. See
No. LT-365/68].

ALR. PROGRAMME  FOR FOREIGN
COUNTRIES
3034. SHRI BENI SHANKER
SHARMA :
SHRI SHRI GOPAL
SABOO :
Will the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state :

(a) whether Government arc aware
‘that even after 20 years of the Indepen-
dent existence, there is too much ignor-
ance in foreign countries about the
principles and ideals India stands for;
and

(b) if so, whether there is any
scheme for galvanising its propaganda
machinery to project the correct image
of India abroad?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) It is not correct
and at best a matter of opinion;
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(b) The Information Service of
Ministry of External Affairs is alert.
This Ministry makes and supplies
journals, newspapers, periodicals, books,
films, pamphlets, booklets, pictures and
AIR programmes very extensively. Be-
sides, important current Indian affairs,
political, social and cultural, are covered
in A.LR. programmes directed to foreign
countries. The area of coverage could,
however, be enlarged and more satisfac-
tory service introduced when the super
power medium wave and High Power
Short Wave transmitters become avail-
able.
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SETTING UP OF ATOMIC POWER STATION
IN INDIA

3041. SHRI BHOGENDRA JHA :
Will the PRIME MINISTER be pleased
to refer to the reply given to Unstarred
Question No. 1070 on the 20th Novem-
ber, 1967 and state :

(a) whether the broad suggestions
made by a party for collaboration in
building up Atomic Power Stations in
India have been pursued, and

(b) if so, the details thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) and (b) The suggestion is under
consideration.

PAY AND ALLOWANCES OF JAWANS

3042. SHRI BHOGENDRA JHA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have in-
creased the pay and allowances of the
Yawans of the Armed Forces in propor-
tion to the increase in the prices of
necessities of life as compared to 1947;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b) A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-366/62].

(c) Does not arise.
INDIAN STATISTICAL INSTITUTE

3043. SHRI RAMACHANDRA
ULAKA : Will the PRIME MINISTER
be pleased to refer to the reply given
to Starred Question No. 726 on the

18th December, 1967 and state :

(a) whether any decision has since
been taken on the recommendations of
the Review Committee of the Indian
Statistical Institute; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHKIMATI INDIRA GANDHI) :

(a) Not yet, Sir.

(b) Does not arise.

’

SCHEMEs FOR ORISSA FOR FOURTH
FivE YEAR PrLAN

3044. SHRI RAMACHANDRA
ULAKA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Orissa Government
have submitted their schemes for in-
clusion in the Fourth Five Year Plan;

(b) if so, the main features thereof;
and

(c) the estimated amount to be spent?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) No, Sir.

(b) and (¢) Do not arise,
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ExeEMPTION OF FiLMs FROM ENTER-
TAINMENT Tax

3045. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2053 on the 27th November,
1967 and state :

(a) whether the information regard-
ing the exemption of films from enter-
tainment tax has since been collected;

and
(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING, (SHRI
K. K. SHAH) : (a) and (b) Statement
showing details of films exempted from
Entertainment tax by State Govern-
ments/ Union Territories is placed on
the Table of the House. [Placed in
Library. See No. LT-367/68].

26 FAFL WY AT fww H owfa
e

3046. =Y Mo Sfto @l : T
a1 AR FERW At A q@W AT
Fqr F4G1 e

(F) Frag a9 & 5 26 sWaqY,
1968 # W Ja@¥ 9T a1 o F
srfaa “wfr avaea’ w1 e fed
N & 1 y@er A v o e
fear v ;

(@) afzx g, ar smeTwETR g
g W e Y & wfa T e Y
ITEAT T F W7 T F ;AR

(7) T WX F AR w7 AR
T FHATEY FF 7 27

FAT X qATCor Aot (st Fo Fo
wg): (%) s, 9wy e
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#fw amm oA & fod sdfee
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(=) = sy Fream § fafwa
HTAT & TAIT FT LT FIQAT 1 ITa9-
s g g d ; AR

() EFNFTIF T IW R
I & ?

sfer et warera § e wa (5 o
o fam) : (F) S 4

(&) qar () : s¥dw daefar &
12 AT & Tenares & famio Y awar
feara 1966 ¥ @@ & T B, WX
FIAT IATET IIAH FEAEF qT A
qft & fau gafer awer T 3

PrRODUCTION OF GUNs BY ORDNANCE

FACTORIES
3049. SHRI MAHARAJ SINGH
BHARATI: Will the Minister of

DEFENCE be pleased to state :

(a) the number of revolvers and guns
produced annually by the Ordnance
factories to meet the civil needs; and

(b) the time by which the production
to meet full demand is likely to be
achieved ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA) : (a) and (b)
No revolvers for civil needs have so far
been produced in ordnance factories.

The manufacture of 12 bore DBBL
guns which was suspended at the end of
1962 was resumed in March, 1966 and
on the basis of the programme in hand
it is expected that the civil demand will
begin to be met in full during 1968-69.

ANNUAL PLANS FOR HIMACHAL PRADESH
FOR 1966-67 AND 1967-68

3050. SHRI HEM RAJ : Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that the
Annual Plan for 1966-67 was formlat-
ed for the Himachal Pradesh before-the
integration of the Punjab Hill Areas
with it on the 1st November, 1967;
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(b) if so, what was its 8ize and
amount involved;

(c) whether it is also a fact that for
the formulation of the Annual Plan
1967-68, the Punjab Hill Areas had
been integrated with Himachal Pradesh;
and

(d) if so, by what amount the second
Annual Plan of Himachal Pradesh was
increased ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (c) Yes, Sir.

(b) and (d) The approved Plan out-
lay for 1966-67 and 1967-68 amounts {0
Rs. 9 crores and 15.72 crores respec-
tively,

A.1.R. PROGRAMME OF KRISHI DARSHAN

3051. SHRI RAM CHARAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the All
India Radio have started the programmec
of Krishi Darshan for the rural areas of
80 villages of Delhi from the 26th
January, 1968;

(b) if so, the total number of tele-
vision sets provided for 80 villagers;
and

(c) whether these television sets
have been provided free of cost to the
villages ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING, (SHRI
K. K. SHAH) : (a) Yes, Sir. The pro-
gramme of Krishi Darshan was started
from 26th January, 1967.

(b) One set each has bcen provided
to 80 villages,

(c) Yes, Sir.

MANUFACTURE OF TANKs AT AvADL

3052. SHRI RAM CHARAN : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
Ordnance Factory at Avadi has been
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manufacturing tanks for our defence
purposes; and

(b) if so, the percentage of imported
parts used in the manufacture of tanks?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) The
Heavy Vehicles Factory at Avadsi has
been manufacturing Vijayanta tanks for
defence purposes.

(b) At present we use some imported
components also; it is however planned
to progressively increase the indigenous
content.

SHRI JAYAPRAKASH NARAYAN’s VisiT
ABROAD

3053. SHRI SHIVA CHANDRA
JHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is a fact that Shri
Jayaprakash Narayan has gone on a
visit to foreign countries; and

(b) if so, the countries he would be
visiting and the facilities that have been
arranged by the Indian Missions in
those countries for him?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) Yes, Sir.

(b) We were informed that the coun-
tries being visited by Shri Jayaprakash
Narayan were Thailand, Cambodia,
Japan, the United States of America,
Great Britain, Federal Republic of
Germany, the Soviet Union and Afgha-
istan, We have requested our Missions
to accord Shri and Shrimati Jayaprakash
Narayan the necessary facilities and
courtesies.

PRIVATE SECTOR Vis-A-Vis PusLiC
SECTOR UNDER THE PLANS

3054. SHRI SHIVA CHANDRA
JHA : Will the PRIME MINISTER be
pleased to state :

. (a) whether it is a fact that the
Plans in India have boosted up the
private sector;
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(b) if so, by how much vis-a-vis the
public sector; and

(c) if not, the targets and actual in-
vestments by the private sector under
the three Plans vis-a-vis that of the
public sector?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) to (c) Information relevant to this
question No. 3764 answered on 11th
December, 1967,

It will be seen that the facts do not
justify the suggestion contained in part
(a) of the question.

REHABILITATION OF ARMY PERSONNEL
DISABLED DURING INDO-PAK WAR

3055. SHRI J. M. BISWAS : Will
the Minister of DEFENCE be pleased
to state :

(a) whether the army personnel dis-
abled in the 1965 Indo-Pak conflict
bave since been rehabilitated;

(b) whether any special scheme had
been drawn up for their rehabilitation;

(¢) if so, the main features thereof;
and

(d) the total amount so far spent by
the Central Government in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) to (d) A
statement giving the information is laid
on the Table of the House. [Placed in
Library. See No. LT-368/68).

¥t oftecy wrowr, ATy W
Mz amfeal w faafa

3056. st =y feww - wT
wnt wft g wEE € R W
fw:
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Frad § gAY 1 Few FAE A qTR
AT TG § AYAT T AN ;

(&) =1 arad sgar IFF AW
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|

PROJECTs FINANCED BY AsiA FoUNDA-
TION

3057. SHRI D. N. PATODIA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether jt is a fact that Govern-
ment have taken a recent decision that
all the projects financed by the Asia
Foundation should be closed down;

(b) if so, the reasoms therefor; and

(c) whether the order applies to the

schemes which are under operation at
present?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Government have decided to sus-
pend the activities of the Asia Founda-
tion in India. No projects will, there-
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fore, be entitled to receive assistance
from it, This does not imply that pro-
jects financed by the Foundation should
be discontinued.

(b) Because the Asia Foundation
had received funds from the C.I.A. and
there is no guarantee that it will not do
so in the future,

(c) Does not arise.

PerioDICALs PuBLISHED BY INDIAN
MISSIONS ABROAD

3058. SHRI  BENI SHANKER
SHARMA

SHRI SHRI GOPAL SABOO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the names and the type of perio-
dicals published by the Indian Missions
in different foreign countries in local
languages for the purpose of educating
those people correctly about India and
whatever it stands for; and

(b) whether a copy of each will be
laid on the Table?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-369/68).

(b) Copies are being collected and
will be laid on the Table of the House.

WIRELESS COMMUNICATION SYSTEM

3059. SHRI BENI = SHANKER
SHARMA :

SHRI SHRI GOPAL SABOO:

Will the Minister of DEFENCE be
pleased to state :

(a) whether the wireless communi
cation system with our force is up-to
date and whether the same could com
pare favourably with that of other
advanced couatries;
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(b) when these wireless sets, which
‘are at present in use in our army, were
acquired from foreign countries and
‘Whether the same are giving perfect
'service?

THE MINISTER OF DEFENCE
‘(SHRI SWARAN SINGH) : (a) and
(b). The wireless communication equip-
‘ment held by our Armed Forces is giv-
ing on the whole satisfactory service.
However, to improve their performance
fur(tiheer continuous efforts are always
‘made.

Nz | afas F7w
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SUGGESTION BY PRESIDENT OF PHILIP-
PINES

3062. SHRI GADILINGANA
GOWD : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware
of the suggestion of the President of
Philippines for the creation of a new
South East Asian security arrangement
against the increasing nuclear menance
posed by Communist China; and

(b) if so, the reaction of Government
thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI)
(a) President Marcos is reported to have
drawn attention to the threat posed by
Peking and has, in this context, expres-
sed his views about the importance of
existing defence pacts such as SEATO
etc., as well as of other possible security
arrangements by and among South-East
Asian countries.

(b) Our general policy is well known:
we are opposed to joining any military
pacts.

SOOCHANA AUR PRASARAN HINDI SAMITI

3063, SHRI GADILINGANA
GOWD : Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to refer to the reply given
to Unstarred Question No. 311 on the
14th February, 1968 and state the
basis on which selection of Members
of the “Soochana and Prasaran Hindi
Samiti” including Members of Parlia-
ment therein has been done?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : The non-official mem-
bers have been selected from different
parts of India for their informed in-
terest in the development of Hindi.

SEATING ARRANGEMENTS ON REPUBLIC
DAY PARADE

3064. SHRI MOLAHU PRASAD :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that accord-
ing to a news item appearing in thc
“Hindustan” of the 29th January, 1968,
better and front seats were provided for
1.A.S. Officers as compared to M.Ps. on
Rajpath for witnessing Republic Day
Parade this year causing resentment
amongst them;

(b) if so, the reasons for accommo-
dating M.Ps, behind I.LA.S, Officers;

(c) whether it is also a fact that in
the Press enclosure also, there were
hardly 10 percent pressmen and the re-
maining 90 per cent seats had been
given to others which created confusion;
and

(d) if so, the action proposed to be
taken by Government to avoid such
confusion in future?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). No, Sir. Seating arrangemens for
Members of Parliament and Senior
Officers of the Central Government were
made in separate Enclosures. Seating
arrangements for Members of Parlia-
ment were made in V-1 Enclosure in
accordance with their position in the
Table of Precedence and those for
Senior Officers in V-2 Enclosure. How-
cver, for administrative reasons, a few
of the organisers were seated in Defence
block in V-1 Enclosure.

(¢) and (d). Invitation Cards for ‘P’
Block were issued mainly to Press cor-
respondents/Press  Photographers and
Journalists (both Indian and Foreign).
However, .there was overcrowding as
the invitees brought a large number of
children with them and unauthorised
persons forced their entry into this
Block. Suitable steps will be taken to
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prevent entry of unauthorised persons-
in the seating enclosure.

afa safex 2
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DEVELOPMENT PLANs OF ORISSA.

3070. SHRI A. DIPA: Will the
PRIME MINISTER be pleased ¢o state :

(a) the details of developments plans
included in the First, Second and
Third Five Year Plans in Orissa;
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(b) the number and names of those
‘Plans which have since been completed TER OF ATOMIC ENERGY, MINIS-

in Orissa;

(c) whether all these development

plans were completed in time;
(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINIS-

TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (d). A Statement is laid on the
Table of the Housec.

STATEMENT (Rs. Lakhs)

First Plan Second Plan Third Plan
Provi- Expen- Provi- Expen- Provi- Expcn-

sion diture sion diture sion  diture

1 2 3 4 5 6 7
Agricultural Programmes 599 516 177 793 2242 2195
‘Cooperation & Community

Development 213 224 786 1092 2048 2038

Irrigation & Power 5522 5469 5147 3971 8251 8087
Industry & Mining 127 84 714 394 2073 2125
Transport 277 271t 651 6)4 3865 3767
Social Services 472 491 1628 1487 3863 3870
Miscellaneous 4 3 295 318 416 409
TOTAL : 7214 7049 9998 8659 22758 22391

Q3far ¥ greie & s daw (@) sfix(w). sw7 78 9 |
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fadwt & feaq wreta famat &
Fgfaa afeat sk sglaa
afen qfaat & sfuwr

3073. = TR 9T : g7 A3faw-
F AT qg q@ A FAO FG 5

(v) foew wiw ag & fagwi &
Toga gk frwet & & 7 arfuafeai
M T deA fraet % IR F frae
sfaeTdr srpgfaa wfeat qur smgfa
afew st & g ) ot

(@) P sfl @ar sgfea
wtfem st & I afumrfa ) q&ar
Forrt &, R s s e 27

Rar3 daY, A ufex way, QAT
AN qar adfoswnd @R (saat
sfra ) : (%) ik (@), g
S A o @ ¢ AR T W AT R
T & e |
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VisIT BY OFFICIAL TEAM TO CZECHOSLO-
VAKIA AND OTHER COUNTRIES

3074. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is a fact that a team
of officials visited Czechoslovakia re-
cently;

(b) the names of other countries
visited by this team and their outcome;

(c) the general policy of Govern-
ment in respect of sending such official
teams; and

(d) whether any cross<check has
been exercised on the usefulness of such
visits ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) Yes, Sir.

(b) The Leader of the Team visited
the UK. on 25th and 26th January,
1968 and two other members of the
delegation visited Bulgaria from Febru-
ary 1st to 8th. While in the UK., the
Jeader of delegation discussed certain
specific problems relating to Heavy
Electricals Ltd., Bhopal and possibilities
regarding future collaboration with the
A.BI and G.E.C. after their recent
merger as also with the English Electric
and BICC. He also discussed with the
officers of the Ministry of Overseas
Development the question of further
Colombo Plan assistance to HEL for
their training programme. The ques-
tion of furthering exports of Hindustan
Machine Tools Ltd.’s products to UK.
was also discussed by him with M/s.
Wickan and Co., Coventry. Two mem-
bers of the Delegation held discussions
with the Bulgarian authorities with a
view to exploring the possibilities for in-
creased collaboration between the two
countries in fields like chemicals, food
processing, agricultural machinery etc.
This was in pursuance of a decision
taken on the occasion of the visit to
India last year of the Deputy Prime
Minister of Bulgaria.
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(c) and (d). Official delegations are
sent abroad only for specific purposes
after their utility or purpose has been
fully justified.

N.C.C. CONTINGENT FROM ANDAMAN
IN RepuBLIC DAy FUNCTIONS

3075. SHRI K. R. GANESH : Will
the Minister of DEFENCE be pleased
to state :

(a) whether the N.C.C. contingent
from the Andaman and Nicobar Islands
participated in the Republic Day func-
tions in 1968; and

(b) if not, the rcasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b).
NCC cadets from Andaman and Nico-
bar Islands and West Bengal area are
required to camp in Calcutta for somc
timeg for training and selection before
being brought to Delhi for participation
in the Republic Day Parade. Cadets
from these Islands where, at present,
only NCC Junior Division exists, were
not brought to Calcutta for inclusion in
this year’s Republic Day Parade contin-
gent due to the situation in Calcutta at
that time.

fagwil & frewifaa wrata

3076. st Afarw fag a@te<t :
7 Rfre-wd 7 3 qATE, 1967
& omrafdd g e 4329
F IUT F §FEY | g q@W A FAT
Far fs  faw ¥ fremfam wrei
&1 T ® fad aFR § 99 oF ;|
Frargy ¥ 37

ST |, A0 wihg wal, G wat
aqr adfwe-ww war (st ¥Ra
widt) : gemafar & W #
A W Ay Afa ag & fe fafew
Tt # srre agraaT T glawg
& ord, &% g § 79 g, SRR
aregEt ® fao ww, e wdwd
AR qFT A & foag wor g
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TETY qegreit § Qo< ¥ fag Rl
FT T, =4 & faq dfaw gfa
afs | W@ g@FR W Fag faz
TG & 99 S AW FT BT &,
Sg-sfeaai 1 eqrmacr arfz o

o dawa Ife o, gEmg
& getg g Ayr

3077, ®i 9o |0 ATEATH : ¥qT TR
#dl 9 IATH AT FIAT FW F ¢

() ¥=Ma  ahe Ffw &,
G (AWEHEE) F A qgE A
wfg & fea smure X & AT &Y
TE 4Y; #R

(@) == foad ae wfw & /A
FaAgg?

T HaTrd | g Hat (0 To Ao
fera) « (%) aar () : GE 1 g
gzt TereaT @TET A1 gwfa @
s wed § g wH aa &dt
agi s

READING OF NEWSPAPERS BY THE
TrooPS

3078. SHRI MURASOLI MARAN :
Will the Minister of DEFENCE be:
pleased to state :

(a) whether Headquarters, quna
Sub-area, by a communique has advised
the climination and discouragement of
reading of any newspaper by the troops;

(b) whether any other Headquarters.
or army offices have followed suit; and

(c) the reasons for the above direc-:
tive ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and'
(c). Yes, the reading :gﬂmop; Oft?
paper propagating regi and anti-
national feelings was sought to be dis-
couraged.

(b) No.
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FOREIGN FILM FESTIVALS

3079. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to refer to the reply given to
Unstarred Question No. 2914 on the 4th
December, 1967 and state ;

(a) whether the information regard-
ing foreign film festivals, has since becn
-collected;

(b) if so, the details thereof; and

(c) if not, when it is
.collected ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Not yet,
Sir.

(¢) The information in respect of
parts (c), (d) and (e) of Unstarred
‘Question No. 1 by Shri Baburao Patel
is being compiled by the Reserve Bank
of India, Bombay, and will be laid on
ithe Table of the House when received.

likely to be

EXCHANGE OF DATA ON PROJECTS

3080. SHRI D. C. SHARMA : Will
‘the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have agreed
to the Pakistan Government’s proposal
for another meeting of technical experts
of two countries to exchange data and
comments on projects for which some
«data have already been exchanged;

(b) if so, the projects on which data
is being exchanged; and

(c) the progress made in the matter ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) : (a)
Yes, Sir.

(b) and (c). Additional technical
data and clarifications in respect of the
data already exchanged relating to pro-
jects of mutual interest viz. Ganges-
Kobadak and Teesta projects in East
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Pakistan and Farakka Barrage and Tista
projects in India and the concerned
river data, are proposed to be exchang-
ed at the forthcoming meeting.

The progress will be known after this
meeting.

DOoCcUMENTARY FILM ON THE LIFE OF
RAJA RAVI VARMA, ARTIST OF KERALA

3081. SHRI VASUDEVAN NAIR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal to
produce a documentary film on the life

of the great artist, Raja Ravi Varma of
Kerala;

(b) whether the Students Association
of the Ravi Varma School of Painting
has submitted a memorandum to Gov-
ernment in this regard; and

(c) if so, by what time it is likely to
be completed ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) A documentary
film on Raja Ravi Varma is proposed
to be considered for inclusion in the
Production Programme of the Films
Division for the year 1969-70.

(b) Yes, Sir.

(¢) The question will arise only when
the film is included in the Production
Programme.

Tt arTATel ¥ ¥ T
wfeq

3082. ' “wWwE dRer : owET
ga Y 9 o JelY ag I 8 gy
FGT fF §gR U9 & TAFIT STETIATR
F ¥ o s § WA q@fer
gt gar g ?

gaar A grew Hadr (A %o
%o WE) : FHE AT FAAT |
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INTERNATIONAL CONTROL COMMISSION
PERSONNEL INJURED IN VIETNAM

3083. SHRI VISHWA NATH
PANDEY :
SHRI D. N. PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that two In-
dian Army personnel of the Internatio-
nal Control Commission in Vietnam
were seriously injured in the Hue fight-
ing recently; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The Hotel building where our teams
were lodged in Hue had been hit at
1900 hours on 6th February, 1968 by
rockets and two Indians ‘other ranks’
were slightly injured in their legs. We
now understand that they have fully re-
covered.

(b) Government of India firmly be-
lieve that there can be no military solu-
tion to the Vietnam problem and a
peaceful solution will have to be found.

e faorw & ed|
3084. =t WEGAT N : FAT AT
H T FA 14 K@, 1968 F
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AT Sw HAT 50 AN FATARRS
I FRT 263 F IAA B GG A T
TR ;N war w4t e

(%) 31 femwax, 1966 & 31
femat, 1967 @ Seffaww  wTEEal
N T T T 4T AT A FA T
s gt

() feest & wifam fase
I & §W oF Sfae 2§
AT 9T FTAEG: fRaT oe s
T ¢ A gw qx frary faget e
AT Ay @ F frar @b At g
E 118

() ;T 20,000 THfawT FSX F
frafor & fofr awfa 37 & @@ @
% § Frre A feafq &1 s fear
T at A% afs gi, aY Snfaem 2w
F 40 freiex & @R § foraw TA-
fao ¥ A ool Y g & 7

I AT qAmW wat (a7 Fo Fo
wg) : (F) 31 fwway, 1966 &R
31 fewma, 1967 ¥ Tehfasm wrgdal
N Tw dET AR I g5 dW
TFIT o -—

T 31 femra Ay Sfaom ariRWiE@ gE W ogan arr
arEaEt #Y g v Gk Ffaw

g T LA
1966 4,162 91,531°50 2,620°50 94,152 00
1967 6,161 1,28,907°50 8,286:00 1,37,193'50
(a) @tfrm gfaarst & a9 ow () <, gt 1 Eenfae §21 & fmror &
Tfifasw ¥ Y oo X 3w s fow argde 3 ¥ agw (1) Thfaee ¥
¥ IEW, 30 9@ WU Y fagwr & FW ATAR(2) SN FT anfyw

TR &F WY, AT 75 9@ TR g
9 AAT F FEIAA HR FqReAw 7 9T
af smafr wmm, whfw @
QG F FEFT H ATHIT T, AT
5 9@ Fafa fadw T3 & T,
FANT 20 ATE TG FR |

WA FAAH §HAT FT ASAGT e
Tarar | awm g R faeelt Sehfaee
FZ T TTHAW T H 30,000 SefATT
¥ A fafr ERir 1 oy 2 Faer 3
F e @ s 9X friorersar &
wiwsg £ w7 N wEF @A
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fawr A w1 famiw

3085. St qeEiww YA : T W
et 14 @AW, 1968 F FAITRT
T §EAT 263 F IATF GFaeg A T
FAR F FAT FGT F

(%) 21,000 efasr &2 & Frmfor
¥ fad fray a3on quT Y W@ &
TR, WR

(@) fom-fem i & qur 5&@F &
frea-feay ow & Q9 wad aad ?

T HATTAR g |t (s o
o fax) : (F) aav (&), 21,000
& dto AT F ¥ 1000 T g TATT-
g qriee oA & smure 9x fawmfor
fod sm @ €1 QX araw wra fAwiar
gfad 10,000 Yo o F2X 7 famior
FG 1z AT wa1 ¥ fow, dfwes
sfrauis 3 amaa & faw 23.4 9@
wq #Y faoit gz fE s @ w0
eEgE fmm 7 1000 ¥ F fau
TEE ¥ 1.95 9@ ®IA F AT F
Tees AT f&vT & 120,000 o Fo
¥t & fau gzt & mmw F fovu
THT 50 AT &G FY faRey qEv A

TITGHAT ST & | TF BF § ATT-

a9 g g HT &, AR faogE Y I

areY fae et Y wf, sk ag qw Ay

stgt ¥ amamat & o srwfa & o,

faamai= &1

ExHIBITION OF THE FILM “EVENING IN
PARIS”

3086. SHRI RAJDEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Cabaret

Dance which is prohibited in foreign
countries for minors is exhibited here
universally:

(b) whether the film captioned

“Bvening in Paris” falls in the above
category; and
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(c) if so, the reasons for allowing it
for universal display ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Regulations for
entry to Cabaret vary from country to-
country. In some countries youth
below the age of 18 are not allowed
to go to Cabaret halls where alcoholic
drinks are served; there is no such res-
trictions where alcoholic drinks are not
served;

(b) There are a few Cabaret scenes
filmed in France in the film ‘Evening
in Paris’; and

(c) The film ‘Evening in Paris’ was
released for public exhibition after cer-
tification by the Central Board of Film
Censors. Portions which were consider-
ed objectionable from the point of view
of Censorship Regulations, were excised
before certification.

DoOCUMENTARY FiLM “INDIA 1967”

3087. SHRI RAJDEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that docu-
mentary film ‘India 1967 has been sent
to Montreal Exhibition, Canada;

(b) if so, the name of the producer
and the theme of the picture; and

(c) whether Government propose to
exhibit it before the Members of Parlia-
ment for ascertaining their opinion on
this film ?

THE MINISTEP. OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) The documentary
film ‘India 1967° was intended to be
sent for exhibition at the Montreal Exhi-
bition but it was not ready in time for
that Exhibition. It has since been shown
by our High Commissioner to invited
audiences in Ottawa.

(b) The film was produced by a pri-
vate producer, Shri S. Sukhdev of Bom-
bay on behalf of the Films Division of
the Government of India. The film de-
picts India of 1967 in its various moods
and gives the producer’s interpretation
of India’s struggles, quests and achieve-
ments.

(c) The film was screened for the
Members of Parliament (both Rajya
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:Sabha and Lok Sabha) on the 6th De-
.cember, 1967. It was again shown to
.the Members of the Lok Sabha on the
2nd March, 1968. A show of the film
has also been fixed for the 8th March,
1968 for the Members of the Rajya
Sabha.

IMPORT OF FOREIGN FILMS

3088. SHRI RAJDEO SINGH:
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that foreign
pictures of James Bond are imported at
the cost of huge sums of foreign ex-
.change;

(b) whether these pictures are pur-
poseful cnough to justify the huge
amount of foreign exchange drain;

(c) whether any attempt has bcen
made by Government to assess thc so-
.cial effect thereof; and

Ad) if not, the reasons thcrefor ?

THE MINISTER OF INFORMA-
-“TION & BROADCASTING (SHRI
K. K. SHAH) : (a) Five James Bond
films based on original novels by Ian
Fleming were imported under the agree-
ment with Motion Picture Exporters
Association of America which regulates
the import of American films into India,
out of which threc were screened. The
total foreign exchange payable in res-
pect of all films imported under the
agreement with Motion Pictures Ex-
porters Association of America is 25
lacs, the rest of the amount being non-
repatriable under the proposed new
agreement.

(b) These films go under the Light
Entertainment Category and were sub-
jected to usual process of certification
under the Indian Cinematograph Act.

(¢) and (d). No, Sir. Government
have not made any attempt. It is the
.Central Board of Film Censors who
takes all such factors into consideration.

FiLM “SHAGIRD”

3089. SHRI RAJDEO SINGH : Will
-the Minister of INFORMATION AND
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BROADCASTING be pleased to state :

(a) the impact of Universal exhibi-
tions of pre-marriage pregnancy pictures
on the society; and

(b) the category in which the film
“Shagird” falls in this context ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) 1t is the totality of
moral and social message of a film as a
whole on the audience, which is taken
into consideration by the Board of Film
Censors at the time of deciding whe-
ther a film should be granted a ‘U’ cer-
tificate or ‘A’ certificate and not just an
incident like pre-marriage pregnancy.

(b) The incident of pre-marriage
pregnancy as depicted in the film
“Shagird” was moral, serious and chaste
enough to warrant grant of a ‘U’ certi-
ficate and the Board of Film Censors
accordingly granted a ‘U’ certificate to
this film.

LEGAL DEFENCE OF INDIA'S TERRITORIAL
INTEGRITY

3090. SHRI M. L. SONDHI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government propose to
set up a Commission to go into the
question of adequate legal defence of
India’s territorial integrity;

(b) if so, when the proposed Com-
mission will be set up; and

(c) if not, the rcasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) No, Sir.
(b) Does not arise.
(c) Government do not consider it

necessary to appoint such a Commis-
sion.
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INTERNATIONAL LEGAL EXPERTS ENGAG-
ED BY INDIA

3091. SHRI M. L. SONDHI: Will
the Minister of EXTERNAL AFFAIRS
be plcased to state :

(a) whether it is a fact that inter-
nationa! legal experts have been engag-
ed by Government from timec to time;

(b) it so, the details thercof;

(c) whether there was any proposal
to engage international legal experts in
connection with the Kutch case;

() whether the decision not to ob-
tain international legal advice was taken
for ..ome special reasons; and

(2) if 3o, the details thereof ?

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes. Sir.

(I*} (i) The following international
legs experts were engaged in connec-
tion with the Right of Passage Over
Indian Territory Case before the Inter-
natronal Court of Justice (1960) :

. Maitre Henri Rolin, Professor
of International Law in the Frec
University of Brussels, Advocate,
Member of the Belgian Senate.

2. The Rt. Hon. Sir Frank Soskice,
Q.C., M.P,, former Attorney-
General of England.

12

. M. Paul Guggenheim, Professor
of International Law of the Law
Faculty in the University of
Geneva and  in the Graduate
Institute of International Studies.

. Professor CH.M. Waldock,
C.M.G,, O.B.E,, Q.C., Chichele.
Professor of Public International
Law in the University of Oxford.

5. Mr. J. G. Le Quesne, Member
of the English Bar.

(ii» Dr. F. J. Berber, Professor of
International Law in the University of
Munich, has been consulted in regard
10LSS/68—4

IS

PHALGUNA 16, 1889 (S4KA)

Written Answers 1912

to certain legal questions pertaining to
Indo-Pakistan rivers.

(iii) Professor Henri Rolin, Profesgor
of International Law in the Free Univer-
sity of Brussels, Advocate, Member of
the Belgian Senate was consuited in con-
nection with the Indo-Pakistan Western
Boundary Case.

(c) See answer to (b)(iii) above.
(d) Does not arise.

(e) Does not arise.
TroAfaw Tet & arfas sl ot
wriaTgY & A=A w1 qAT™r
3092. Y TARMAT A :  FT
I HRX WARW HA 77 FAT AW
FqU FG

(%) FavEfeam Fome waw, ST
T /9, wfEe TRET SgF RTSETEy
T AT WA ATFIETE 39 & g 7
TEAT § gU qrfaw sAfdoet Y STy
F FATAT FT ATETIETOT FTIT AT
o mar v

(=) =z &, a1 9% = F1 F-
I & gATT & YA & foF A
aan fam mm o, s

() afzqwa ¥ fraw i #7% s g,
ar T\ % ¥4 IO # 7

g HR AT wad (s ¥o #o
mg) : (F) v A 1 TwAfaw
Tl & afaF av w7 afrAwa £ -
TR F AW FT IT €T F HTHETAAN
gTT sAife A fFar smAr ) awrf,
FEAUGAT *1 ITF THATF qgeq &
HTITY, I ATHTAATN F AT JAfeAT
% 3faa v fear mav ar

(=) 3 (7). g 7 I5X 0
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“VIJAYANTA” TANKS

3093. SHRI S. K. TAPURIAH : Will
the Minister of DEFENCE be pleased
to state :

(a_) whether it is a fact that the pro-
duction of “Vijayanta” tanks is not
coming up according to schedule; and

(b) if so, the impediments and the
steps taken to overcome them ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) The pro-
duction of Tanks in the Heavy Vehicles
Factory has been maintained according
to schedule.

(b) Does not arise.

TULIHAL AIRPORT

3094. SHRI M. MEGHACHAN-
DRA : Will the Minister of DEFENCE
be pleased to state :

(a) whether compensation has been
paid to the families whose lands were
acquired for use in the expansion of
Tulihal Aerodrome in Manipur and
what is the total amount payable to the
said families; and

(b) if not, the reason for the delay ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). Two awards for Rs. 1,93,408.12
and Rs. 3,34,221.12 have been declared
by the Land Acquisition Collector on
Sth July 1967 and 1st January 1968
respectively. I is the function of the
Collector to determine who are entitled
to the compensation and to disburse the
same by drawing the awarded amount
from the local treasury. No disburse-
ment so far appears to have been made
by the local revenue authorities who
have been asking for the requisite funds
in cash. The correct procedure for
withdrawal of the funds from the trea-
sury has however been explained to the
Collector who has been expedited to
follow the same and disburse the
amount.
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BUDGET OUTLAY FOR A.LR., IMPHAL

3095. SHRI M. MEGHACHAN-
DRA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the
budget outlay for All India Radio,
Imphal, is further curtailed in the cur-
rent year; and

(b) if so, the budget amount for
1966-67 and 1967-68 and the actual
amount spent year-wise ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) No, Sir.

(b) The budget provision and the
actual expenditure in respect of All
India Radio, Imphal, for 1966-67 and
1967-68, are as follows :

Year Sanctioned Revised Actual amount

Budget grant spent.
Estimates
Rs. Rs. Rs.

1966-67 4,16,)00
1967-68 4,69,000

4,66,800 4,88,166
5,67,800 3,88,781

upto
January, 1968.

The above figures are excluding “Pay
and Allowances” for gazetted officers
which is provided for under a lump sum
provision in IRLA system of payments
in respect of various units of All India
Radio.

RECRUITMENT TO ARMY FROM POONCH

3096. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be
pleased to state :

(a) whether Poonch District in
Kashmir Valley is considered to be an
area suitable for recruitment of person-
nel for defence services;

(b) the figures of recruitment made
in that area during the five years pre-
ceding the Independence; and

(c) the figures of recruitment during
the period 1962—67 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) Yes, Sir.
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(b) No such statistics were maintain-
-ed during the period.

(c) It is not in public interest to dis-
close the information on the Floor of
the House. However, recruitment from
the area has been satisfactory in so far
as Army and Navy are concerned. For
Air Force, district-wise figures are not
maintained.

Faryea fed nd gRAE wHIY
HFRAT

3097. =Y UFo TUHo WY : =T
TAT T 4g FAW A FW FA

(%) &ar 7w QQ ATIAT FHIA
ST srfefeat Y e faaet & g
IA* I FETAGT A 9 § ag 79T
fraer gT & @A S T4

(&) = sfuwrfet v fe-fea
gl qX T W g AR

(7) FT I AT IeEAL 9T 9T
RIFT FA FT aF 71 faa g 7

sfaeen wamwa @ IuRal (st gwo
Ao wEt) : (F) a9 (). TR
F AT I F ATER G F AT
e ¥ gy dfew Qe F ow
@A AN 235 AT FHAT NI
IHEL 1967 & M famwr fg o
1 ¥ ¥ o aF 38 7 TR
g fewie &Y T9mr ¢ 5 &g
AT qA srdfaw faweil § qF: ¥ F
faw wfaw & @ &1 9% e 37
T CF A e e R @r |
{qerrerea & & fem o | ed
#ew-LT 370/68]

(m) afear & fag I &faw
AT AT FT S ® WA AG AT
AT 9T AT FTY IS R F Ry
F wfgerd )

AT ATATAFTAIR TS dfre
afumfaal €t va emdw ™
FTTaT WA

3098. T TFo Two WY : T T
W 9 FO # T FA F:

(%) smrasTer FHEA-T AR
afm afymfal 1, fog darsper
F faar war av, T o AT T F
forga foram R

(@) ¥ @ = fagm &2
a9 FfgeIfEt F T STE-4AT I |,
AT FEWTC doTer o 2

(7) 37 & ¥ frad wfamifaat #t
AF-qIF IT 9 F gAA, 9
= ¥ B’ o v IR w&F ¥ I
a2t ax fga fear & o

(%) Tuogi o< frgfer & arx %
o & fpaar sfac aeT & 7

sfaert darea § Iawat (st que
weo weor) : (F) qar (@). 293
AR FHEA AT AR HT T
o Wro § FrwT 37 Y Jywr Y ¢
9| g% & 209 ¥ dwsw AR
FT @ g, AT TEr FAT o ¥

(1) qar (¥). frnt & srwerdt
Ty 93 § AT AR FT UL §, AV
avft ¥4 # Afgede § 1 wafog oo dre
Hro Ffter I8 AfERAT AL TE 3
I grar &ar f6g A 7wt w7 Aw 3@
§T I Aa Afwede IawE A
far ma & (Tt e Ag g 6
F£ I qAFAA FT AT 7 AfGEAT
&, forgiy ag &% aut & fag Ivwa
FrAgE W dwrr @) qf frmr
w7 &
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AT ATNAETHA  FHAA-HA
&faw afgzwrdt

3099. R THo TRo WY : FAT TAT
Wl qg q@A F T4V FAA fF ¢

(%) wawHR TS e
afawift #1 9= aw Fa-gw fFar
™ &

(@) d=¥e 3, 4, 5T 6. ffad
sfagrfeat Ft Far-aam FW 1 fawC
£

(m) z7 &= ¥ wfuwifal & 9
Jar-AF ol o Y AT 8

(%) #ar qaq G waESEr FHOT
wrA syt #v qer A 2
o7 s a% g < o s
&

(%) 9w Far-ue sfawrfeai w
AR oo™ & fam gvae & F-
AT FT TR

sfaer warwa § gawat (s g/o
Ao FourT) : (F) 1,573 | T q=AT
# ofaer § wreawAt 11T 2 ¥ 1,307
AHET, AT IR A F OIEAL F
266 FFAY, FaaY o, Tl sE-
AT, ATATACAF O AT HAT F
WY A1 97 @1T A1 & 9T 99
FATHY & T G FET TE oY |

(&) 1,390 =% wfafa a=a-
FHT 13 2% AT 9 Ima< oY faga
fFm e

() oriw & favax 1968 F Frr )

(9) =7 38 & sfafem 721, f5
fagit @ & f& g omd AW -
foe ferarlt & fopr @ mifsergY @ o

(¥) fasea frw 1o amarelt s
A AFA &F A ¥ v g
TAEWT T NI FTE § | 59 g4y
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q ST G, THHT a1 forofr daf
F ITRT 71 T2 AT A _E §
Te g, FeTar, wE AR feee 7 o
A (TEE § i oF Tw #W
& AR {1 wwa B g fear o
T 2, ff 2w & g9 gwrer avfaet
¥ 1T AT T @, A SR
wifrs frafeat &, faqer smord
THWT AT AR FT GIH A qG-
TATE

INSTALLATION OF RADIO STATION AND-
TRANSMITTER AT GORAKHPUR

3100. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of INFOR-
MATION AND BROADCASTING bce

pleased to state :

(a) whether there is any scheme for
the installation of a Radio Station and
Transmitter at Gorakhpur;

(b) if so, the
spent thercon: and

amount likely to be

(¢) when the scheme is likely to be
implemented ?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
K. K. SHAH) : (a) Yes, Sir.

(h) Re. 70 lakhs approximately.

(c) The scheme is under implemen-
tation. The transmitter is likely to be
installed and ready in 1970-71 and per-
manent Studios a year later.

UsE oF NapALM BoMmss By USA IN
VIETNAM

3101. SHRI K. P. SINGH DEO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to statc :

(a) whether it is a fact that US.
dropped Napalm bombs on the civilian
population in their bid to retake the
capital of Hue from the Vietcong:
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(b) whether it is also a fact that
some Indians were also killed as a result
of the American fire; and

(¢) if so, the reaction of Government
in regard thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a8) The Government of India has seen
press reports regarding this.

(b) To the best of our knowledge no
Indian national has been killed in the
reccnt fighting in South Vietnam.

(c) Does not arise.

“TRIBAL. DEVELOPMENT PROGRAMME
3102. SHR1 GANESH GHOSH :
SHRI UMANATH :

SHRI C. K. CHAKRAPANI :

Will the PRIME MINISTER be
pleased to state :

(a) whether the Study Team headed
by the former Chief Minister of Naga-
land on the tribal development pro-
gramme, appointed by Government has
submitted its report;

(b) if ~o, the details thereof: and

(c) the decision taken thereon ?

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS

(SHRIMATI INDIRA GANDHI) :
(a) No, Sir.

(b) and (c). Do not arise.
DEFENCE  INSTITUTE  OF  PHYSIOLOGY

AND ALLIED SCIENCES

3103. SHRI G. VISWANATHAN :
SHRI NANJA GOWDER :

Will the Minister of DEFENCE be
plcased to state :

(a) whether his Ministry have decid-
ed to shift the Defence Institute of Phy-
siology and Allied Sciences from Mad-
ras to Chandigarh; and

(b) if <o, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) and (b).
After the Chinese attack. it was neces-
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sary to re-orient the main activities of
the Defence Institute of Physiology and
Allied Sciences to high altitude pro-
blems of the Army. The location of the
Institute in Madras gave rise to serious
impediment in the expedition conduct
of investigations in this field. A Com-
mittee was set up to look into this mat-

ter. The report submitted by this Com-
mittce is under consideration of the
Government.

SUCCESSION OF STATES IN INTER-
NATIONAL Law

3104. SHRI MOHAN SWARUP:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
that a Symposium was held in January,
1968 which was attended by jurists
from all over the country;

(b) whether it is also a tact that it
was obscrved at the symposium that
the rules regulating succession of
States in International Law were irra-
tionol and inconsistent; and

(c) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENEARGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (2)
Yes, Sir. Press Reports indicate that a
symposium was held in January, 1968
in New Delhi under the auspices of the
Regional Branch of the International
Law Association in which one of the
questions discussed was Succession of
New States to Treaties.

(b) Government have not received the
proceedings of the seminar.

(c) Does not arise.

NAGAS GOING TO CHINA
3105. SHRIMATI JOYTSNA
CHANDA .
SHRI Y. S, KUSHWAH .
SHRI RAM GOPAL SHAL-
WALE :
SHRI RAM AVTAR
SHARMA :
SHRI SHIV KUMAR SHAS-
TRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether it is a fact that one thous-
and Naga rebels are intending to go to
China in small batches for training in
guerilla warfare;

(b) the steps taken to stop their go-
ing to China; and

(c) whether it is a fact that Mulva,
General Secretary of the Naga National
Council who led a batch of hostiles to
China last year is now in North Viet-
namese capital of Hanoi and another
leader Thinu Sellie has returned to
Nagaland after having been in China
for nearly eight months ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (c). Information regarding the
Underground Nagas and their move-
ments is classified. The Government of
India have taken and are taking all
necessary measures to prcvent these
and other unlawful activities by the
Underground Nagas.

GIFT OF EYE-AIDS FROM WEST
GERMANY

3106. SHRI K. N. PANDEY : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the citi-
zens of West Germany made a gift of
eye-aids to India two years ago;

(b) if so, whether this aid is still ly-
ing uncared for in West Germany; and

(c) whether our Embassy in West
Germany has lost the letter of donation
after having accepted the gift ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) No, Sir. The donation was madc
on March 15, 1967.

(b) No, Sir. Our Embassy arranged
despatch of the consignment free of
charge on the Indian Naval Ship
“DEEPAK” and it arrived in India on
the 29th January, 1968.
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(¢) No, Sir. Our enquiries indicate
that the letter of donation is no record:
in our Embassy in Bonn.

12 HRs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from
the Secretary of Rajya Sabha :—

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Armed Forces
(Special Powers) Continuance Bill,
1968, which has been passed by
the Rajya Sabha at its sitting held
on the 4th March, 1968.”

ARMED FORCES (SPECIAL POW-
ERS) CONTINUANCE BILL

AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the
Table of the House the Armed Forces
(Special Powcers) Continuance Bill,
1958, as passed by Rajya Sabha.

BUSINESS ADVISORY COMMITTEE
FIFTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : I present the Fifteenth Re-
port of the Business Advisory Commit-
tee.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTY-SECOND REPORT

SHRI KHADILKAR (Khed) : I pre-
sent the Twenty second Report of the
Committce on Private Members' Bills
and Resolutions.

ESTIMATES COMMITTEE
THIRTY-SIXTH REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal) : I present the Thirty-sixth
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Report of the Estimates Committee on
the Ministry of Food, Agriculture,
Community Development and Co-opera-
tion (Department of Agriculture)—
Central Marine Fisheries Research Insti-
tute, Mandapam Camp.

12.02 Hrs.

MOTION RE : REPORTS ON INDUS-
TRIAL PLANNING AND LICENS-
ING POLICY

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : 1
beg to move :

“That the Interim and Final Re-
ports on Industrial Planning and
Licensing Policy by Dr. R. K.
Hazari, laid on the Table of the
House on the 7th April and 16th
November, 1967, respectively be
taken into consideration.”

In July 1966, Prof. Hazari was ap-
pointed honorary consultant to the
Planning Commission to review the ope-
ration of industrial licensing policy and
to suggest in the light of the present
stage of cconomic development where
and in  what directions modifications
should be made in the licensing policy.
Dr. Hazari submitted his interim report
in December 1966 and this was follow-
ed by the final report submitted by him
in September 1967, The recommenda-
tions in the interim report related main-
ly to the licensing system and procedure
and the final report includes recommen-
dations relating to tax, and credit policy.
The analysis of licensing policy and
framework as well as the major recom-
mendations on licensing policy made in
the final report are substantially the
same as in the interim report.

Sir, the major recommendations made
in the Interim Report are, firstly, Gov-
cmment should select certain basic in-
dustries for development as priority in-
dustries and should pre-empt foreign ex-
change, etc. for those industries. Se-
condly, any project with fixed assets of
Re. 1 crore or above or having capital
good imports of Rs. 25 lakhs and above
should be considered for approval by
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Government only if it is supported by a
thorough feasibility report. Thirdly,
licences in the priority sectors should
be selected after inviting something like
tenders. Fourthly, the non-priority sec-
tor should primarily look after itself so
far as their foreign exchange require-
ments are concerned. Fifthly, as a mea-
sure to prevent the growth of monopoly,
normally the big business-houses should
not be given more than one licence
and/or capital good clearance in each
industry; and also that, as a matter of
policy, certain traditional activities
should be closed to specified larger in-
dustrial houses and their associates.
Sixthly, industries amenable to regional
allocation should be specified in advance
and wherever feasible should be indicat-
ed at the beginning of each Plan period.
Seventhly, the exemption limit for
licensing of new industrial undertakings
should be raised from Rs. 25 lakhs to
Rs. 1 crore, and for substantial expane
sion it should be 25 per cent of existing
licensed capacity or Rs. 25 lakhs whiche
ever is more and for new articles it
should be fixed at Rs. 25 lakhs. Lastly,
an application for capital goods clear-
ance should be deemed to have lapsed
automatically if it is not approved two
years.

In the Final Report, in so far as the
licensing system is concerned, the fol-
lowing additional recommendations have
been made : to reduce administrative
delays, foreign exchange quotas should
be allocated on an agency basis to the
State Directors of Industries for dis-
bursement to units below Rs, 7.5 lakhs.
It has been further suggested that if the
experiment is successful this may be
followed for units up to Rs. 25 lakhs.
Secondly, the concept of ‘new articles’
should be abolished. According to Dr.
Hazari, there does not appear to be any
meaningful or purposive distinction be-
tween substantial expansion and new
article. He, therefore, recommends
that, if the new article requires little or
no investment except effective utiliza-
tion of existing investment, issue of a
licence would be a futile exercise. On
the other hand, if the manufacturer of
a new article requires a substantial in-
vestment, it should be treated as a case
of substantial expansion. Thirdly, in so
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far as substantial expansion is concemn-
ed, in the Interim Report it was sug-
gested that the exemption limit should
be 25 per cent of existing licensed capa-
city or Rs. 25 lakhs whichever is more;
it has now been suggested that the
exemption limit should be up to Rs. 25
lakhs or 25 per cent of the existing in-
vestment in capital equipment. He has
at the same time suggested that no res-
triction should be imposed on the ins-
tallation of domestically-produced equip-
ments.

Fourthly, the purpose of licensing
should be to regulate investment; not
product-wise capacity or production.
Fifthly, industrial licences should be
valid for a maximum period of two
years and if they are not implemented
by that time they should lapse automati-
cally without any formalitics.

In so far as tax and credit policies
are concerned, Prof. Hazari has suggest-
ed now in his final report that credit
planning should assume the role of prin-
cipal strategic control for guidance of
investment in both fixed assets and in-
ventories. Nationalisation of banks has
been indicated for cffective credit plan-
ning.

In fiscal policy, Prof. Hazari has sug-
gested linking of major tax concessions
such as development rebates, tax holi-
days, etc., with the plan priorities; and
the use of excise duties to mop up ex-
cess profitability where it is not con-
sistent with priorities.

In regard to import policy, Prof.
Hazari has suggested that over a period
of time the import policy should be
liberalized in respect of those products
where the cost differential between do-
mestic production and imports is so ad-
verse as to make domestic production
uneconomic.

After a preliminary examination of
the Interim Report, Government have
already appointed a Committee under
the Chairmanship of Prof. M. 8. Thac-
ker to enquire into the working of the
industrial licensing system during the
past 10 years. The terms of reference
of this Committee were indicated in my
statement §n this House on the 19th
July, 1967. A Committee of the Cabinet
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has also been set up to review the over-
all economic and industrial policies of
Government to sce how far the objec-
tives for which they were framed have
been achieved and whether any modifi-
cations arc needed in those policies.

Apart from recommendations directly
relating to industrial licensing policy,
Dr. Hazari’s final report also contains
certain recommendations relating to
tax and credit policies. It has also been
suggested that it would be difficult to
undertake separate credit planning un-
less the link control of industry and
banks in the same hands is snapped by
nationalisation of banks. On the main
question of nationalisation of banks,
Government have already announced
their decision in this House on the 14th
December, 1967.

The Thacker Committee and the Spe-
cial Cabinct Committee to which I have
made a reference are still at work. It
will, therefore, not be possible for Gov-
ernment to indicate their decikions on
the various recommendations contained
in Dr. Hazari’s interim and final reports
during the course of this debate. ) can,
however, assure han. Members that all
the suggestions which they mav offer
will be given due consideration before
final decisions are taken on the :ecom-
mendations  contained in the ta: re-
ports.

MR. SPEAKER: There arc some
amecndments. 1 shall first place the mo-
tion before the House. Motion mcved :

“That thc Interim and Final Re-
ports on Industrial Planning and
Licensing Policy by Dr. R K.
Hazari, laid on the Table of the
House on the 7th April and 16th
November, 1967 respectively, be
taken into consideration.

Are hon. Members moving their

amendments ?

st Ho Wo Wio (FTEIA) : AT
ey, § o T AMEa g fE sl
aamar T § for A A GET FEEA

MR. SPEAKER: He will get a
chance to speak.
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MY qo o Wto : 3y HE av {7 A
| W F aOmET ¥ w5 A A
et & 5 9 gw ¥ T3 w7

MR. SPEAKER : Let me proceed
with the amendments.

SHRI S. M. KRISHNA (Mandya) :
Sir, 1 beg to move :

That for the original motion, the
following be substituted, name-

“This House, having considered
the Interim and Final Reports
on Industrial Planning and
Licensing Policy by Dr. R. K.
Hazari, laid on the Table of the
House on the 7th April and 16th
November, 1967 respectively, is
of the opinion that the Govern-
ment has miserably failed to im-
plement the licensing policy in
a4 mannper so as to curb the con-
centration of wecalth in a few
hands as directed by the Consti-
tution and has deliberately pur-
sued a policy influenced by big
capitalist interests which has re-
sulted in the growth of big in-
dustrial houses to the detriment
of progress of socialist economy
in this country.” (')

SHRI1 S. M. BANERJEE (Kanpur) :
Sir, 1 beg to move :

That for the original motion, the
following be substituted, name-
ly :(—

“This Housc. having considered
the Interim and Final Reports
on Industrial Planning and
Licensing Policy by Dr. R. K.
Hazari, laid on the Table of the
House on the 7th April and 16th
November, 1967 respectively,
holds the Government responsi-
ble for showing favouritism in
the matter of granting licences
and thereforc recommends to
Government :—

(i) to amend the Companies Act
banning donations to Political
Parties; and
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(ii) to appoint a Commission of
Inquiry to investigate into the
whole affair.” (2)

st §o Wo Wio : & ¥ FTAT ATEAT
g f& w1 wmen fafsRw veawd
FHA F e gmr ¢ aR g av o
T 21 AT SN AW & fem, S 3w
ST 1T T T AE €

MR. SPEAKER : For the Congress
Members the Minister of Parliamentary
Affairs was there. Let us proceed now—
Shri Amin—

i Ho 3o & : Tz T SATKAT & |

SHRI HEM BARUA (Mangaldai) :
Sir, since Shri Krishna has moved his
amendment, which is the first amend-
ment on the list, and since he is new to
the House 1 think he should be asked to
speak first.

MR. SPFAKER : 1 will call him also.

SHRI R. K. AMIN (Dhandhuka) :
Mr. Speaker, Sir. I rise to offer my
comments on the interim as well as final
reports of Dr. Hazari. I would like to
make the comments on the four broad
points which have becn covered by Dr.
Hazari. The first point he has touched
1s with regard to the wider aspects of
the planning on the basis of which he
has made  certain  recommendations
(Inierruption). He has also covered
the licensing system as such and made
some suggestions on  the licensing sys-
tem. He has also made a study of big
business houses and indicated that it has
led to monopoly and concentration of
the economic power. Lastly, in making
recommendations about his report on the
licensing system he has made certain
recommendations about the fiscal and
credit policies. All these four braad
aspects 1 would like to touch in my
comments.

Before I do so. I would like to say
that this is a report behind which I
smack a conspiracy. I think that it has
been motivated not from the point of
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view of an academic study or any ob-
jective study but something else is be-
hind it, some ulterior motive is behind
it. It is apparent from a study of it;
the way in which statistics have been
utilised, the way in which statistics
have been presented, the way in which
conclusions have been brought in the
way in which only a one-man commit-
tee was appointed and also, 1 would go
a step further and say, the way in which
the conclusions of the report were out
before the Government could make deli-
berations on them,—all these prove that
there is some ulterior motive behind
" this report. What was the demand ? Was
there any popular demand for the ap-
pointment of a one-man committee in
the Planning Commission ? There was
none. If there was a demand for a de-
tailed study of the concentration of
economic power or monopoly in this
country, then there were already two
committees  working on them—the
Mahalanobis Committee and the Mono-
poly Commission. Both of them were
working on this question. They studied
the problem and they presented their
reports. So, was there any need of
Hazari Committee, a one-man commit-
tee, just to look into a very limited
number of files and comc to the con-
clusion about the broader aspects of
our economy ? I think there is a cons-
piracy, either on the part of the Civil
Servants of the Planning Commission or
on the part of certain people who are
motivated to impute certain motives to
make a scapegoat for the failures of
planning so that they can cover up their
failures, or it may be an internal strife
between the Ministry and the Planning
Commission, because they may be envi-
ous about the licensing system which is
at present under the control of the
Ministry and the Planning Commission
wanted to have a control over this. That
is why, knowing that Dr. Hazari has
alrcady made a study of it, he has al-
ready taken a side, he has already pub-
lished his book on corporate finances
as early as 1960-61, knowing his views,
they made a plan, a conspiracy, since
they found that Dr. Hazari was a con-
venient medium to them, and that is
why he was appointed as a one-man
committee
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Having been appointed in June 1966,
within a month he presents a note as if
he has already come prepared in the
Planning Commission and presented a
note and this is just another one. Then
he presents a supplementary note within
three months and by about December
he presents an interim report. When
the interim report was published, there
were lots of comments in the economic
weeklies and clsewhere in the press, but
he refused to take into account those
comments and criticism and even in the
final report he stuck to the same plea
which he was making, although it was
very apparent that he had committed
lot of blunders in presenting that report,
That is why I smell something of a cons-
piracy behind it and that is why I say
that it is not a fair study, an objective
study and, therefore, the conclusions
arrived at by the report should not be
taken into accouat.

Let me now come to the wider pers-
pective which has been presented in the
report, which is about planning. Now
he has indicated that we should have
planning by targets i.e., the command
cconomy of the Russian type. So far, in
the three Plans we had the same type of
planning, we gave it up and we propose
to go again to planning next year. But,
before we do so. this is the time for us
to ponder over and decide that we
should not commit the samc blunders
which we committed during the last
fifteen years. If we refuse to take
lessons from it, I am sure we will go
the same disastrous way we were going
so far.

I would like to say here that it
should not be misunderstood that we:
are against planning. But we do not
want target planning, we do not want
command economy; we want planning
for creating a climate of growth. The
planning should be done with a view to
create a climate of growth by utilising
the entrepreneurial talent of the people,
by harnessing our energies for the
maximum output in our country. That
is the type of planning we want to see
introduced in this country, planning for
increased production, not planning by
target or planning for a command
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economy with licence, control and all
that which will ruin us. Therefore, be-
fore taking into consideration the recom-
mendations made by Dr. Hazari, we
have to remember that at the back of
his mind he had a particular type of
pianning, and that is why I say that his
recommendations are irrelevant in so far
as such individual studies arc concerned.
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I now come to the licensing system
as such. I hold that in order to prove
that the licensing system has not worked
well so far, it has led to pre-emption of
capacity, it has led to multiple system
of licensing, it has encouraged the con-
centration of economic power in ccrtain
fields, it was not necessary to study the
statistical information which has been
presented by Dr. Hazari.

He himself has said, “My data are
partial, incomplete and in some cases
not fully reliable; they should be taken
as rough indicators of magnitudes, not
precisc amounts.” He himself has fur-
ther stated in his report that his data
suffer from severe limitations. He also
suggests that within the limited period of
six months allotted for the study it was
not possible for him to examine the ex-
tent to which implementation of licen-
sing policy has achieved its objectives.
Further, he has said that the only stati-
stical information which he has utilised
is from the files of the Industry and
Mincral Divisions of thc Planning Com-
mission and not from elsewhere. Not
even the other aspects have been co-
ordinated by him. It is only on a limit-
cd study that he would like to arrive at
the conclusions applicable to thc entire
cconomy, ,

In the final report he has given tables
after tables—tables by size of firms,
tables by number of applications made,
tables by number of applications grant-
ed. These things are applicable if it is
a fair sample. But what has he done ?
Hc has taken 1,000 licensing applications
out of which the data is available for
500; 500 have been rejected and he has
taken up only 500. Even that data he
has taken at the time the application was
given. He has not pursued the data.
It means that he had no fair sample and
if you have not got a fair sample, in
statistics you will say that you cannot
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come to the conclusions which are
applicable to the entire population or
the whole case.

If I come to the licensing system as
such, I koow it for certain that the
system itself is such that it cannot work
properly. You know, you have to apply
for a licence and you do not know
whether you can get the licence or not
There are about 7 or 8 committees
which will go through it. One does not
know when the obstacle will come. You
cannot be sure about foreign collabora-
tion unless and until you get a licence.
So, only when you get a licence, then
alone you can try for foreign collabora-
tion, And those people will say, “Un-
less you get foreign collaboration, you
cannot be given a licence”, You are re-
quired to have a licence even for a new
unit, for changing the name, for chang-
ing the location, for even producing the
by-product. If you are proposing to
have one more by-product, you must
have a licence for that also. For a
number of things you require a licence.

Who can meet those demands ? Your
public scctor itself is keeping 45 guest
houses in Delhi. Why are they keeping
45 guest houses in Delhi ? It is in order
to move the files. Who are the small
entreprencurs who can keep guest houses
in Delhi? Who are those persons who
can wait for it? Who are the persons
who can invest first the money before
getting a licence ? Having got the
licence, who are the persons who are
having the contacts with the foreign col-
laborators to get better terms so that
they can confirm the licence ? For all
silly little things letters of intent are
being granted. If the name is to be
changed, if you want to go from onc
location to another location, you require
a licence. The system is such. It does
not requirc any statistical study. Even
by the study of the system you can state
that it is bound to lead to pre-emption.
If T make a rule that those who will
stand in a quecue in the morning will
receive a particular thing, anybody will
be tempted to keep his relatives and
other people to stand in the queue so
that he can get it. Your system is bad.
Your licensing authority is bad. That
is why somebody could take advantage
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of it and a number of licences were
granted. If at all Birla had got the
licences—whether he has got it or not
has to be examined—it is the fault of
the licensing system as such; it is the
fault of the implementation of the
system as such rather than the fault of
the individuals who got the licences.

SHRI RANGA (Srikakulum) :
had to work under that system.

SHRI R. K. AMIN : In the final re-
port that Shri Hazari has presented the
shortcomings of the licensing system
had been mentioned, such as, the lack
of overall policy guidelines to reinforce
and supplement the Plan targets, ten-
dency to rely on certain ad hoc criteria,
losing sight of the relevant importance
of different projects and their products,
lack of relationship betwecn fulfilment
or actual fructification of licences and
the lack of assurance of resources even
though the licence has been issued. I
even add two more, namcly. that it can
by itself never achicve the objectives of
cconomic policy. The entire objective
of economic policy, like regional
balance, encouraging the small entre-
preneurs, stopping thc concentration of
cconomic  power and  encouraging
technology—these arc economic objec-
tives that bave to be fulfilled by the
licensing system which the licensing
system cannot do. It is beyond it; it
cannot do it. Why? You take the
total investible resourccs in the country
out of which 60 per cent is commanded
by the public sector and only 40 per
cent remains. Out of 40 per cent,
about 20 to 25 per cent gocs to the pri-
vate sector in the field of agriculture.
So, only 15 to 17 per cent of the in-
vestible resources remains for the invest-
ment in the private sector on the indus-
trial side. There also, there are small-
scale industries and the large-scale in-
dustries. In the casec of the large-scale
industries, hardly 10 per cemt of the in-
vestible resources of the country re-
mains. By controlling this 10 per cent,
can you control the pattern of all the
hundred per cent ? Certainly not. Can
you control the pattern of all the invest-
ment in  the smallscale  industries
sector ? Certainly not. The nature of
the licensing system is such that you

He
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cannot go to small-scale entrepreneurs
and you cannot also go to those who
have no means to come into the picture.
Your system was such that it was not
in a position to carry out what you had
imposed upon it,

Moreover, since the objectives were
conflicting among themselves, on one
side, you could achieve one, say in the
field of small-scale industries, then you
could not achieve the technological
development. If you can achieve the
regional balance, you cannot get the ful-
lest economy of the foreign exchange
component. They were conflicting
among themselves and because they were
conflicting, they gave a good deal of
power in the hands of the administra-
tors. If all the powers are in the hands
of the administrators, ocriteria cannot
work. You know how bribe and cor-
ruption takes place. That is why I say
the system itself cannot work because
you arc imposing a burden to carry out
those objectives which are inconsistent
among themsclves.

Now. let me come to the main charge
which has been put on the licensing
system, the charge being that it has en-
couraged the concentration of economic
power and monopoly. Regarding this,
1 would like to discuss monopoly in
four important ways, (1) concentration
of economic power i.e, in which scnsc
vou uccept the concentration of econo-
mic power. (2) monopoly which neces-
arily means monopolistic restriction and
monopolistic attitudes; (3) monopoly
and bigness of firms, are they synony-
mous. do they go hand in hand together
and (4) what will be the fate of mono-
poly in the context of the growth of
cconomy. You must have all these four
different aspects in your mind, then
alone you can say whether a particular
business house has misbehaved or a
particular house has done his job,

Now, about the concentration of eco-
nomic power, I would only say that the
Monopolies Commission has given two
meanings, (1) concentration country-
wise and (2) concentration productwise.
In so far as countrywise concentration
is concerned, it has said in very catego-
rical terms that concentration of econo-
mic power was there during the Second
World War when only the organised
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industry was ready to take up the chal-
lenge. We wanted a rapid economic
development and, therefore, it is they
who could have done the job. When
the organised industry had a big profit,
instead of distributing those profits, they
kept it as a surplus and ploughed back
in the further development of the in-
dustry so that, Monopoly Commission
concluded that the concentration of
economic power on a country basis was
good for the economic development of
the country.

Now, only the second thing remains,
concentration of economic power exa-
mined on the products basis. Let mc
take the products basis. Now, we say,
in our economy, it is not monopoly but
it is the monopolistic attitude which is
uphcalthy which comes in the way of
economic development and monopolistic
attitude mcans restriction of the output,

restricting the entry and raising the
prices of the products, If from Dr.
Huzari's Report had 1 found those

things, had he made a study of certain
firms and indicated that they raised the
prices unnecessarily or they made a pro-
fit unnccessurily or they had restricted
the eontry, 1 would have certainly said
that monopoly is against the interests of
the economic development of the
country. But from the report, interim
as well as final. 1 do not find any indi-
cation that o monopolistic attitude has
been shown by any of the firms which
he has studied.

Now, let me take the question of big-
ness and monopoly. You know it for
certain that large scale unit is not ncces-
sarily bad. Large scale gives you the
cconomics of scale. If you go beyond
the economics of scale or the optimum
Has he made any study in his report
unit. then probubly the largeaess may
be in order to have the economic power.
which indicates that here is the optimun
unit, say. in pulp or in rayon or in the
cement industry, and beyond that opti-
mum unit. the firms in the Birla group
or in the Mafatlal Group or the Tata
Group have gone >—and also they have
gone beyond on with a view to acquir-
ing the economic power rather than the
economics of scale. If they had gonc
hszgnd the economics of scale, then I
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would have certainly said that it is
monopoly power. But from the study
one cannot ever come to the conclusion
that they have gone in order to increase
the largeness simply because they want-
ed largeness and not because of econo-
mics of scale.

You know, Sir, that these are the days
of automation. Nowadays, even a com-
pany like the GEC is merged with the
Associated Electric Industries. Because
of automation in Germany, bigger and
bigger industries arc coming into exis-
tence, The technology is changing day
by day, and when the technology is
changing day by day, the optimum unit
is also changing day by day. In the
context of the technology, in the ocom-
text of the nced for meeting foreign
competition. very soon we shall be re-
quired in all our products to meet
foreign competition, and unless and un-
til our costs are low. we would not be
in a position to mect the foreign com-
petition in view of that, we shall have
to go in for u bigger optimum size. In
view of the fuct that automation is com-
ing quickly. vour idea of bigness has to
be quite different today from what it
was some ten or fifteen or twenty years
ago.

Take the instance of our very very
big firms. Tuake. for instance, the first
ten big firms in our country. They are
not big by any standard in America.
Take the 200 big American firms, and
compare our ten big firms with them,
and you will find that our big firms are
just pigmivs. and our big firms do mot
stand anywhere in so far as bigness is
concerned.

Therefore. 1 urge that onc should not
confuse bigness with monopoly. Alang
with this aspect, the growth of the eco-
nomy also shall have to be kept in mind.
When the country is going ahead with
new development and new industries,
will there not be some units which will
be expanding in the initial period ? In
the initial period. you arc bound to have
one or two firms which will be first
wvorking on an cxperimental basis, and
as soon as they find success, they weuld
immediately go ahead to the large scale
industry. So. please do not bother and
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-do not confuse bigness with monopoly.
‘When they start very low and they be-
come big, do not think that they are
becoming big simply because they want-
ed to become big. Do not confuse it
that way. So, in the initial period, for
a particular commodity, if there are one
or two firms, do not consider them as
monopolies, because they are coming up
initially. In 1950 we did not have any
production of fertilisers. Now we are
producing fertilisers in three or four
firms. Do we say that we have the
monopoly of fertilisers ? Certainly not ?
It is inevitable for such a thing to hap-
pen in the growth economy. In the
growth economy for a time, just as you
give a patent and just as you give a
-good-will, likewise, for the time being
some sort of monopoly may be neces-
‘sary in order to give an incentive. Then
alone they will spend money on techno-
logical development, and on research.
And when they do the rescarch they will
implement thc research only when they
are assured for some time¢ of a parti-
cular type of market, This is very
necessary. It was necessary when
England started its economic develop-
ment, It was necessary in America. It
will be necessary for any under-develop-
ed country and it will be necessary for
India also to give that incentive,

Therefore, bigness of one or two
firms should not be confused with con-
centration of economic power or mono-
poly, and if anyone believes it as mono-
poly then he just kills it. So, let us
not do like that. If we do it, then we
shall nip it in the bud, the very econo-
mic development which is taking place
in our country.

As an example of concentration of
economic power, in the report, the house
of Birlas has been taken up. Now, what
are the charges which have been im-
posed upon Birla ? There are three or
four charges which have been imposed
upon Birla. The first charge is that they
have concentrated on consumer goods
industries and have not bothered about
basic industries. The second is that they
have spread out all over the country,
they are manufacturing all sorts of pro-
ducts and are not confining themselves
to two or three industries, The third
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charge is that they have got the licences,
but these licences have not gone through
the Capital Goods Committee, that
something happened in between and
they must have manipulated the licences
without these passing through the Capi-
tal Goods Committee. It has even been
mentioned that as compared ¢to other
business houses, the number of licences
they have got is disproportionately large
over a period of years, It is said that
there were 938 applications out of
which they sanctioned 375 licences, that
is a big number of licences was taken
by them and by doing it they have pre-
empted the capacity.

Let us take these charges one by one.
Let us take the Birla Group as such.
Simply because somebody bears a Birla
name, simply because somebody is re-
lated to them, simply because somebody
had a connection with them some few
years ago, simply because somebody had
got the finances from them, everybody
has been bracketted with Birlas. The
author himself makes a contradiction.
In 1960, when he was writing in the
Economic Weekly, he mentioned 346
companies as being in the Birla group.
He reduced the number to 270 in 1961,
that is, in one year he came down from
346 to 270. But again this same mis-
take has been committed by him, He
said that in 1957-58 the Birla group
contained more than 300 companies. In
1964, the Monopolies Inquiry Com-
mission checked up everything. They
determined—and it is their figure on
which we have to rely—the number and
put it as 151 companies in the Birla
group. Hazari was knowing this, that
it was ISI. Still in his Interim Report
as well as in his Final Report, he sticks
to the 300 figure, which he had produc-
ed in 1958.

I have checked up that list and I can
very easily point out the inaccuracies.
To take an example, the Jorhat Electri-
city Company, which was sold out in
1958 to the Government of Assam, has
been put in the Birla group. A company
which is owned by the Assam Govern-
ment—it is not known how on earth it
could come under the Birla group. It
only shows that there is something
wrong with his calculation.
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AN HON. MEMBER :
‘Government are the same !

SHRI R. K. AMIN : Let me take the
total number of licences received by
them and see whether they have receiv-
ed an unduly large number of them. The
total number of applications, even ac-
cording to Hazari’s definition—I am
taking his definition; it does not matter
even if it is a wrong definition—even by
that wrong definition comes 938 bet-
ween 1957 and 1966, a period of 10
years. Although his study was confined
to 5—6 years, from 1959 to 1966, for
the sake of exaggerating, he takes the
figure so far as Birlas are concerned
from 1957 to 1966. Having taken that,
he does not give the entire list of 938
applications. In his interim report, he
gives a list of 661. We are to take it
for granted that the rest of them, simply
because Hazari tells us they are Birla’s,
they are Birla's. Even if I take the
definition in the Monopolies Inquiry
Commission Report, it comes to 481.
Out of these, the licences given were
175. If 1 take out the multiple licences,
if I take out the licences for just chang-
ing any name, for changing any location
and for some expansion of by-products,
if I take out all these, there hardly re-
main 50 licences for new articles. When
you confine yourself to the consumer
industries, for example, the chemical in-
dustry, you know therec are a number of
by-products for which you have to take
new licences from time to time. Over
a period of nine years, 5O licences have
been granted to him. Has he committed
any crime whatsover for 50 licences ?
During that period you have issued
9,000 licences. It is unnecessarily mag-
nified in order to create a great furore.
If we examine it with coolness, we will
find that it is just exaggeration.

Birla and

Are the Birlas big? How do they
look as compared to the bigness of
foreign firms and bigness of others in
our own country ? There was a book
published some time back in which 200
top companies have been listed. Birlas
comes as the fourteenth. Thirteen others
are still bigger. I am not talking of the
public sector.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : In the world ?

PHALGUNA 16, 1889 (SAKA)

1940

Hazari
Report (M.)

SHRI R. K. AMIN : In our country.
Tata has got 13 companies, whose total
fixed capital's net worth is Rs. 277
crores, Birlas have 19, and their total is
Rs. 163 crores. Yet, they have been
picked up.

Rccently there was a merger of G.E.C.
and AEI G.E.C is such a big com-
pany and still it thought it was necessary
to merge with A.E.I. Compared to such
bigness, this is a pigmy and we are tell-
ing them, “You are so big, you have
increased your size, and you are threa-
tening the competitiveness of our
economy.”

Has he prevented anybody from tak-
ing licences. Nothing has been proved
in the Hazari report. There is not a
single product in which they have a
monopoly. You take rayon. There are

others like Babubhai Chinai, Baroda
Rayon, the Gaekwards etc.
SHRI S. M. BANERJEE : Appoint

a commission for all.

SHRI R. K. AMIN : You take cement
manufacturing. There also, Birlas arc
not alone, there are others. There is
not a single product in which you can
point out that Birlas are alone, and that
they have pre-empted or stopped any-
body cntering into the market,

What I would like to plead is that if
Birla has committed any blunder of
having restricted output by his mono-
poly, by all means you punish him, I
have no objection, but if it is necessary
for the economic development of our
country, if it is in the larger interests,
then we must also appreciate what he
has done. He was the first in several
respects. It was Birla who started Hind
Cycles first, aluminium production was
first started by Birla, automobile pto-
duction was first started by Birla, even
bamboo pulp production was done by
Birlas first. Instead of appreciating, we
are deprecating him.

SHRI S. M. BANERJEE: Who

started contributing to the Congress
Party first ? Birla.

SHRI R. K. AMIN : Even about the
Congress, before 1947 who was asso-
ciated with the Congress ? It was Birlas.
1 was told by no less a man than the
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veteran millonwner of Ahmedabad
Amritlal Seth, that in 1931 one day early
in the morining he received a call to say,
“Mahatmaji’s Sabarmati Ashram is in
trouble, you send him Rs, 20,000, I will
send you.” As early as 1931 he took
care.

SHRI S. M. BANERIJEE : Make him
a Minister.

SHRI R. K. AMIN : No. I am going
to charge these people. Before 1947 he
was dedicated; others were also dedicat-
ed, but the moment they got power they
became devoid of dedication, while he
has not changed,

SHRI KANWAR IAL GUPTA:
Have you some statistics about contri-
butions made by Birlas to the Congress
since 1947 ?

SHRI R. K. AMIN : You can ask the
Congress Party.

SHRIMATI TARKESHWARI
SINHA (Barh) : I do not think there
is any harm. Why should Congress be
ashamed about it ? When we were in the
national movement, the others were
helping the British Government. . .
(Interruptions) .

MR, SPEAKER : Order, order. You
will get your chance. If you feel that
anybody has insulted your party, you
can take the opportunity to cxplain the
position when you get your chance. In-
stead you always prefer to talk across
the table,

SHRIMATI TARKESHWARI
SINHA : They charge the Congress
Party. .

MR. SPEAKER : Your name is in
the list of 21 persons; you can certainly
speak about this when you are called—
not now.

SHRI J. B. KRIPALANI (Guna) :
There are many other things in the re-
port. The report does not consist of
things relating to Birla only. Why should
there be concentration on one point
alone ?

SHRI R. K. AMIN : So far as foreign
collaboration is concerned, they were
the pioneers and recently even foreign
countries are inviting Birlas to look after
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their industries, The Saurashtra Govern-
ment handed over the Digvijay Wollen
mill to Birla when it was in a hopeless
condition. When the Mysore Cement
factory was almost sunk, it was handed
over to Birla. Even the Indian Rayon
was in a bad state when it was handed
over to Birla. Even the Kerala Govem-
ment wanted him to start industries.
Instcad of appreciating all this, we are
putting obstructions. At a time when
we are having a recession, at a time
when there is a strike by the industria-
lists and when the equity market and
share market are not working at all, if
there is anyone who is willing to invest
money in industrial ventures instead of

giving him ecncouragement, you stop
him from starting industries.
Before I sit down, I should like to

make a reference to the last point about
nationalisation of banking. It was not
within the terms of reference of Hazari.
Yet he dared to put it there. Baiks act
as purveyors of money and manufac-
turers of money. Before thinking of
nationalisation and social control and
all that, please consider whether their
functions as purveyors of money and
manufacturers of money will be done
better in the present situation. The
situation that you arc visualising will
not give any impetus to banks to act as
purveyors. Probably. a monopoly situ-
ation will be created by the recommen-
dations of the Hazari report and these
functions will not be performed. Today
banks arc advancing money on the basis
of financial criteria; if these recommen-
dations were to be implemented, they
would do so on political critcria—that
is. pressure by M. Ps and M.L.As. If
banks advance money on financial
criteria. there is safety for the economy
and currency system as also for the
depositors, If that is not so, there will
be no safcty. They do so on a competi-
tive basis at present. If this system is
changed, it will not be so and it will not
do good to the country,

MR. SPEAKER : Each Party has got
its allotted time. The Swatantra Party
had forty minutes only and put up only
one speaker; he has taken his time after
the Minister had spoken. Every Party
can take its time; there is no difficulty
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‘The Congress Party has three hours and
if the Minister takes half an hour or
forty minutes, they will have about two
hours. If hon. Members confine them-
selves to ten minutes, about ten or
twelve people can be accommodated.
There is a list of 21 speakers with me.
If they take less, other also can be
accommodated. Otherwise, each party
«can take its own time.
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& | TE I A o o g
T T 33, qg o 49 &, g |
T AT TE I T E W A
A 97 AT FGE WY ¥ Fw
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TN TR A gEe w1 o A
FTOR YA G AFE AT |

Iy A AT A WY B FW & A
aq fawr ¥ A ¥ & 1 AW ST
fret Y v At & 1 g @ fF R
et #Y arravT S J g @ &Y AE
FEQ 9 fF IF L | I Y
F1 g & TaT AR 2 @ @1 A
fazan #1 aFT T @ 9 A7 A o
FT A FT F IGT A1 I 9T famm

qg a1 # AT =g g e
Fftwe ¥ o7 Fedie @Y, AR FHvee
Fagrd fF 75 IO N § I 75 wTAT
&Y TAHT 6T Bfew § | SER
FETd fr 3797 50 e IT Iy Hfew
21 646 FUT gATT #fEw & 1 50
R Hfed ¥ FIC a2 TN
FT F99T 2 | 2606 FUC &A & TAF
mieE & | oY T A ey
T AT GF T § 7 WS A
# amqwt uS FE £ 5 @ Td A
Fwqefy faer fF @amr € @ 86
de § | FfAEl A aRE & free
F14aTHz Hfeq AT R | T W
Tl A & 9T Sfew 53 TEe
e dfes #1)1 F9 wgar @ fr =g
A ! P § f
sy i s A T g 7

T|F A HT F O A AT FgAT
#fF fasm AgERI AT E | F I
agﬁmmwmglww%
qzi ST AEAT § | TS F@Erd g
farza & a7 @ 4 *g feav s ag wgroAn
gmeaad | WEIEFAE ! A| aw-
ey A &, wfeT awAy & afew &
Fg e g % ag fager 9@ a0%
* §a a1 9T € 99 £ oF = S0

FAEIR AN FIAAITO N
FEU T I F IFT A F@T § AR
T FTATH AN T QAT | A&
ar ag 0 Far & AR | 7 S99
Fgo T A ¥ AT R AT A AW
Tt gwicAT Fgar § A |7 I T=q J
AT FEAM AT ? AT FEAT R
f fazamii ¥ 73 99 TEagyern fear
21 & ag vz g fe fomar o
fergarr & foprr @, Fomy sprfonr fagar
& . AT A wew IEHT OF goTAT
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et & a7 FT fEar @ | o
fagem & o g 6 ¢ 97F ¥ 0%
g TEr § AT AEm AR e
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9 qAATT AG Tgar 91 Afew AR
A 7 9% faur gafag S/ § a@wd
g 1w fagarw & swfal w
1959—64 % & & 375 {EfEaw
rgaa faar A fr 384 F0T TR F R
¥ 284 AT TR FT FIA THRTAA
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#1 I FHAfAA FIEA YN TG gF
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TEE F W avzae fay § e wd
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St i ar feEw gA faar @
1,000 FIT ¥ § FU=T ¥ | AT
1,000 FIT To J SUTET & | TEHA
¥ 200 FUT To F AT R TFATT
F A A TS qgT WA §—
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FEtaT  #T dNE-gEEfaT i
FHA & Afd ¥ IT-RA AT W
dar 1Tk ) AT TH W agEHTY
AT Fagguthmy
WY s 80
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MR. DEPUTY-SPEAKER : The hon.
Member may continue after Lunch.

13 Hrs.

The Lok Sabha adjourned for Lunch
till fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

MOTION RE. REPORTS ON INDUS-
TRIAL PLANNING AND LICENS-
ING POLICY—contd.

MR. DEPUTY-SPEAKER:  Shri
Prem Chand Verma may resume his
speech. He has already taken 12
rn?nutes. He has to conclude in five
minutes.

ot A =T wwi ;T g fae
ar# § A g A Y qF faemr &
afed |

IUTAY WRIeT, 98 AT qIQ T3l
fasama & A1 & 99 § FB FWEW

I aga g o qar v fR s=ie
foa a® @ TaHe F1 uvaEr fear &
I oF  Aifae que faew @ wg 97

e 997 #tv fafewr que qmam @

W Y9 9T UFIRS A AW GF
o e sy @ ek fafer Auw

7 9z &8 9 faeimm & fgame waaes

TG AN | I gwiATel ¥ uFETT

IFEU § A FT W I F F7

fafer quT & wET AT 7 9wg &

W EH UF I H A A 9T q

SITRT T wET g A 2

Ty U Foy ¢ dfear femifaaes
fafide | @ T A AUy Hewe
# ar fegeam A F FEwS
T 0F & FoE A Av fomr A @
Fady et 31 7 | TR TR e
1@ w Y fred s A
oy e Y FHAT 252 9ET
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F ogOHl fom & | w@E W ®
TER qhH § ST e aga g
et UL T F gt 1 w0E
e sfawm A forar o #1E wiw
T W AL | W FIET F ATR B FH
F F fag FFm At @i @ A
FToamw @ o g 9 g s
wE fear srar @ o AFaT g
I AN N FET ) uw s
Higer T & fom 2 gere T adEr
famr 2+ oF i s 2 A
& @1 3250 wqaT ATEATY fAeaT R 1.
3250 ¥4T ARE fAemr 21 wF
A AT & A € A 3501
T AgaTe. fAem § A a1 ') /1
fager FwfA@l ¥ 999 Zo AT
ARATT AT A & | qATH 1 77 F7F
F fA7 2@ q& 0 FTEEA TE FIAT

FAT @G

T A ISR ALATE | UF vy
a F1eA faea & | 39 faw 7 Adwde
I O AT QAT AT IGE 1 FOT
90 TE TqF & FATET AT AT THhy
T GOR 399 zafay & franht a7
Fea foew QA F0 AT a9 F7
IA AT A F fFaAr g AR T8/
AW Il T & foe g a0F ¥
ISAT AT | T/ AE § A€ @ A
TATH S T &vu fHar o

fegem & fFt #1 o qAeNE
& et & Froet for fasar o smw
Y qAWE | T F FTww
amara g 5 =% au feaelt Qe
2 1 oft fo o wefaar At fw @WR
T wgar faemr 2, st owe &e
Tifewar N fiw TR AT ARAR
forerar 3, =t T o U0 2T A AT TR,
= o o ara A fw TR T
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ot AT Fo fagar H1 G2y T TAT
adrfaeard | agd Swfae fgam
N g W fF Sefeae argdter
qifedft Y seeET ¥ W arE §
UF 6 a1 ¥ ey & fomwr @ §
foag Q& A faee &, aro< §
AT feeaT & o' Zad a<% & Whr §
foma oar 4 wwar & & S qan
I faerar &, oo &« &y fFm
M |

qq { TR ARG FFAE T
T § 1 7 ofranfer sAedE St
IR & T WA FAT AT
fagamel N & 3% qEfeas TaHE
sfees ¥ w7 2o A & fF 5=
FfaEy & @ & afE fagemed 3
uF Y o #7 & @ e a9
FeES FY TUAT F FH F ATTCAE
N FT FTAT 37 FF(G1 7 grar
(A
TERARN A | T & I & Il T
FTEWHT AT A gL A fFfra
fft gaeedc  Fvor &Y darfean
FAL IFT AW FT AT J@ATE | TS
FfE, @ 7@ Fafa @sw &
I ot @Y 2

faEamet 7 s oumodTo, ATEodT 0T o,
W{oﬁoﬁ’oﬁ’o\ﬂ'ﬁo, @omo!ﬁo I
TAoHTEoHT oY forarft HfeT Teequw
§ faaf ofer sdegew & W
| T AT TOAT THY & FTH F T
p TR W AN e | T
e A frar  fr sw A @R ¥ I
A #fez FroT F FAC ITIHT FSS
A QT Eaaan AN ww §
T QAFT 4 o7 aFar &, © A
7 g A @ awar

fadwt & oY wwafaar & o
T HE TAATATERT T A TaratasT
1 &1 fFear omar & faRwi ¥ A
fagemelt &1 F79Y w9 F71 (W aar §
TH R A FEAEiaT gar § ey
HIRA TFEHW 1 fawi 7 @ foan swar
& 9 oY WTa & AT STy § SR AE}
T aga FE ST BT TRV &
T HT qEQ@E |

9§ AT S F AR LD
FEATAGATE | WIT TEHFIT A SIEWN-
e TR T oW a9 | &
fu g% g famd 3 @t § afe
BIE-BIE T B TR & FIeam
95 FRE T AR T T FTETAGIC
I ad? | wR fagame & AR fear
% A AW ¥ 9 FE7 A& T faR
affe &% @ 3@ frama @ § s
FEATAT @R |

T ATEAY F qvaeU § oft qeare
ART 3| WUF FFAT I T
fah o frarer 27 s § 1 dTATe
THaew dWe  sreaew fafafes wv
faar Jrar & | Iu* faw I ATREw
FrEm #1 W & qafew @
A &) TAEE X 1963 § UF g
& a77 FrCEEl ®1 $AfFd IR A AT
fear ar, mfs w1 Afma & &k
ATEET 7 39 98 | afed fagaay q
far wrgdw o oy RAfES 48
ZATT TA Y AT FT 2, 20 T T
A1 T T a7 99 A A flt ofig
FT & | TAARE F TE T ITH CF
qIe & fT 53, 51 FATT. TIF T FIXAL
THIE w5 & argda Wy ¥ fawr mav
Fr A farererff £ qT o TR
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[« ow wx =it ]
TAAFT IAFT I AT AT AT FT
HATT & % foar

$efgaw Sammde fafreer & o7
QT ag uemA e ff o aF 49
Y A foe T a9, q9 T
fagaeil @1 A amdEw @ fan
AR | FW A & GTENE §ER
¥ S M § wEATRIT W hwRd
A FT e 2 femm ) ww o gmy
T gIS9 | qg ga™ 9w, at fafre v
e I s fxar f a8 wgdq e
Ffard & s ¥ 7 T A
g fr efgae Fewe fafe o)
& ar 3 mEHe F O g el
T N I @ o o Ffete w7 iz
Jmrrifafedt ], 1 uw dfane fafaee~
¥ Afr ¥ g ¥ ae e Pl
BT TF G¥ w&q $1 FEATEC haedy
F1 argaw 2 faar m, foad qarfeas
T WY 2 | U7 e )

f 7g Fg wwa g 5 e
I A faser F e N A2 gu §
fasem oY ag a9 we € 5 ofFarde
AN oA ddgud

=t forg Aroaw (a=dt) @ AT
T T Tiwgrie & Awad w1 fager
FT q3we T41 @ €, T8 I 48 & 1

vt arehe( faegn ¢ 38 @@
aEe

MR. DEPUTY-SPEAKER : He says
that it has already been reported in the

press and he is only reproducing what
has appeared in the press.

oft SR w77 aw : qg N9 AX T
2 e A g T v §, o e
qT § | Y AT 7 gy Nna wHr g, N
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skiifers & & 1 o v a7 7 75 A
g, 9t fs AAfea d 8 =i g
Fed & fF A o A §—F
A ST F WATE |

o AW A 7 T e d §
afes ¥ o9 F g A, AT AR
IAHY IFTS FGT |

ST aF 9FT FAA F AR
qE 22 JATE FT FATE T HR Iq@ F
F27 747 BF 98 ©: wE § awe fae
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fF ot o faeameil 7 Fa FHE 7
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ag FAET FIE FIW G FT @D R
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TG oY F40, a7 o, fagawni &
= F79 F foT gaTad Uee F Aded
fafaae ar Fww 7 avg 7F gOH
FIE F I FY FeqEaT F fewr FHw
I Tl faeEr W@, @ifE a@w
qU FT q@ AT T FT I T qH )
Y FT W T T ¥ a4
S i ag fagemen & faems v
AN gAY |

fagamait segaR 74 a8 sefeafare
=R F Tifasl, JaaEl, TaEE] ar
Tl Y TRy v TEERe &t
faua ¥ WA e faar o, afs &
T qfeq® WY FT ATEW HEET
FITTER |

1957 ¥ fomw iefgaw, @R
Tew a1 7 AAfaw & oy W amgdw
IR e §, ST g TR ga
a1 4 A TR W et WA
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TR & ATE A R §, AR
L qF qEE §39 & qmN @ 9 |

SHRI P. VENKATASUBBAIAH
(Nandyal) : On a point of order. I
draw attention to an unfortunate re-
mark of Shri P. C. Verma, though he
might not have meant it. If I have
followed his Hindi speech correctly, he
said ‘Now, we will see those members
who will take vakalath on behalf of
Birlas. They are the men of Birla’.
These remarks are most unfortunate.

SHRI RANDHIR SINGH (Rohtak):
That will mean restraint in freedom of
expression.

SHRI P. VENKATASUBBAIAH :
I want that the record must be put
straight.

SHRI RAJARAM (Salem) : He is
right. What is wrong in the remark he
made ?

SHRI SITARAM KESRI (Katihar) :
Why should such remarks be passed
against any MP?

KANWAR LAL GUPTA:
Why should

SHRI
This is their Party affair.
we come in there?

MR, DEPUTY-SPEAKER : I would
like to utter a word of caution. This
is casting some sort of aspersion on
others who are likely to participate. It
should be avoided.

SHRI K. N. TIWARY (Bettiah) :
When they arc supporting China and
Russia, why cannot one support Birlas
and Dalmias ?

SHRI SONAVANE (Pandharpur) :
His remark that those who speak here-
after in favour of Birlas would be prov-
ed to be men of Birlas or agents of
Birlas is really casting aspersion. It
should not go on record. If an hon.
Member says about the hon. Member
who has just now spoken in denuncia-
tion of the Birlas that he is an agent of
somebody else, what would happen ?
If such a remark were made, that should
also not be in the record. This would
be casting aspersion on members,
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MR. DEPUTY-SPEAKER : I have
already ruled when Shri Venkatasubbaiah
raised the point that no speaker should
cast aspersions, What we are debating
is the Hazari Report and whatever is
there is relevant. We are not discussing
Birlas here.

SHRI NAMBIAR (Tiruchirappalli) :
Birlas come in by the backdoor.

SHRI DHIRESWAR  KALITA
(Gauhati) : We are not only discussing
Birlas but their agents also.

MR, DEPUTY-SPEAKER : That is
his interpretation. What we are debat-
ing is the Hazari Report,

SHRI S. M. KRISHNA (Mandya) :
Mr. Deputy-Speaker, let me at the out-
set congratulate Dr. Hazari on placing
before the nation such a valuable report
which would have far-reaching conse-
quences. It only proves that the present
licensing system, for which the present
Government is largely responsible, is a
calculated deception perpetrated on our
constitutional obligations.

What is our constitutional obligation ?
That is borne in one of the directive
principles of State policy enshrined in
our Constitution ;

“The State shall, in particular,
direct its policy towards securing that
the citizens men and women, equally,
have the right to an adequate means
of livelihood; that the ownership and
control of the material resources of
the community are so distributed as
best to subserve the common good"”.

“and (c) that the operation of the
economic system does not result in
the concentration of wealth and
means of production to the common
detriment.”

With this background it would be better

for us to scrutinise the report which has
been placed before this House.

When the Prime Minister of India
presented the third Five Year Plan, he
made certain observations with refer-
ence to our industrial objectives; he
said then :

“...development
lines will secure

along socialist
rapid economic
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growth and expansion of employment,
reduction of disparities in income and
wealth, prevention of concentration
of economic power, and creation of
the values and attitudes of a free and
equal society...The teadency to-
wards concentration of economic
power has to be countered in a variety
of ways—firstly, through the exten-
sion of the public sector...secondly,
through widening opportunities for
new entrants and thirdly, through
effective exercise of Government’s
powers of control and regulation and
use of appropriate fiscal measures.”

Hazari Report (M.)

What is it that thc Government has
done ? It was in the year 1955, if I re-
member aright, that the Avadi session
of the Congress took place and it be-
came a socialist organisation, according
to them. We hotly contest that claim.
They say that session started the socialist
path; socialism later on devoured the
Congress Party completely. The Hazari
report concerns itself with the happen-
ings from 1956 to 1966 it was only in
the 1967 general <lections the monopoly
of power that the premier political party
was holding till then was shattered. If
we oppose political monopoly, we also
oppose concentration of economic power
in one or a few industrial houses. This
discussion would not serve its purposc
if you simply witchhunt some of the big
industrial houses. I am not willing to
do that, even though I am one of those
who firmly bzlieve that the big industrial
houses have taken advantage of the
present licensing policy of the Govern-
ment. Naturally the main culprit in
this case, the true offender is the Con-
gress Party which is-in power in the
Centre and in some States, Coming to
the big industrial houses, I know how
unscrupulous they can be; I also know
that they can browbeat, blackmail, bribc
and tempt any man in power. They are
after power without any scruples. While
talking about the industrial licensing
system, we say that the regional imba-
lances have to be checked. We must
see the plan objectives. Plan priorities
must be strictly adhered to. What was
the Planning Commission doing all
these years from 1955 to 1966? Did
they not have complete control over the
governmental machinery. My hon.
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friend who opened the debate on behalf
of the Swatantra Party made the case
that the Government was ‘camouflaging’;
thcy wanted to hide the failures of the:
Planning Commission; in order to hide
those failures they are making a scape-
goat of Birla. I agree with that criti--
cism but with half of it only. I know
thay the Plans have failed; the country
and the ruling party had realised it.
But where do we go from here ? In one
breadth we say that we are going to-
stcm this rot of economic power being
concentrated in the hands of a few in-
dividuals or in a few big business
houses. How are we going to do it?
It is not the opinion of the Swatantra
Party that therc is no concentration of
cconomic power in this country. But
the point is whether it had been gained
by these big industrial houses taking
advantage of the present licensing system
or whether those houses used unscru-
pulous means to get that power. A
very bad example of these things has
come to my personal Kknowledge. In
Mysore when a new cement plant had
to be started, one of the big industrial
houses applied and the timid Mysore
Government which is just a handmaid
of the capitalists in this country, recom-
mended that application, Subsequently,
a few young men in Mysore who were
fresh in the field of industry wanted to
start a cement plant and when they
approached the Mysore Government,
they were told that an application had
alrcady been recommended to the Cen-
tral Government and it was not possible
to recommend this application. Subse-
quently what happened ? 1t is to this
that the Hazarj report refers repeatedly.
Their applications arc meant to fore
close licensable capacity. Letters of in-
tent were issued to a big industrial housc
to start a cement plant in Mysore State.
The considerations that weighed in
granting a licence to this company were
that it was financially sound: it had the
needed experience to stant a fresh in-
dustry and thirdly it had worked out
foreign collaboration. Now, would a
foreign company come forward to assist
a comparatively new entreprencur? I
appeal to the Government to consider
the whole policy of issuing licences. The
present polity has to be changed taking
into consideration the three reports
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which had been made: Mahalonobis
report, report of the monopolies enquiry
commission and the Hazari report along
with Swaminathan committee’s report
which dealt with certain aspects of the
industrial licensing system. The new
policy should suit our national needs
and our economic and industrial objec-
tives.

One of the important considerations
while granting a licence to a firm is its
financial soundness. Let us pause for a
while and analyse the theory of finan-
cial soundness. We have said repeated-
ly that the credit system and the bank-
ing system in our country needs to be
thoroughly looked into. Demands for
the nationalisation of the banking system
have beecn made both within and outside
this House. And now, as a panacea to
all evils that the country is facing, as
a panacca to all of our economic prob-
lems, the present Finance Minister is
thinking on thc lines of bringing these
banks under active social control of
Government.  Let us sce the damage,
thc mischief, the present banking system

- has done to further the concentration
of economic power in a few of the in-
dustrial houses.

I should like to quote from the
Mahalonobis report here wherein a point
is made that in the 10 leading banks of
the country, you find common directors
who arc in one way or the other asso-
ciated with The big industrial houses in
this country. 1 am not singling out any
one industrial house. To me Birla is
the sume as JK or Sahu Jain or any of
the industrial houses. 1 quote :

“The dominance of  industrial
directors on the Boards of commercial
banks is seen to be much greater in
the case of the first eight banks—

They are, the Bank of India, the Cen-
tral Bank of India, Punjab National
Bank. United Commercial Bank, Bank
of Baroda, Allahabad Bank, Indian
Overscas Bank and the United Bank of
India.

“—in whose case they numbered
59 out of nearly 77, or nearly 77 per
cent of the total. It is evident from
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the above that there is a significant
link in the form of common directors
between the leading banks and the
large-sized industrial undertakings.”

Here lies the mischief. In order to put
an end to further concentration of eco-
nomic power in the hands of some of
these big establishments or industrial
houses, it is necessary, it is paramount,
that first we should think in terms of
nationalising banks, nationalising the
credit system in this country. That is the
need of the hour. No excuses would be
tolerated by the people of India. I do
understand that whenever a Birla takes
over a plant which is otherwise sinking,
naturally, probably the magic touch of
the Birlas or the magic touch of the
private sector makes it all right as was
pointed out by the learned Member who
spoke for the Swatantra party. I con-
cede that point. 1 concede that when-
ever Birla takes over a firm, probably
it is better managed, or the other argu-
ment is always there, namely, that they
manipulate the accounts. But I am not
at all going into that question. That does
not mecan to say that we are giving a
blank cheque to the public sector under-
takings. He also made the point that
some of the public sector undertakings
own guest-houses in Delhi. Why do they
own them ? If fhe public sector under-
takings own guest-houses, it is bad; if
private sector undertakings have guest-
houses, it is equally bad. It is equally
worse. So, two wrongs do not make a
right. I do not know what these guest-
houses have. Probably, in the United
States where I had the privilege of liv-
ing. so many other things go on there.
(Interruption).

MR. DEPUTY-SPEAKER :  Order,
order. He is making a useful contribu-
tion. But his time is already finished.
I have given him a little more latitude.
Please try to conclude now.

AN HON. MEMBER: It is
maiden-speech.

MR. DEPUTY-SPEAKER : It is his
maidcn-performance ;: I know.

his.

S. M. KRISHNA: Now, I
1 will be

SHRI
move on to my next point.
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[Shri S. M. Krishna]

concluding, Sir. I really appreciate the
latitude you have shown me by extend-
ing the time,

Sir, today the country needs certain
frank speaking. Are we true to the
professions of socialism, the pronounce-
ments promising the people of this coun-
try that our ultimate goal is carving
out a socialist State? Repeatedly I
hear and I read pronouncements by
men, men and women, in authority that
they believe in socialism. The Congress
President, who also happens to be a
Mysorean and who incidentally conti-
nues to be the Chief Minister of Mysore
State. . . (Interruption).

AN HON. MEMBER : What is the
harm ?

SHRI S, M. KRISHNA : It has been
reduced as a part-time assignment

in Mysore State. That is the wrong
with that.

SHRI S. M, BANERJEE: That is
monopoly.

" SHRI S. M. KRISHNA : Monopoly
of power, monopoly of both the offices
(Interruption). If we are true to our
pronouncements, towards socialism, to-
wards the socialist goal, then we need
to see the Government doing something
serious about it. Simply they cannot
hoodwink the people for ever. In the
name of socialism, one of the greatest
capitalist governments is existing in this
country. In the name of socialism, we
find a systematic exploitation of the
people of this country. Fifty crores of
people who are living in this country
demand of this Government that they
have to be frank and brave. It only
the brave who can serve the motherland.

With these few words, I again com-
mend Dr. Hazari for the very valuable
report he has made.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): Mr: Deputy-Speaker, Sir,
Dr. Hazari’s report is not the first of its
kind. He had the Monopolies Inquiry
Commission Report, we had the
Mahalonobis Report and this is the
third report. Neither has the Govern-
ment, I would say, as far as rules
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and regulations with regard to commit-
tees are concerned, been totally inac-
tive. There have been plenty of pro-
cedures laid down. Nevertheless, we
have to admit that in spite of all these
committees, inquires, commissions and
the various committees that scrutinis-
ed and vetted the licences before they
were given, gross anomalies do exist.
This is what the report points out.

I think thc matter under considera-
tion is not that we arc out to chastise
or to say that x, y or z has done this,
that or the other. I think the matter
under consideration is what is wrong in
this system, that in spite of all the pre-
cautions that are taken the result
which comes about is totally different

from what most of us in this House
would like to see.
The most distressing fact, 1 think,

today is this atmosphere of mistrust

which prevails everywhere. We are so
happy to accuse each other. There is
mistrust among  politicians, business-

men, bureaucrats and so on.

SHRI S. M. BANERIJEE : And inside "
the Cabinct,

SHRIMATI SHARDA MUKERIEE:
If we are to function in a democracy,
if we are to function in thc midst of
a mixed cconomy, we have to evolve
some pattern whereby the sort of
things which have happened do not
happen.

Now, let us understand that there is
a great deal of difference between
types of socialism in the same way as
there is a great deal of difference bet-
ween Buddhism here and Buddhism in
China. So, socialism in some parts of
the world is something quite different
from the socialism that we want here.

AN HON. MEMBER: You want
socialism of the Birla group.

SHRIMATI SHARDA MUKERIJEE:
I will leave it to the hon. Member to
define what type of socialism he wants
...... (interruptions). The socialism
which my hon. friends have in mind is
not the type of socialism which we want
to establish here. According to us,
socialism would mean a more equitable
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distribution of wealth, more opportuni-
ties for people and so on. I want to
make it quite clear here that the
socialism which we want i3 not of the
extreme type, which means that the
total control of the economy is in the
hands of the State. We do not want
that type of socialism where the total
control of the economy is in the hands
of the State we want to make it quite
clear. We are functioning in a mixed
economy. We have laid down speci-
fically our aims and objects in the
Industrial Policy Resolutions of 1948
and 1956 and, therefore, there should
be no confusion over that.

I do agree with some of the hon.
Mcmbers that there are grave irregulari-
tics, grave anomalies, and that they
should be set right. At the same time,
one must understand that in a deve-
loping economy there are certain im-
ponderables, like shortage of finance,
shortage of managerial skill and tech-
nical skill. Therefore, it becomes very
much more difficult to combine all
these so that the economic development
of the country is not arrested, so that
people get equal opportunities, and this,
you must admit, is far more difficult
when you do not have an authoritarian
government which my hon. friend
would like to have here. Of course, we
do not agrec with them on that point.
We want socialism without authorita-
rian government. We also want to
see that justice is accorded to our
people. Suppose there is a trained
scientist and a trained industrial
worker, we want to see that they are
given fair opportunities. We want to
see that there is not so much of econo-
mic concentration in a few hands so
that the rest of the people have no
chance—because, economic concen-
tration of wealth is not just a question
of money. It has a much more com-
prehensive meaning. That is the thing
we want to stop. It is not a question
of baving money. There is ako an-
other thing, which we have to bear in
mind ‘when we consider the licensing
system. When Company A, B or C
has been referred to, you must remem-
ber that the licensing system 1is such
that for expansion, for new undertak-
ings and such things a series of licences
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are required, From Dr. Hazari’s report
it is very difficult to assess as to what
categories of licences they have got. It
is very difficult to assess under what
circumstances, under what economic
conditions, under what pressures,
political or extraneous, these licences
were given, It is not enough to take a
statistical record of a firm and say that
it has applied for X number of licences,
it has been granted X minus 20 licen-
ces and, therefore, that firm has receiv-
ed favouritism from the Government. I
am not prepared to accept that conten-
tion on any ground. From purely
statistical data one cannot say under
what conditions certain licences were
given,

I will give you an example. For a
number of years fertiliser manufacture
was licensed and no company was able
to exccute that licence; yet. today in
the country there is grave need for fer-
tilisers. T do not know what the Gov-
ernment is going to do and what it
means to do.

T sav this that certain demands deve-
lop and under certain conditions Gov-
ernment is required to act in a certain
manner, Unless one is able to go into
this, in the totality of the thing, and
to understand as to what are the re-
quirements, what are the pressures
operating at a given time, it is not pos-
sible to say why X number of licences
were granted to a certain company.

Then, I come to the point of finance.
T have been going through some of the
statements that have been given out by
the ICICI, Industrial Finance Corpora-
tion etc. What do we find? We find
that in 1966-67 the finance made avail-
able was far below what it was in 1965-
66. When you want to set up a company
—today you want to set up, say, a big
company making fertilisers or for manu-
facture of agricultural implements or
tractors or something like that—you
have the know-how, you have the men
but you do not have the finances. These
finances have to come from some place.
Obviously, they come either indigenous-
ly or from outside. This decision has
to be finally made by the Government.
The Government has the choice of re-
sources and it is for the Government,
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at a given time, to make up jts mind as
to which type of resources it should
choose of the available resources, by
which 1 mean by foreign collaboration
or not. I am not in favour of having
too much of foreign collaboration. I am
sorry to see that the percentage of
foreign collaboration is rising.

SHRI J. B. KRIPALANI : It cannot
be helped.

SHRIMATI SHARDA MUKERJEE :
But sometimes it becomes unavoidable.
I would request -the Government to use
the highest discrimination and discretion
when they allow foreign collaboration
licences to come through,

SHRI HIMATSINGKA
They do it.

SHRI J. B. KRIPALAN] : As they
do everything else.

SHRIMATI SHARDA MUKERJEE :
But I must say that it is not possible
for any superficial report to deal with
this entirely. The whole industrial
policy must be gone into comprehen-
sively. Without doing this, if you bring
in this sort of mistrust, shouting down
one person, you shouting at us and we
shouting at you, it is not going to bring
about any kind of harmony, it is not
going to bring about the promotion of
our economic development and it is
not going to bring about a solution of
our problem of unemployment. I am
not referring to any person or any com-
pany.

(Godda) :

I do admit that irregularities exist,
that anomalies do exist. The question
is to find out what makes it possible for
these anomalies and irregularities to
come about in spite of the many com-
mittees which exist.

AN HON, MEMBER :
your solution.

SHRIMATI SHARDA MUKERIJEE :
I will give my solution at the end. I
am not as rigid in my views as Shri
Nambiar is.

As T was saying, the Industrial Fin-
ance Corporation, for instance, sanction-
ed only Rs. 30.1 crores in 1966-67

You give
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whereas in 1965-66 it was able to give
Rs. 48.4 crores; the ICICI was able to
give only Rs. 19.1 crores whereas the
prcvious year it was able to give
Rs. 29.6 crores; and, similarly, the In-
dustrial Development Bank was able to
give only Rs. 33.83 crores as against
Rs. 59.56 crores. This is the amount
that onc can raise indigenously. This
is the basic problem up against which
we come.

We want these anomalies to be cor-
rected—and I am hundred per cent for
the correction of thesc anomalies—I
belicve that unless you have a broaden-
ing of the industrial base and you make
it possible for the small and middle
industrial group to grow, you will not
be able to avoid concentration of
wealth. It is no use having a negative
approach to it. The positive approach
to it is to provide credit facilities, to
provide special protection to the small
and medium industries and to make it
possible for them to get the help and
the support they necd. This is the posi-
tive approach to it, not to kill what is
there, but to make it possible for other
things to grow which will counteract
the monopolistic growth.” This is what
you asked me : What is the method ?
This is the method.

There arc hundreds of young engineers
and young scientists. Make it possible
for them to promote individual indus-
trics.  What happens is that whenever
they go asking for credit, when they
are up against this big web of rules and
regulations, permits and licences, they
do not know how to get about. This is
where a big industrialist has advantage
over a small man. If the Government
could set up a bureau where a small
man or a new man gets some sort of
he!p which a big industrialist can pay
for if the Government could make it
possible for the small and medium indus-
tries to have credit which they cannot
get at present, then this kind of econo-
mic concentration of wealth could be
reduced. I know a considerable amount
of credit has been available to them.
Credit and finance are the main things.
When a man makes a small machine or
something, he is squeezed out of pro-
duction because a big industrial group
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gets the licence of import from outside.
That should not happen,

MR. DEPUTY-SPEAKER : The hon.
Member should conclude now.

SHRIMATI SHARDA MUKERJEE :
Lastly, 1 want to say that this is no
small matter on which we can shout at
each other because, along with this
economic concentration of wealth, there
is also the link-up with foreign collabo-
ration and foreign collaborators. We
have seen in China what has been the
result of this sort of a thing. We have
seen that when there is an awakening
among the people and if that awakening
is not recognised by the Government,
there can be dire results. Therefore.
to safeguard the interests of the old
generation like us, as to safeguard the
interests of the young generation, I
think, it is necessary that we see that the
fullest opportunities are given to the
young people. to the worker, to the
agriculturist, and that we do not ha\.
a few people, about 20 families, who
have crores of rupces and who can.
through control bank credit. etc., keep
everything in their own hand.

I want to make it clear that this
would not be possible except when cer-
tain important personalities, whether in
or out of politics. who are in a position
of power. have helped to bring about
this kind of growing tendency where few
people keep power in their hands.
Therefore, it not merely a question of
economic concentration of power but it
is equally a question of concentration
of political power.....

AN HON, MEMBER :
case of Congress.

SHRIMATI SHARDA MUKERJEE :
It is not only the Congress. It is any
party in any State. I have bgen to al-
most every State and the people in
power want to see that industries come
there. What do they offer? They offer
concessions in electricity, in land. in
water, in everything. To whom do they
offer? Not to the small man. What are
these people sitting on the Opposition
side saying to me? What are their
Governments in some States where they
are in power doing? Have they not dene

As in the
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the same thing? I have been to almost
every State. The same methods are
adopted by you as by any other political
party in power. If you are serious about
it. then only we can do something,

SHRI J. B, KRIPALANI : I did not
want to interrupt the lady Member. But
she will admit that plethora of licences
lcad to licence.

SHRI SEZHIYAN (Kumbakonam) :
It would have been better if we had
waited for the Thacker Commitiee’s re-
port. because that report would have
given us a full picture of the way in
which the industrial licensing policy has
b'ccn worked in this country. Anyhow,
since we are now having a discussion
only on the Hazari report, both interim
and final. I would like to say something
on that.

The hon. lady Member who preceded
me defined socialism as having very
many comprehensive meanings, and
particularly so from the standpoint of
the Congress.

SHRI SHEO NARAIN .
American socialism,

SHRI SEZHIYAN : Probably, Shri
Sheo Narain may introduce another
socialism called American socialism.

14.56 HRrs
[SHR1 G. S. DHILLON in the Chair}

But whatever may be the definition of
socialism by the political party in power
and whatever may be the opinion of
the lady Member for herself in regard
to socialism, 1 may point out that cer-
tain definitive definitions have been given
in the Constitution and also in the Se-
cond and Third Five Year Plans on
cconomic and industrial growth.

As pointed out already by my bon
friend Shri®S. M. Krishna, it has been
specifically provided in the Constitution
in article 39 that :

The State shall, in particular, direct
its policy towards securing—

His is

(b) that the ownership and control
of the material resources of
the community are so distri-
buted as best to subserve the
common good;
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(c) that the operation of the eco-
nomic system does not result
in the concentration of wealth
and means of production to
the common detriment;

We find a similar thing stated in the
Second and Third Five Year Plans also.
The First Five Year Plan did not con-
centrate so much on ideology. But
when the Second Five Year Plan was
drawn up, they had put it very plainly
there. I would like to quote from the
Second Five Year Plan in this connec-
tion, because I do not want to give the
House and the outside world a loose
interpretation that by socialism we do
not mean that concentration should be
avoided. The Second Five Year Plan
says :

“The benefits of economic develop-
ment must accrue more and more to
the relatively less privileged classes
of society and there should be pro-
gressive reduction of the concentra-
tion of income and wealth and eco-
nomic power."”

Even in the Industrial Policy Resolution
the broad objectives have been clearly
enunciated in the following terms name-
ly, avoidance of monopoly and preven-
tion of concentration of wealth, protec-
tion of small-scale industries against un-
due competition from large-scale indus-
tries and distribution of industrial deve-
lopment on a more widespread basis in
different regions.

Therefore, it has been clearly enun-
ciated in the Constitution, in the Five
Year Plans and also in the Industrial
Policy Resolution that concentration of
economic power should be avoided and
monopolistic growth should be eschew-
ed and our planning and industrial licen-
sing policy should be defined and imple-
mented with that end in view,

Even those Members who are not
very harsh on this concentration of
power and who feel that it is inevitable
that monopoly should come into force
would concede that even in the advanced
countries like the USA, there is a cons-
tant effort through statutes to control
and curb monopolistic growth,  Since
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even the USA is at it, I think we should
be all the more vigilant against this con-
centration of wealth and monopolistic
growth in our industrialisation, But some
may argue that to a certain extent mono-
poly has to be allowed, and in the beg-
inning of economic growth it is an
inevitable thing or a necessary evil. This
point has been considered in the Third
Five Year Plan and while stating the
objectives of planned development, the
Third Plan has this to say :

“Disparities in income and wealth
which arise from industrial and eco-
nomic growth raise a series of com-
plex problems. The first of these
concerns differences in levels of earn-
ed income. In advanced countries
these have now been greatly reduced.
On the other hand in under-develop-
ed countries, unless special measures
are taken in the first phases of econo-
mic development itself, there is a
tendency for them to become even
larger than before.”

Therefore, the argument that up to a
certain stage, we should allow mono-
poly or concentration of economic
power does not hold good. This has also
been considered by the Planning Com-
mission themselves,

15.00 HRs,

We have incorporated this aspect of
socialism, prevention of monopoly
growth and prevention of concentration
of power in the Constitution. It has been
incorporated in the resolutions. It has
been included in election manifestoes of
the Congress Party. But all these things
are very happily on paper only. When
it comes to actual implementation by
Government, action is lacking. Bvery
now and then, they say that socialism
is their avowed goal. But in which
direction are they moving?

This reminds me of the story of a
person who was going to a particular
destination. He saw a bystander and
asked how far that particular town was?
Suppose it is the town of Delhi. The
bystander said, 24,980 miles, But the
person said ‘Somebody told me it is
only about 10 miles from here’. The
bystander said, ‘Yes, that is when you
are going by the direct route. But as
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you are going in the opposite direction,
it will be 24,980 mile to go round the
warld and then come to Delhi’, Socia-
listn is the avowed goal, as Delhi was
the avowed goal. But they are going
in the opposite direction to reach it.

The Hazari Report has disclosed that
the industrial licensing system has failed
of its purpose of attaining certain social
and economic objectives; it has, on the
contrary, perpetuated many abuses for
removing which the policy was enun-
ciated. So these very objectives have
been defeated. In many cases the loop-
holes and very loose rules have been
taken advantage of by the industrial
houses; in some others, there has been
very blatant connivance.

Regarding the Hazari Report, some
hon. Members have contested the data
on which it is based and said they are
incomplete. Even Dr, Hazari has con-
ceded that point. But these have not
been contested even by the Birla House.
If the figures had been wrong, they
would immediately have come out with
a denial. After the disclosure of the
Interim Report, there was a press con-
ference addressed by Shri D, P. Man-
delia, Birla’s chief executive. He me
the press on August 18, 1967. He did
not contest the figures given by Dr.
Hazari. The whole burden of his ar-
gument was that the Birla companies
were not the property of the Birla
family but were national concerns with
investments by the public. I am ready
to acoept his argument that they are not
Birla family concerns. If they have
come out of the investments of the
public as he said, we welcome them as
national concerns. In that case, there
should not be any objection to nationa-
lising them. If the chief executive of
Birlas himself concedes that they do not
belong to the Birla family but to the
public, there should be no objection at
all to nationalising not only the Birla
houses but all those other concerns
which are national concerns.

Nobody should feel hurt at the disclo-
sures in Dr. Hazari report. We are
dealing with a malady which has arisen
in the operation of the licensing system
not only in regard to the Birla concerns
but all concerns. If they belong to the
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people, they will be submitting their
annual reports and all those things to
the public. But the people at large
suffer; whenever there is unhealthy com-
petition leading to disastrous Tesults,
whenever there is a fore-closure, all
these things affect the entire country.
That is our concern in this matter, The
Hazari report has focussed the attention
of the country to the splitting up of the
Birla ‘empire’—that word had been
used by many speakers, About fifteen
years ago, in Tamilnad, there was a book
called, “Birla Maligaiyin Marmangal”—
the ‘Mysteries of Birla House’ and it was
sold in thousands. People read it avidly
as they would Maha Bharatha, Mada-
manakamarajan Kathai, Treasure Island.
elc. I do not know whether people will
be reading this report also in the same
way. So much mystery is revealed in
this report also. Some of the industrial
houses have become developmental
houses. The Hazari report refers to the
deliberate attempt by a few influential
groups to foreclose licensable capacity
by putting in multiple applications for
the same product. Quite often there
was considerable delay in the utilisation
of such multiple licences even after the
Capital Goods Committee approved.
Dr. Hazari himself has stated that Birlas
have not followed up about one half
of their licences. It is the country
which suffers in this process, It has
been argued that only those who have
got the capacity to establish industries
come forward and snatch away all the
licences. They say that those who
stand in the queue get the ticket. But
those who thus get the ticket do not
cnter the theater nor do they allow
others to go in. The myth of capacity
has also been exploded by Hazari in
his report. He has said in his report
that the resources were totally inade-
quate in certain cases. On page 9 thc
report says :

‘It is perhaps no accident that cer-
tain Birla companies which appear
repeatedly among the ranks of appli-
cants—and some which do get ap-
proval for their proposals—nhave littlc
to boast of in their balance sheets and
profit and loss accounts. ... (they)
have very small assets to show
against the licenses issued to them. ..
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Aryavarta, Bikaner Commercial and
Eastern Equipment and Sales....”

He mentions some other industries and
then goes on :

“Manjushree, which holds licen-
ces/letters of intent, among other
things, for acrylic fibre, bamboo pulp,
steel castings and cotton spinning had,
on 30th Scptember 1964, a share capi.
tal of Rs. 5,000 and no liabilities or
assets to speak of.”

A company not having a share capital
of Rs. 5,000 has applied for so many
licences and got them too, Therefgre,
it is a myth to say that they take into
consideration the capacity to cstab_hsh
industries. It is because they associate
their names with big business houses, that
this myth is created. Some hon. Mem-
ber said that thcre was the connivance
of the Government also. The Govern-
ment has also failed. because, here, 1
concede that point that if they had becn
«clever enough to get these things. done,
we cannot blame them. The Parliament
has got the control over the Government
and they arc doing it only through them
and they can control those business
houses. Therefore, our chief objection is
this, and the point that 1 want to raise is
that the Government have been neglg-
gent; in many cases they have been negli-
gent wantonly also. It has been pointed
out in some papers openly how the offi-
cers who have been at the highest echg-
lons in some of the important economic
ministries go to occupy lucrative posi-
tions in private business after thcxr.re-
tirement. Where they go after retire-
ment is a thing to be considered very
carefully by the Government. Somec of
‘the things which have come in are very
revealing. It has been reported in
the papers. One retired Deputy
Chief Controller of Imports and Ex-
ports—he retired in November. 1966
got employed in March 1967 in one of
the big industrial firms. In t}le same
firm you can find a retired Chairman of
the Railway Board. a retired Income-
tax Commissioner, a retired Chairman
of the Tarriff Board. a retired Chairman
of the Board of Direct Taxes. a retired
Financial Commissioner of Railways and
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another retired Deputy Chief Controller
of Imports and Exports,

AN HON. MEMBER : Which is that
firm ?

SHRI SEZHIYAN : Birlas, Only you
dragged it; I did not say that, (Interrap-
tion) Therefore, I want to know how
far these kinds of loopholes in the licen-
sing system have been connived at by
the officers. This is a point which has
to be watched and investigated upon by
the Government.

Secondly, not only concentration of
cconomic power has been there. There
has been a regional imbalance which
also has to be noted. This also to a
certain extent has been brought out by
the Hazari Report. Even when the five
Year Plan was being drafted, it was
stated thar there has been a regional im-
balance. It was conceded that certain
regions were very backward industrially
and ceconomically and those regions also
should be brought forward and put on a
par with other parts of the country.
Therefore, the: regional imbalance should
be taken into account. T will not go
through the entirc report bhecause cor-
tain communities instcad of certain re-
gions have been pointed out there. I
would not go into that. I will speak.
for my own part: now. the entire south-
crn region has been clubbed together;
under one bracket they have put the
cntire southern people. The southern
people have got only 7.8 per cent of the

investment available in this country.
Only so much was their capacity.
(Interruprion)

AN HON. MEMBER :
those communities ?

SHRI SEZHIYAN : Marwari people,
the Gujarati people etc. Now. the
southern people have contributed only
7.8 per cent of the mvestment capital
available in the country. If you take
the population, it should have been 23
to 25 per cent.

AN HON. MEMBER : What is the
position about the public sector ?

SHRI SEZHIYAN : It has not been
given in the Hazari report. If my hon.
friend Prof. Amin is able to give me I
will be very thankful to him. That also
will show an imbalance. (Interrupftion).

What arc
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So, the regional imbalance is there, and
that is also a most dangerous thing. In
Calcutta and Bombay,
combine it and it comes to 36 per cent
of the investment capital, and if you
take all the communities there, comes to
about 46 per cent. That is my recollec-
tion. Instead of this house or that house,
if the Birla House has not been there,
some other house would have come in
and knoked off all thesc things. There-
fore, in the ultimate analysis, the basic
reason for the trend towards the concen-
tration of economic power and wealth
in this country is the structural defect in
our financial system, mamely, the exist-
ence of the private banks and financial
institutions. As long as the banking ins-
titutions remain under the control of big
industrial houses, there is hardly anyth-
ing that the Government can do to check
these unhealthy trends towards concen-
tration of economic power, lct alone the
entire licensing system,

Lastly, I want to mention a word of
caution. We know how the nationalised
life insurance is functioning. In 1956
1 was one of those who welcomed the
nationalisation of life insurance. Even
now I accept the basic principle of na-
tionalisation, but it should not be imple-
mented by a person who does not have
faith in nationalisation,

SHRI PILOO MODY (Godhra) : It
should be run by Dr. Hazari,

SHRI SEZHIYAN: Not by Mr.
Mody, by any stretch of imagination.
(Interruptions), When a decision is
taken, it should be implemented in good
faith by persons who have got every
faith and conviction in nationalisation
and socialism, Mere lip service will not
do any good for this country.
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X Biforr A fY, 77 FW A S N
TR TEE A A Y .

AN Wi WAt (FrEeE) 0 dTE
T 9N gAY # § ¥ ogwm @«
IEITE

ot fawfa faw: q@ wwTaw A
Ffarw oy oref At A A K g
FAH g | & S g f smed fafew
TR # g8 AR faqrs femm o

SHRI K. LAKKAPPA (Tumkur) :
We can have an investigation as to how
many sons and sons-in-law of Congress
people are employed in big industrial
organisations.** So, why do you
attack us like that?

SHRI P. VENKATASUBBAIAH :
On a point of order, Sir** This is
very wrong. 1 want that it should be
expunged from the records.

SHRI K. LAKKAPPA : It is a state-
ment of fact and I repeat it.**

SHRI K. N. TIWARY : His party
takes money from foreign countries
...... (Interruptions).

Wt fanfa faw : awmfa W@,
o fame  gEEn F fafawsr #t
FAATAT & | THR W qfedw FaeT o
% & wTRAT e W E—

SHRI SONAVANE : What is your
ruling on the point of order raised by
Mr. Venkatasubbaiah ?

MR. CHAIRMAN : It is expunged.

SHRI S, M. KRISHNA : Sir, I rise
to a point of order,

MR. CHAIRMAN : While discussing
Dr. Hazari’s Report it is much better to
discuss it on merits rather than referring
to individuals. As far as I can sce,
there is enoguh material in the report
which we can discuss without recrimina-
ting each other.
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# oft favafa fivs & ag s wr@
(Fwfoedidmnisdifram
i el gw 53 aga 39 wY I
& | a8 qot £ o g arfeamaz o
gl

ot forg ew@mer ;99 @ & WY

g #1 fagwr Fwaw wifgw o
foafa fos s am s &)

SHRI BAL RAJ MADHOK (South
Dclhi) : Sir, while speaking anybody
can quote a fact. If he has said that
** is employed somewhere. .. ...

AN HON. MEMBER : **

SHRI BAL RAJ MADHOK : ** or
if a relation of somebody here is em-
ployed somewhere and somebody men-
tions it. 1 do not think it comes any-
where near parliamentary privileges and
that it should not be expunged.

SHRI D. N. PATODIA (Jalore) :
Sir, when you have given a ruling how
can it be dchated upon ?

MR. CHAIRMAN : [ have already
told you that if you can name some in-
dividual it is all right. But making a
recriminating reference, in particular, to
**1 do not think, is a good thing (In-
terruptions)

SHRI S. KUNDU (Balasore) ;: Sir,
Shri Bibhuti Mishra has used his tongue
frecly looking this side. We are not
going to take it lying low.

SHRIMATIT TARKESHWARI
SINHA : Already, Sir, a Member from
their party, while referring to Mysore,
where the Government is presided over
by the Congress President himself, said
that the Mysore Government connived
in giving licences to one of the industrial
houses in Mysore because that parti-
cular industrial house was their finan-
ciers. If this kind of a charge can be
made on the floor of the House certainly
the Congress Party has a right to reply
to that. Therefore, if you permit this
kind of a thing to go on in this House

**Expunged as ordered by the Chair.

vide col. 1977
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the reply also has to be allowed to
rehain,

SHRI S. KUNDU : There must be
reply but not mud-slinging. You can
disprove it with facts.

SHRIMATI TARKESHWARI
SINHA : We know how money goes
to them. We know all that they prac-
tise (Interruptions). We know it more
than they think we know.

SHRI S. KUNDU : She knows how
the money goes everywhere,

SHRIMATI TARKESHWARI
SINHA : Unfortunately, it is not a
question of such secrecy. It goes to
them openly. We only know the
modus operandi. We have accepted
money from Birlas during the fight for
independence. We have accepted and
we have admitted it. But they do mnot
admit it. They quote scriptures because
they take from all the industrial houses
inside behind closed doors (Interrup-
tiom) .

T R AT TF F AT A
T TC & FATN G & fAw ) 3w
it T qE FAE, F@ R A |
Ig FHTT 9WT AL & 1 T EH IE a9
& ool & 91 A )

SHRI RAJARAM : If all these are
facts, I wonder what is the government
doing.

SHRI S, M, BANERJEE : Sir, I rise
on a point of order.

SHRI J. B. KRIPALANI : Sir, in this
discussion may I point out one thing?

MR. CHAIRMAN : Shri Banerjee
wants to raise a point of order. Let me
hear that first. ... (Interruptions).

SHRI S. M. BANERIJEE : I am rais-
ing my point of order under rule
376(2). That rule says :

“A point of order may be raised

in relation to the busimess before

the House at the moment.”
The business before the House at the
moment is this particular Report, the
Interim Report and the Final Report of
Dr. Hazari ....(Interruptions)
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15.27 Hrs.

[MR. DEPUTY-SPEAKER in the Chair.]

A point arose when some remarks
were made during the course of the dis-
cussion on the Hazari Report. My hon.
friend, Shri Lakkappa, who is very
vocal, mentioned**. Objections were
taken to it in the other House. -

SHRI PILOO MODY : Other side.

SHRI S. M. BANERJEE : Yes, other
side.

ft frmrow : SuTey W,
ST T &1 3T qrEE aTw AR
FRTFAAR ?

MR. DEPUTY-SPEAKER : Perhaps
it is not the same question. Anyhow,
plcase resume your seat. Now, what is

the point of order?

SHRI S. K. TAPURIAH (Pali) : Sir,
when a ruling has been given by the
Chairman, how can he raise a point of
order on the Chair’s ruling?

SHRI S, M. BANERJEE : Sir, kindly
bear with me for a while. I am not
challenging the ruling of the Chair,

MR. DEPUTY-SPEAKER : Evem
assuming that he is not questioning...

SHRI S. M. BANERIJEE : Sir, he
has not given any ruling.

st Ho o @i: UM FRNEW,
o= amt it vemuS &7 faar mw g,
AT T I A fefie sr @ §
AR ¥ fa® & o 9 1 ag sfe
aamr 2! oM aml ) orew &T
fear mar @, 3 Fdfe &Y = § ot fore
e & <1 €

SHRI SHEO NARAIN : The Chair-

man has given a ruling and still it is
being reopened.

MR, DEPUTY-SPEAKER : When
the Chairman has given a ruling.. .

**Bxpunged as ordered by the Chair, vide col. 1977
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SHRI S, M. BANERJEE : I am not
going to mention that at all,

MR. DEPUTY-SPEAKER : That is
the main thing.

'SHRI M. A. KHAN : He is repeating
that sentence again.

MR..DEPUTY-SPEAKER : He has
assured that he is not going to refer to
that at all. That ruling stands. There
is mo question of an appeal. Without
referring to the ruling or challenging
the ruling, if you have got to make any
statement on a point of order, I am
prepared to listen to it.

SHRI S. M. BANERJEE : I am not
mentioning either the name or the rul-
ing. My point of order arose not be-
cause of this. My point of order is
quite different, controversy arose in
this House as to whether the name**
should be mentioned or not. I know,
they are eligible for employment and if
they are capable they will be employed
by somebody; so I do not mind their
employment. I am for employment.
But I only say that during the discus-
sion such things come and names do
appear because we have got certain
documents by Shri Chandra Shekhar
which were placed there. Those do-
cuments may be read out. Some peo-
ple may read from them, So, I want
your guidance.

MR. DEPUTY-SPEAKER : I will
consider whether they are in order or
not. S|

SHRI S. M. BANERJEE : Some
charges were made against some minis-
ter's son rightly or wrongly and the
Minister made a statement. ] want that
no frivolous charges are made against
anyone. But when certain names are
mentioned and they may be facts, why
should that be expunged?

MR, DEPUTY-SPEAKER : As 1
have already ruled, so far as the Chair-
man’s ruling goes, it cannot be ques-
tioned and there is no appeal against
that. - Initlally when the debate started
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I cautioned all Members not to bring
in names as far as possible, As he has
mentioned, certain things have appeared
in the press regarding certain document
presented in the Rajya Sabha. If the
factual statement is there, nobody has
immunity from criticism; nobody en-
joys that in this country. All are equal
before the law.

SHRI F. A. AHMED : I would ap-
peal to the House, through you, that the
matter which we are considering is of a
great importance and without bringing in
subjective considerations it will be desir-
able if the entire subject is discussed with
an objective view. I was actually admir-
ing the tone with which the debate on
this subject was initiated and had been
going on. I hope the same spirit will
prevail when we are left with only two
or three hours to dispose of this mat.er.
Members are entitled to make statements
and when they have the right to reply,
in the course of their reply they can
deal with those points made in other
speeches. So far as ministers are con-
cerned, we are Members of the House
and can look after ourselves, But I
would appeal to the House that as far
as possible names of persons, who are
not Members of this House and who
have not the opportunity to defend them-
selves, should be avoided. If that is
done, it will be in keeping with the dig-
nity of the House.

ot fawifa sy : Swrems oY, gk
W FY FI-qaedT fARe TERAn A
2 foaee whATY | ofsew d9ex
oY @, WTEAT JFT WY 2 1 gqfewrw AT
# g X g glee §, 22 A ®AT
TR | FAT I qfeqth JFEH ATHIAY
AT ¢ Saw J@ AT 53T e
# o 7 FQ § 78 e TR w7
TG FWQ | fgw TS F ST
FYAY TR I A SATST &4 W §
AR g efiga wifeed & srEme
T 9% g9 7 agy Fm faar g

qq dA § @rgEw fAww &7
qrgdd & fg e & gt A e

**Expunged as ordered by the Chair,

vide col. 1977.
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2 9ud Twmarg | T
[T Iy AR Y g fawar
g arme few & ae aw s
aw fEET ®Y & a8 Fur S
TR g e o W @ R
T fRu I & fau &4 1 o
FQ § AR FreEmr o § | F e
g fF o au smeafer fendde
RN AF FI, I9HT 73, | W 5 framr
fFaar arg@g faem ? SwW AT
FILGTAT JqF AT 7 F0AT qY AT
9 FT@ET T G § AR A GHC
F QM FTE@W T § ST FTEW HY
X AT FEL FREW T T G
FY W AT FT & [T Afgw 1 AT
FAT A0 1 A FAT AR, g IqH
T FfEm

TH am vF 3z @ f oo g
AT TATT @I IWH FE AT A @Y
VAN BAFIOT YW@ A
ar 2 & R Y w1 aredy faer
D, ¥w T Y ar a4 frar QY Afeer
w1549 Ao &Y 99w 2w ¥ faw @
e fFar a1 7 =1 faam, e &ev
T o, s A Ay IEe
W 3G | WX AT {ATET FwTET
N I A9 g AT @I | TR q@d
e faw W 21 SR srEET
FE IGF IYT A WQ AT v
Fafor ¥ dur I w2 [ifF SR
T ogdT RT AT & & AR TR
agi A A ¥R} | wefew & A
g FF e 3w ¥ 3T e R fr frw
T® A W U T 899 ¢ | g,
T 7 & o oo e aeelt v ag
FT ARG 2, YN T FTIGTAT FET qFaAT
¢, @ foed a9 957 ¥ FrCaTE § IR
FEAT A AT AR | T FTRI

. FHFW IR T@ER AN W faqrdde
F guT 3T =fge

JuTeH Sft, UF v & aqrar |vEar
i 15w i s1 9@ I ¥
¥ Fat faar dR w91 JwT I
Iy AW AT TAT SRR T
fF 1 @@ R 51 37 IEF @A A
Fai fagr 21 oY T & oF feae
arEd § s ¥ et am @ ‘R
FA T T AT T difage e
Tz Ffe S A &,
g frare § ug fr @1 @ ffy
A FAT & I ARG FL JAH
FE g a@ T & wifs T A aE
e frar AR e a7 feaar afearsh
qw g mr g ? wEfeT R Ew W
FEARYE FW § A S TR
T =heT |

@A I ag 2 f5 <t T 3®
a7 AT qIATT FT I F F gowdy angw
F FEW, 7 A1 § 7@, O Feard IR
2 & orfw AT # & FEaT §
AT FHO BT I gEE 6 B
N 2w e FEY AW T AT AT 0
afFq st Mawer gam ag ot
FHOT F TN gAT | KT @Ay
¥ A @ w gt
FE FA ATHAT S, FEI SUTRT ATHEAT
g% wafan & sgm fF cnfo wfaa
F AT U T F1feq | Tipea<
JFT A o A R R agr Feaw
# =< &ay A fremr € 1 o) ety
t a1 fie wgw A AR ww fE
3w wfgn | A K ow A
FTR BT AT & i mor g v 500
THT G O § AT 31 TqAT Ao
X 1| N g AW AT § Ag Y =R
Ao qraT § A gW W e s
maf sa E? N 5 g T
AT ary & A Y 5 T9ar wEAr an
¢ g% e qw s el v
mafisAY? Had e fo
TV A TATX 3 A ared-zwareyy 2 gy
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TR g g o aER mw
FAC A 2 | g frndy W qaE
g\ Frg g fF s s A S
A & A ATYHT I ATET § A"
fear svar & &Y ey gaE @ € 7
Toriifa & smet F1 Tea< T ATRT
9 GE A AT AT A § @Y g
Tl T WY 9 A T @) 9E
W FIWTAE £ 7 ZW AW T
aeifa § aqr  faefy faamo. . .

SHRI S. KUNDU : Again, he is
making an election speech, Here is the
report he can study it and speak on it.

=it faw fa fam: Smvemer Y, § sw
faey WAt @ agm f ag @Ay AW
® A A gE F W aEy e ©

AN I fAT TEY

T Az FEAT 2 fR o oo 9w
e F ATA A IR O eEEA
Fof wifew ot afem =W [ e
I AN ez wEfE
TATX OTE T T AL &, T A TR
T g aren fae | &7 = '™
W W W SR A aR R
T F Fg qTQ A R & )
FAgQ 7 9T F I (O ag § anfaq
g grar @, JAT AT 97 AAA A
T, FACETA FIE IH F F1 AT4qTey
FRAIT@ TN ATz &
TWH A1¢ § O o w3 fe QX o
wafed & awean § f5 ag o s
foie & sgw e A & & fF
7g foe gmamee § )

Ffvw o a1 gAR AT TR §
% g9 FHIVETE §—3TS 9% FHIIETE
¥ H1E afameT g 1€ T ) GF A
A www 7 Ay R 5 d-ee-
FEETA FT TS ), T gwitE
g #fedr que {9 awfEn T Aew—
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g 919 A WA § vy &, AfEw a@
I a1 wafesw §, a8 Swfaes s
T A0 a9 |7 T v | N Fghe
W §—3o AT W Fgar 2 O
Ffsw T Imr—sw A ®
AR W ¢ fF 9% qgr amar av o
Fmr, Jfew W AW W A @,
A F A AT €, gATL T AV IARAY
2, fages s &, gzt Q1 AT A<
F A@ wFAT € | zafed, ST
g, § FFW o gAY wEE S qed
I FAEY FATE E IAF A IS wWY
ZTIAT FY QT THaATaQ &7 F, Y oy
AT FT HYAT FL

SHRI J. B. KRIPALANI : There has
been a misconception about what my
hon. friend from the Congress has said.
1 was the general secretary of the Con-
gress for twelve years before Indepen-
dence. I can say that not a pie camc
from any capitalist to the AICC funds.
Some moncys that were given by
Birlas or others were for purposes of
financing activities conducted by Gandhi-
ji such as those of the Harijan Sewak
Sangh and the Hindi Pracharak Sangh
and so on. There werc some moneys
given by the capitalists to the Swarajists
because they advocated their cause in
the Assembly. So far as the Congress
was concerned, I can say with authority
that not a pie came for political pur-
poses from any capitalist whatsoever.

AN HON. MEMBER : Wherefrom
did the money come then?

, SHRI S. M. BANERIJEE : Shri J. B.
Kripalani is talking of the pre-Indepen-
dence days. What is the position now?

SHRI J. B. KRIPALANI : My hon.
friend hs asked wherefrom the money
came. It came from the four-annual
subscription of the members.

SHRI S. M, BANERJEE : Not now.

SHRI J. B. KRIPALANI : Let my
hon. friend listen to me. When we
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‘were put in jail in 1930, the only money
which the Congress Committee had was
Rs, 25,000, We always lived from

hand to mouth.

SHR S. M. BANERJEE : That was

Dadaji’s Congress,
SHRI J. B. KRIPALANI :

fees for all these purposes.
=t dvir WAt (FETE) S
qEIRA, 2 Mo FATA &1 A8 2
& fF sgia soe Foqie | Zam enfar,
AT AEISE, FHIR FASHIas ad
F UF OF FIg FT aCF T2 30 FT AW
g1 ¢, frafe gwa swag f1am
g foFar A1 a8 AR R snfa, Amafas
A HIAE AT f1 @ F T )

I ARG, AT AF W ANT
AT F—HEY, AT % g7 AN
Iy F—ggEr), dfF @ e
q FUTL AR UF % |1 AgHE e
F ®q F @ F7 & 2, o FHIY iy,
grarTtas 17 TeAifaE A & feras
&F fad ot 98 WY & A1 98 FIF E—
ATHE-EEY | A 3@ Aaard #
1T ¥, ST 39 O & gHI AT SF
BT &, TT FT AT SHFT ATC ¥ 3T F1
oW g & faa—r gAR @A
qrEf & WTE J o gAY {79 FY g=ATS
ar I A ) oww fwar 32—
T FIT J FTH AGY FoRM 1 IF T
2 % T TWo guTdr FY T F qzely
T TR 7 gE—fafaw az
F WRER ¥ If@ &, TEEE T,
Wt wEw & yfuwrdl F1 WEER F
wfd & gEom FEF—a3 @ T g,
foaar AR 3@ fue & o v
frar a &, #9T A g AT At oard
27 O A A T s WY
T AR TgS & dgT ¥ HAww Ay
foiet & faodt & 1 39 q@w WY

Nobody
in office ever received more than Rs. 75.
We conducted ourselves 'in the most
economical way, and we relied upon our

qANET W Amd ¥ el
AT, 1965 # SEHr fle g o,
Jue W @ T F gfe g &, e
I8 AETAR Y 32 #Y fate smE—
IqY Wi T AT F e gt & wfag
o WY 1 Jg 39 [T 77 oy
QT TS ATy T3 & et a7 faver § §—
TN A9 &, WifE 3= aF N A gE
§ o v daas vy
I F wF 71T § fF gare snfaw hew
§ o @ W d AR 77 am
R gmrfw, g &R aeefas
Sraw & fad @aaT &

mgEw @ a A gs, 99 fF 1952
7t arnfrs Afs za9 @wR
A, stfw FRE gww T, 69w
FAE T JITF =T oy @ ar
fF gu 3w & fgs fraw | gomerQ
F AN FRA I T FAT 1952 F
TRE 0§ afew A9 g1 I @
T UeE F I AT FE A A, T TR
dfqam & st g fafaeew
g saa W g fomd froag am age
& aT% AT% i T FEr T @ R -
zifa &, ATy ag g & fr o= g
dfaara 3 TomETd ¥ faars aga &
oz fagra fraffa fFar &, 99 B
TRET UFE 7 ForETy & faers
aga & wase Aifa fraifea 1 ¢ sic 3w
¥ TRy T F Wided ATRdE
1 uw Zfage  aETn T, A
AZA 1 UF AT FATAT TqT—
% faars @3 & fd—feT ag &
TG 49 g1 7 A qldw wArRry
# fagame @23 & fag sfqure F U
TN AT FIfEd 91, qE AT
7 g TAETA M W FETH
T fear TaT—ag W &, M gH
TR
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[t avter wai]

FW g 9T IEW B @ A | A
TGAT J1ES & f ag 99 9O §, St
Hed e, aawr antus, aufas
A vorifas & 5 ag oy foaat
qrgm wnfed av, foray gT T Tifgd
a1, few R F@ & f7g, fawr
T W F fo7 agmge F Afa
sfeae Y T @, ¥ @ AEw
¥ IR —ag TH gEq 1T )
fraroofiia &1 o femfaar & aw fazen
T AT T GUAT FT Iq9T AT Y &,
F Y foF T ToTRTA AT o Y ad,
HifF g7 9y € fF e ar
IAF ENE A R gWaT § fFoag
TR FY 3T qGAT @Y 9, TI7T
gy &, S gw QW X q@ F,
T FUF I HT | T FIF TR
¥ sar #Y gg favarw feemar v f&
dfaw ¥ sget #Y v F faw gw
TRETA FT FgY AL & 7 AT
3 F7 ghaare s gra 7 feay @y av
ITHT TRATH T AT & faare
AFE, SHF gH A 41 fFar? agERTa
T9F ITT. HTAT &, T T7HE & 397
IRAT 21 gfe qFT AT S wIARA
afuFTd T§ AT FT FE A
FQ, I RW & fag T T
F@ fow 3iw & fag T sgEedn
Y TE Y T AT TGS H 959 FA FY
JTAVEFAT T O | AT AT AW
T 2 5 @ g F Max F@FRE,
FE @R & W fawr s §
T AT Ag Wi gar ¢ AfE R}
TTETY A AN A, TR H
FAAT & A AfpT whem  |R
faqdrr g &, TR q3A ] 1 T

T aF T T q T aF 5 IR
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F WHIgT FIFTC AT | T HEA AR
§—=r% sufaara AT Y I A E—
Ig UF AT AT qeias queT
HRGIE TRk

ZHHT UF T FIO § | gHR W

F WAt a3 s e § 9
TeEifaF Tt F amg faelt w2
# maaa A a A w @E
HIF IJFIANEAAG & 1 59
AT FFUG F T A G AT 2 )
# 3w FY QO AT saedn ¥ wray
Fag g fa s favwsy mew
T F A o e &, A
W oF w2 5 T aw fF
ATZHN FT SATERTA AR AT FAAL
FE F OF AR F ¥ F TRAA
far ST, IEH1 TR @ F §7
A e fFar mr o e afafea
FE @A FCO WA G FWAT |
afg g & A9 I foaelt s F
g, "fedt & @ faelt W@ A g,
TR AEifE 3R anfas sawg &
sfawfat & ag =T foet w7
BT, 91 o7 ag $9 g g awar av ?
¥ 0 &K e I F WA q
ST =re § e e mm s & 5
e Aifa F fagda A= 71 Aden
awR?

oy faafes &, 1@ @6 F4, @
HEA ¥ AT g A @A} ¥ aga @
T e ®Y FFA T ) FE AR
N TEE @I O A aE
F WIS #Y T T hgfie dw Ay
3 fr frw ag A s & R Sfirs
T, qEFT ¥ fagem g7 A faer
W ¥ TR Y AT T | R
AT & A § 99 fo Y 3o It A
™ ¥aF & gmd AW &€ | ag foe
g aur 7 fawr g @t g A}
Z% qRd § aft wmawwar gE ot ggi
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X 7 99 FoiE #1 e @ e §
HT g SEFT AT X @A WY [
IEH FAATETTATE ¢

“Large amounts of salaries are
given to the wives and other re-
latives of the senior executives of
Birlas. These recipients of salaries
do not work at all nor do they
make any contribution to the com-
pany...”

SHRI S. M. BANERJEE : I rise on
a point of order. Our rules provide that
when a document is read and quoted
by the hon. Member, the relevant por-
tions of it should be laid on the Table
of the House. I, therefore, request you
to allow him to lay it on the Table.

SHRI S. K. TAPURIAH : Only
when a Minister rcads out from some
paper, it has to be placed on the Table
of the House.

MR. DEPUTY-SPEAKER: Mr.
Banerjee, you were a Member and I was
a Member. There have been many oc-
casions, and you have seen the former
rulings. As I have said, whatever he
is quoting from some other document
which happens to have been placed on
the Table of the other House, T am not
permitting him just now to place it
here. It will be examined properly and
if it is considered, then we shall take
it up.

SHRI S. M. BANERJEE : Sir, may
I remind you? You are much more
mature than I.

o wo fao mgmw  (faAmEyR) ¢
Ay Y, 97 fF 0F gred § v A9
IR @ &, 9 F qT dET fa=q
FATRT fFIgNTF @A A
" Ag 7™ g6 & a1 T3 | qg fAi sy
e

MR DEPUTY-SPEAKER : I have
already said that automatically it cannot
be placed on the Table of the House. I
do not know whether it has been placed
there. (Interruption) I have given my
ruling. On this point, I am not going
to entertain any objection.
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SHRI S, M. BANERJEE : May I re-
mind you of one thing so that you may
refresh your memory and mind? At
that historic session, when the CBI re-
port came in, you remember Shri
Kamath was there and he read out cer-
tain portions. Like Robert Bruce, he
fought for days and ultimately, the hon.
Speaker, in his wisdom, said that the re-
port can be laid on the Table of the
House.

MR. DEPUTY-SPEAKER : I do re-
member those days, and I know the
ruling. But I have said, let him submit
it and we shall see whether it can be
placed on the Table of the House. Just
now, at the present moment, I am not
permitting him straightway to place it
on the Table of the House.

SHRI PILOO MODY : Irrespective
of what Robert Bruce has donme, Guy
Fox should not be permitted to do it.

= oWz wwt ;SR ARE,

# Y FaT § g fRae wegw FT @m,

fopT e oft o9 A, FATHE | vR gEd

T § 7 T Te g o uw anfer

e ‘g 3w g, vEe 31 femwy,

1967 & siF ¥ TH gAHT 9T QWA

Tl g fr faw oswe 8 aEeE

afuT ¥ oa1RY & ATE4T T gRUEN

TG F o R fFam mr @ v W@

mEgASTAE TS YOG

™R a| £ 1§ T W fF o

at v aafea gy & fore |

foqr amg | gg gaTd AmfeE &R

ot awer @ R T 'Y F sEwy

foar o 1 afz &t @ a@ & av

ITH T qrfET &E@T Sifgd AR

Feit wifed | w@ AR A § A o

Y, vEAkt A foely @ E

a1 fex BW IEE AR ¥ AT e

%#T{m%l(m)'”

d wg o 2 f6 gurd awR §

42 guaga 7 WM 2w ww g F o

faearwar £ | z9 faafed & ¥
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wfaat & am o fodr 7 & 1 99 7
Wi A g wagi W a @
-

MR. DEPUTY-SPEAKER : May I
request Mr. Sharma to rcsume his
speech tomorrow? Before we proceed

to the next item, I call upon the Minis-
ter, Shri Bhagat.

15.59 Hrs.

MOTION RE. STATEMENT ON

‘COMMONWEALTH IMMIGRANTS
BILL OF UK.

SHRI D. N. PATODIA (Jalore)
At what time would the half-an-hour
-discussion be taken up, Sir?

MR. DEPUTY-SPEAKER : It is
doubtful. 1 cannot off-hand say any-
thing on that now.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B, R. BHAGAT)
Mr. Deputy-Speaker, Sir, a statement
was laid on the Table of the House on
the 29th February in connection with
the new Immigration Law which was
passed by the British Parliament on the
1st March. 1 have also made a similar
statement in thc other House. Various
suggestions have beecn made as to how
this situation can bc met.

ot waz @ T (faeer 7ww)
TN WERY N g1 NIz ? TE
g7
MR. DEPUTY-SPEAKER : Before
you move your motion, I have permitted
him to make a statement, That is all.
He is entitled to make a statement if he

3o desires, and 1 have permitted him.
You may move your motion later on.

16 HRs.

SHRI NATH PAI (Rajapur) : The
man in possession of the floor is the
man in whose name the motion stands.
But since it has becn your pleasure to
allow the minister to make a statement,
we would not quarrel about it. But the
rules are clear. It is a set debate. At
a later stage, the minister can make a

MARCH 6, 1968

Immigrants Bill 1994

of UK. (M.)
statement, but he cannot take prece-
dence over us. in whose names the
motion stands.

MR. DEPUTY-SPEAKER : I have
not yet called Mr. Gupta. Before that
1 have made my observation that I have
permitted Mr. Bhagat to make a state-
ment so that it may be helpful to the
debate.

=t $AT AR AW : I ARIGT,
¥ g1 @ [ oy oF AEeE S aw
g W sERE &Y am 2 1 vSE ¥ feum
F AT WO 4 a6 qT R AR
AR 5 T ¥ TAfAT AR 2 qe
A I FTH A IH 97 FgA T AT
SUTEY WA 1 247 =1fEn | Afew
T 9 F@T FT HeAl WA T qFA
ST FATH T AT 7F & qA FHAArg R
z UF AT TR ZE 1 zafag
T wgar 2 f& e A o gee
73 FT a7 fed | 9 w1 wEEd
FG FEAT AT Z AT ag &19 7 TETEN
FL DA § ATATE T AGAT 19 E AFA § |
aff7 wax ¥ W AT T4 7 T8/
LAY AR IET AT I U7 1A AT U AT
QTR F1 g0 9% FEW FIAT R |
SHRI B, R. BHAGAT : I only want-
cd to be of help to the House. This is
not a new precedent. Many times in
the past not only in this Parliament but
in the carlicr Parliaments also Statements
were made in the beginning. It is not
a new precedent. But I am not insist-

ing on making the statement, if they do
not want it.

MR. DEPUTY-SPEAKER : It should
be helpful to the debate and therefore
I permitted. But since he himself has
withdrawn, Mr. Gupta may begin now.
But I will have to be firm about the
time—20 minutes,

SHRI PILOO MODY (Godhra) : Is
it a punishment of objecting to the
minister making the statement?

MR. DEPUTY-SPEAKER : He him-
self on his own has withdrawn. I have
not asked h'm to withdraw.
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SHRI THIRUMALA RAO (Kaki-
nada) : The subject is before the House.
It is the property of the House. The
House wants to know the background.
It has been the practice for a long time
that when such an important question
is raised on the floor of the House,
Government will first come with a state-
ment giving the background and full
details. Nobody can prevent you from
ruling that the statement must first come
before the House.

MR. DEPUTY-SPEAKER : I have
already ruled that he can make a state-
ment, He said the statement would have
provided some useful information and
the debate would have been more fruit-
ful. Therefore, 1 permitted him. But
when objection was raised from the other
side, he himsclf on his own will has
withdrawn.

SHR]I AMRIT NAHATA (Barmer):
He said, if the members do not want,
he will not make the statcment. But
members want it.

SHRI RANDHIR SINGH (Rohtak):
He wants to speak. He has not with-
drawn.

MR. DEPUTY-SPEAKER : I cannot
compel him to make the statcment. 1
have given him permission to make it.

SHRI S. M. BANERIJEE (Kanpur) :
You have alrcady given your ruling, Sir.
They are destroying the image of the
Speaker like this.

SHRI A. S, SAIGAL (Bilaspur)
He cannot withdraw umless he takes the
permission of the House. The House
has not permitted him to withdraw.
The House is more important than your
ruling; please excuse me for saying this.

SHRI PILOO MODY : All this rift
within ‘the Congress party should be
resolved outside,

THE PRIME MINISTER, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
This is a matter for you to decide. The
minister, has not withdrawn. We
thought it would help the discussion if
the Government’s point of view was put
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forward first. It is for you to decide.
You need not regard the statement as
having been withdrawn.

MR. DEPUTY-SPEAKER : So far
as this question is concerned, my im-
pression was that he was withdrawing.
Therefore, T said that 1 would call Shri
K. L. Gupta. If he wants to make a
statcment, 1 have already given a ruling
that he can give the background of the
issuc and help the discussion. He i8
entitled to make that statement.

SHRI SEZHIYAN (Kumbakonam) :
Sir, 1 rise to a point of order. In the
Order Paper it is stated that at 4.00 P.M.
this motion is to be moved by Shri
Kanwar Lal Gupta. Therefore, at 4.00
you called him correctly to make the
motion. Supposing the Government
wants to give some information to the
House to help the discussion, it can be
donc after Shri Gupta has moved his
motion, If you create this precedent
today of allowing the Minister to make
a statement before the actual motion is
moved by the Member in whose name
it stands, we will also be cntitled to
claim the sume privilege of sceking your
permission to make a statement giving
background material which the Minister
concerned may mnot have before he
moves a motion on behalf of the Gov-
crnment.  This motion has been put
down to be taken up at 4.00, it is already
4.05 and 1 would request you to allow
Shri Kanwar Lal Gupta to move the
motion.

SHRI S. M. BANERJEE : Sir, I rise
to a point of order. This particular
motion tabled by us, headed by Shri
Kanwar Lal Gupta, has been admitted
under rule 184 or rule 193—these are
the two rules under which such motions
are admitted. ] take it that this has
been admitted under rule 184. This
rule says :

“Save in so far as is otherwise pro-
vided in the Constitution or in these
rules, no discussion of a matter of
general public interest shall take place
cxcept on a motion made with the
consent of the Speaker.”

Here 'is a motion which has been duly
consented to by the Speaker and this
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motion has been admitted after hearing
‘the hon. Minister on 29th February,
1968. Had we been satisfied that day
we are not insane enough to move such
a motion.

AN HON. MEMBER :
sure?

SHRI S. M. BANERIJEE : Sir, insa-
nity is a disqualification, but I dare to
say that in the case of some this has
been waived. You have already given
your ruling. I know that certain extra-
ordinary rulings have been given in the
past by the Chair, but we have obeyed
them. Here is the Prime Minister who
comes to the rescue of some of the
Members, By interrupting you, Sir,
they want to destroy the image of the
Speaker in the House (Interruption).
Sir, I am very sorry they are interrupting
me. I am not interrupting them, I
have left it long back. I only say, Sir,
that if you change your ruling like a
pendulum this way or that way it will
be difficult for this House to run. You
have given a ruling and you must stick
to it. You should ask Shri Gupta to pro-
ceed with his motion.

SHRIMATI INDIRA GANDHI :

Sir, there is no need for any argument
on this issue.

AN. HON. MEMBER : He should
.withdraw the word “pendulum”.

SHRI SONAVANE (Pandharpur)
Sir, we cannot stand this. He said that
you change your ruling like a pendu-
lum.

Are you

SHRI S. M. BANERIJEE : Sir, I with-
draw the word “pendulum”.

MR. DEPUTY-SPEAKER : As you
will realise, when the Minister stated
that he would like to make a statement,
giving the background, I permitted him.
But, later on, my impression was that
he had withdrawn his request. There-
fore, I called Shri Gupta. If I had call-
ed the Minister, it was not for prejudic-
ing the debate or forestalling the debate
which is going to take place. But, if
hon. Members are insisting that the
*Minister need not give background in-
formation, I will call Shri Gupta.

MARCH 6, 1968
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SHRI B, R. BHAGAT : I hope it will

not be treated as a precedent.

e ww o (R @)
YT AZET, & A9 AT § &
¥ 9T ag e @A g 5
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“That this House takes note of the
statement laid on the Table by the
Deputy Minister of External Affairs
on the 29th February, 1968 regarding
the Commonwealth Immigrants Bill
of the United Kingdom and calls
upon the Government of India to take
appropriate counter measures.”

JoFo TR A Tg griiy fasr
FH T UF A1 T S F I,
ST ofmr F WA A § sfdeeer
dr s g fafewr o &, 3®
g A N fF ag goFo & AT TEY
a1 993 | g & zfagw | 9y ogar
qHT 2 99 e oF aE A e &
et &, sgq &Y fafes=w &, sO%
g Tar W fr ag fafesmfag
3T @Y U AT I W F FRL AGH
T EHY | WG qAH F O § T AE
F1 FYE o gfar # sfaga 7 98 &)
(swEA) | R @IEIR QAT ar
LRI AL U

1962 & g8 THR F1 fa=1, 2w,
faar, T A FATT 91, AR AG IF
TR I 93T }, 99 WG RS AR
2z o qeax 4 | wia I 48 faw
T §89 & T, @ 9% A=Y qg
gifaa a1 fF F1E ol FEEdew F A
UF I A Jo Fo T AT TG AT AWK,
I’} % qm, fegeae &1 qreee
g, T} nfeamm &1 o g &
FA, T|WIo Fo & FAN AT
gFa | 4 g fewean fawww aRe
1 fF 3g gua  ITEY Ot Seiew
| Y 3T S 99 q97 g Fa7 9T f
1z Ww feferframm 2 @R &<
et zawT fadm FTf & 1 o s
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f g ¢ @ s
FAT F FREL  TAT TF ATE 90§,
IF FAX qg T qrEadr T Ay
&1 S sfasie § 1 & s Srear
g§fF 97 1063 # ¥71 @A gam
aw  fafewr g@R I W T
sfaede 7 fer o1 5 =g fafew
qEae T §, a8 fafew amfes &
AR I A FreRRrd go Fo FFR
NgM?@AT a6 geegalk &
FamaTg @ faoe g A oo
# gga qE OFET W G | S I
FUN AT FY GMfAE FEd &, 99 98
Fordfea qEt #Y Prfears w &
e fefesfraem st &, dfe &
qear argar § fF o oSEw dRm &
& AT ArefAat 9T S 6 a8t @9 g,
W A A IE A s ? S
oforaT & @A a1 & 9% ST g TTEEY
e &1 gz W fefesfma &
fafew oo fafew omad &
qITE & FIT T IZT & AT AN
T 2, 38R oaw 7Y g afed
AT o Fo A FFTY T ag famw a1
4 nAr |9 A g fF s og A
qear T q gfT & aRY uF agd
e wgfaw 481 @) W@ | @Ew
FpFT F QefwArd I go Fo
TR Z AT GF T FT HSH Felt o7
@Y Y, AfFq A ag qLFTL AT T
TE RATEIY | 7 awmarg fF i oF
ufaagy nze § fafesafag 7, Sea
Wt gAAFR § 3Ty 9T § 59 faw
& grr

1963 ¥ qTWIE A F AR Fo Fo
TAARE T AT, R, Fifiggguad,
agdsfmmzfe agag &
AN & wrAeE A, NfE s awfuwar
¥ afawd §, @ Fwehe & qEA
woit | g ! T R e 9 ww
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AT AT, TG 9T N AT Fggeaw
#1 anfefoa & § R Forgid 70 Fo a1
amifcrar &@F #1 & Ao Fo F
T §, I% a9 WY 9e-wTT & | Iy
Y grefer =W §, sAw swwT WY
fergeaml €, g o | AT T
# Y aga A W g, I ag adl
I W A ATFAT W g A W
IFFT AFT = srifE A 2 | Arwfeay
FIRA, AEEA F AR, IOATF
qIX F UF GEAC qAE ¥ 1967 F
79 g a1 9 vawt fod ag d fr
w7 Aafar § a1 o Awfat
FT3T ARAAAT Y S 9K OF Ty
AIHT F1 TEA | T AT F A
w4 ¥ QA grET ety sy
faddt e oF wEkT wrr Ay faRema
TAT Y AR, To Fo TV AT aTE ¥
ag Ty & o g fod 7 wga
T AT ¢ 1

d s wfvd ¥ qeAr dgar §
for Fm a2 7Y 7T & fF go Fo & araT
AGT MET & AT BT AT T 6,000
AHT o Fo F g gHO AAMqT
FE.9 & AW §, 791 97 U § ?
ITF TG0 Fo ¥ fafeqafoe & weem
TEYE | T AT H AT 0T A AW
Faz, wifw o9 % fafeqa § ok s &
qTEYIE 1§, §AL AW F WY A, Nfew
ofaeea g, fireim A& | 7 gwwar
g f ag fell WY ave & Sfecwrmes 7@t
2 & a0 at faeeq Aga & aqr
FT qeT  F1 fedmewa famn, gud
T 78 faw q@ &% SR aud
qeae #1 feaquwa faam it oW
st fafew dwm #amat w1iedegu
FWRE | A AR I ¥ qET B
FASTAT AT § o orror qww a F
et g S w1 & e A, qo
Fo & = oY fawmow @ 1 WA Ay
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[t waz e o]
agig, ME FAET 97 §, FI-AS
& &, farald gawr faa e

feT ux A WY asha ara g1 e
FaAr Iftz ¥ q@r od A1 0T aE
a’tusﬂ w g fF vaw om fafew

e & AR fafew qreeE @9 #

g %t IT% o afeanoed §, I 3
wr3q ®1 wAfow g agt 23 a1 ag fafen
e 7 A 2 wwa g o I ¥ foa
IAR] FIET FY qorr &7 AT qFAT &, AN
qF ST ULEH T E ¢ W T
afed ¥ gAemn A g fx @y W
oy fafeda & faws anfeeames a1 &,
Afwa Trea w1 1 7E wWifw agl A
TG I9F F1E VI Agl AT
AN AT A 97 T UF @ A
¥ fafesafog  <wgEd € FT IaF7
g T I8 gfam & sfera A
qa?ﬁa'rr TN I AE T o Fo AT
Afwar 2 1 9T & A &, afeaw
FFAT ITH AT TIEH, 1963 F,
fora & FI7 o Fo FTHIT A ST gEAT-
a< fear &, 7 Fe FTAT F@AT § |
Igq FEaar g fw .

“No one shall be deprived of the

right to enter of which he is a
national,”

9 IR 39 9T gEawiT 77 gu §
A AT FE 5T @Wt Y qg AfawTe
g aE} Y ? Sl A Fy
ST A A€ Fer AT ! FE @A,
Y GTAT AIEA, IART ST T FAT
fgara @m ? WY I emefwdi &
qufegar &, 1 fr afex wide
g fafoafass &1, 371 &Y ¥ &9

TR T ? AT o Fo ATHX TIH

mwﬁ'«mfxwtx

16.19 Hrs.
[MR. SPEAKER in the Chair)
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LT qF FATACT FT gFAeT & AW
FEe 7E ImA AW AT FIGo
Fo RN MAAHZ T W ATAT &1 § FHEAT
Z f& ag &1 amAdeq sATEAwT
TE A TA T T AT NAATSANA
& zAgETT A EE A
gl & | T99 qve-Tvg & faw &
A EY qATHT £ | WA I ITTL A
fer aamay s @ AL 9 wwwar g R
FINAA 29 FT FT TG § IAFT I
97 g TS farmmm% Eucaks
Eics w%n* AT & AT FAAT &
Eika-lc ?a?gna‘g"r I, ITET AT
arzfean & a2 @H g1 oM 917 IR
TAT A & AT ST o Fo FT AT
FIT 97 ZWM, 999 27 2147 ¥ a8 9%
IS F7 TR 2 | gEHT aEIR
FIAZT & AT AT AT & A1 g
¥ AW ET ATEAAT T To Fo FT HI-
17 F1 9@ F71 g Afeq | foaaw
¥7x7 qANA g, IAFT aar AT A
fF gaar Fioia fraer #7120

FgT A% FfAEn &1 qvFTT 7T qFEY
gam i€ smafe 7Y et o Az 7y
faAr w7 % 29 aWEAEduT FE@w
ARY Z | AT IAF FITAT HEX
g " eAq TA T AwE
afga & 7Y AT ¥ UF I T
ARATE | 7 97 715 g frgEAmy
arfefaa T 0F @/ € fogim Ffaay
FY fafrwafs ¥ faow 5% ma go
ITEATR 2 7@ £ AfFT FvETo g fe
I AT AR TTERATRAT 9T A 1% Fvig
gt far mar & 7 WA w1 TR0
72t aaman & fr w0 haew 7€ gam &
ad T T fr ww A g T
A qgw A gmeErd & v oY 3}
qagT g f& #¥fa s A | o
dagafer owd ¢ fr ag aer 37 vl
FY fafewafog ozz a9 af e 3
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st welY AgET ¥ FFT & I
& o fafewm § i fegm sifom &
St € 9% FAT AIE qrEEr A8 @ 0
H =g g F qgi maw zeay
w1 § gAee § v ag Y fae
2 98 349 FrNT 9X @ g W
& wwer ¥, forde & Ame ¥, asda
F A A, e W I F g A
agi sww # fewr feur SmEr &
TR AT 19 F 9T FY a9 A1 A g
gafFT T F 97 A A A g
g aR T @ w3 vF fafaq a@ ame
AT E 1 KA AZIRT § AT TR
g & w1 Ffaen & fafzem & afew it ferg-
T Ao ®7 & & 97 Iy o fshren
MR AT ag gy WY g fw ey
W 3% faams  wrErer fear o
TERAR F1 ! ¥ 9w ¥ e
sgarg fr 21-8-66 F1 dfemw g
wfawT off Sq wfewr 7 z@¥ A d
Newe WY fFar a1 S = & R
T IFTT FT AL FT Tod 8 |

ag 1 AWET & AT TS AL AWEAT

AR 1963 F WEATH FAT T @I
2aged wew g fafew @R ™
AgFay Ffafa e .8 ad
AR ¢ 1 AfFT F gom wAr S &
ST AvEn g fE I aveTe F oy
IE T AT &) sy FRAGES WIEH
fafest wvda & st & 1 @ wwi
FET AW G X T G F@E A
A H I AN g I aAaR §
foar mar & 7 soaY g A s o
qaIST @I ITWET, WL ISMAT & aY,
TOF 1 2 famren, ®v waw @
frem ? s 0w A g A
1 54T faa @R g0 Fo #y wE A
w1 faar | R FAw Ay A T
IS AT TF q /N LY IIEAT

Tg F39 TF AT AN HT FATH A
g 1| 0 i @19 fegeart ame

PHALGUNA 16, 1889 (SAKA)
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WIE | A Fgm owEw § f5 o
AR & I 5T aga D dew
wERIE §, I 2 famr g
T A #Y Ay R fex AR dwT ¥
i F, ant & @, e @
a1 &fr & & 1 fow aER 9w
TSt gt § IR @E A ¢ alx AT
TER @A WA & 1 gH e A
aTfert AT e, s A vdegE
T Med 9 g vk Ay F @
Tfed

# 75 9% g f5 zan fedard
AAT: Go Fo ATH F I | AfeA
FEHRIN F TSN & | I997 @R (%
zﬁmwrf‘am%n 3111'(1!:03?0 *T |-
T feow = s Y sanfaga & @
T AIGT & IaF1ad fawrar =nfid
AT FIAr ATed, ¥ AT Ao
any § at vaF faw gfaud +r wifed,
fegfafreom & s gfawd
wifed s fom e Y agfamy
A awt £, § agarr =ifed ?

st ®o ATo ford (3fam) A
EELE A RS e S o

MR. SPEAKER : I think it is an im-
proper procedure. It is not parliamen-
tary. to address the Member directly and
then talk to him direct, as though the
Chair is not there.

Y waT T a - AT qrFEr Efw
a7y foreard 3o Fo wTE A
¢, Mg T vERY & Afew defaaa
¥ A g |y wfed

i ¥ & 5 gw gaw amg Q=
Mgy € 1 Afew DR F AW W
A1 AR IqTAT AT TC aY ey oY
2w ¥ qaFT Q&Y g @i 0 FTewy
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[sft W sme g ]

T T A9GT TEAT FTAT g0 |
=N FT A999 TS TG QAT )
AT T A9 T FQ@ q@T A
Y AR g AT IR I A
FMGN | I G Io9G FT AT
Qag g ffage & s ifed
# ¥ g9 I { T ATEAT E |
AT g & fF Wi 3 F guw wel
fast, swE & T F AR qEE
¥ @ wwEnm FogEmm ) it
FL | PR TH AT G qg GHEAT T gAH
qA g Faeq ew  fafreew &t
Hifew ger wfgd R @@l W™
FHET 1 T@AT  AMMed | Ig FaAA
AT FT AT AL & | TG IR FTAAGH
T N THEAT E | W TG W AG
e g geEmdr € ar fee awR
M ag oft dr AEg w7 iR
Jo Fo F WM F FIT qTfw FAT 4T
FFE AW A AT | MR JT " qg
AT W A Al @ a1 A A
it QT g F FWASew & S
TAZ § R TqHT 9 G2 Jo Fo A
F@ER @R @ 2 A TH 79 FHAGH
# W BN ) fau FET e AR
TH g s T A e =T
wH o ¥ fau g da @
=fed |

TR F A | O T A
wEA F ;N @A E |

MR. SPEAKER : Motion moved :

‘“That this House takes note of the
statement laid on the Table by the
Deputy Minister of External Affairs
on the 29th February, 1968 regarding
the Commonwealth Immigrants Bill
of the United Kingdom and calls
upon the Government of India to
take appropriate counter measures.”

MARCH 6, 1968

Immigrants Bill 2006
of UK. (M.)

SHRI S. M. BANERJEE : I be to

move :

That in the motion, for ‘calls upon
the Government of India to take ap-
propriate  counter-measures’  substi-
tute ‘recommends to the Government
to quit Commonwealth to high-light
the worst type of racial discrimination
practised by UK.

MR. SPEAKER : This amendment is

also before the House.

it Sl aRA (IVWE) T
T TF 9gd IR 9W 2 | S
F T T il FTHAGET TR
Fg faor o fRar & 1 =9 FTE A
g & e 7 F FE 5 wY
# QT AT | T FA T AW FF
frga & TR I i A
sfai o, wifas sfawd ox =23
SlEFT | 98 UF Q@1 IHATE EA
& fora® o gfvar & e &wi & Wi
1 fafqa gm1 @rafaw & 1 g
M A g R gafeu famar & f& ot
Y wTfad g & SHY AT @] &
T §; FTET AT gAIR W & g
F 9 WA G & | 9 aw aQ
IHFTY & 99T aTg T &0 ¢ T
FIwg WG & & Y S g & weafaw
M F wA & I ¥ U 3@ AW
o gvarg g | e fafew go 9
63 T FTA A g TR F e
a1 qg EwEdT T FaA Ffwar 7 qv  Ri
afe ot 99 +X A ¥ Aeafow
am #, ufmm ¥ yeafew W F W@
4gT @RIt | Ig W FAS TF AT QY
Sffal 1 T ¢, afed 99w 9
oy fial &1 &, o g AWM
gy @ AR W e gfr &
g Fdvgue ) MRrv@aw
& fareg 39« gt 3w & & wfafwn i
gt ® afw gz fds & WA
sfafrr gl ¥ fom feelt § fafew
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ofeariz # frew o T e #
itferT #1 T &, 39T g wEgH
T grmt f agi T 5w FTE B A
Tl AR Y 7 aEr ¥ qET ¥
w21 & fF 737 A F @A
fafewr  amf=i & =ma fawar

2

0 AT § % 1963 § Ffaar ¥
AT ¥ AR B & 7 Aot @7 97
IR AITE A T F H1R I qg famwrfor
F1 o f wfar & @ 0wy fafeoramfear
FTAFTT FT A | IART AGAT TR,
I F99 [ 9X, faa @wit § fafew
AMEEAT  THHIT T AT 4N, qTor W
FAA F T I 9T 98 Ve fFar
2 T g | 9] T A
AT g fr s s ¥ fqdw F o
quaTd G @Y s fvgw s
gfaad T8 X TET; S AW 7 FE
Tt Sfoarear §ar g1 sy, Tafan
A IE A IAT @WE AR A AW £
Tgee &1 faafaq @ ST €
% NG F1E AA-IT 47 097 77
AT 7ET &

a7z & f& 9z F19m @ w A
HTATIEAT T T ! F T ®T
FEAT ATEATE F 99 qF O I q
q¥r w9 & fafew Amfew $eive
# Y TE, AT aF TAT AL FTA AL
JAET T, FAfFA FT IT 1,30 A
oforar F AW & TN ST FT g4I
4zt ga, faw ov #fvar & oF e
FTUAE TT @I WX A fafow
@t fmEw AN Fuw w7 fatw
‘qifeTie § ag F1eT w1 AW fRaT
T AT AFEE TH AT H E F A¥
FHITATET AHT FAT §, S99 TT-9T
Wk wfe-wz = smf@ @@ F
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T g 1 # fafew s =W
FXAn g fF g ag o oft e 2, A
TAFEA FIS I 0 AR nfr-aw
FX WA §

zafa frdT 1 9 F" qET &
fAm oF AR} | wg g w1
TH I IR H99 THf9w F1E Ifaq #7717
T A ¢ R T wA § e
gatfaa g1 €, afew safan f g
T @ ¢ fE gmgEmr dgfmn
F -9 ¥ faeg 79 @ &, g @AW
¥ Yrwg T wfa-9T & emare 9%
swifeat 9T 5 9 @ s A
TET F faars s e @ E )
fafewr oifeamdz 3 aga S ool
Y, IfFw zEFE W O A
F far way aga  adurfas @R
syrafaee® a8% 9T | §F fada &
HGATC TR F1 F&IE FI& T
TN fwsAE
fAm 1 99 A TUET 20 FEAH Y
T, gSH T FEARE T aAF TAGT
2, fer a9t %1 O fear mr afwe
TEE fFoem grew &1z A,
Ffew AHGT F7d £ AT TT39 A TE-
qE 1 AT FT 9 aR E gE | FTIE
qI%  FTHE F qEEdl & wfaftsm &
TRA I ITH FAT T

“Protests came from both sides of
the House. Some Labour backben-
chers were as hot as Liberals and
Tories in saying that it would be un-
dignified, indccent and irregular for
the executive to take shortcuts through
procedure with a Bill that so closely
touches human rights. It is against
the Declaration of Human Rights.”

zx foafa & g #7 ag faw ==y
tfrag ey qragy st & Ay
FTH 93T | §H A § § TFRF§S
ATE AT ATRATE |
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qay T2 g g # fadw &
U JA & AT BT GRS IS
F7& FEaT WMeY P g A ad @
FqH AT FEA FT FG TR H
TG §; SR RW | FTHAaeT ¥ faser
I A AT DA F AR A IO
ST § FAAT FT WA FT FAGAAT
F& W FTHAGT | 72 09 fhan €,
e fafewr sER A @ FFTA F
T FHAGET WEAT  F1, WTE-ATC FY
IH WIEAT FT, ATHTT TGATATE | ST T
qg I FT AqvAg Eem fFoae fE
23 $&@A &1 faq qw foam svv 4,
Ig% R | fafuaa go=1 X Faa
19 @A &1 & T | TART FEE
s &1 Afew faar @ o ey @ fw
21 @A qF gH IqAT T WS &,
afe 22 v@Q F1 fafew $fawe &
9T fa=T 7 8% | FTHAEES F W@
U ETg a7 AT 9 AR AT SEE
sfq s o g @A aga sfEa
AN famarEemEy & 1 gL FT TE
Y fafew g F1 5 gy s sifev
for 3o g gxATE T AN R FHA I
NN FIFFRAF AL A IR A
# 9@, T 7 7 R faw
Ffsars ¢, 197 1500 F I 15,000
Tt wfa-ag oww agr S 2, afe
fafewr sER A A T N @R
Y T T A AE TH FA R
fam ofcadw 7, FAT 20 FHAEET
T A JET

g% s 3w F fafew Amfewi #1
wa @ gfaad ¥ T § ) ow@ER
T AT T Sigon FAT Tife fF w1
of fafewr amfer fergmam & @@ o
aFar &, o a% f5 ag fafiaq dan
areT A T AT & 1 S glaud gw
AE aF ITHI A @ E, SR AN
EE R LT
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afx fafew a<wR ¥ sy Afg &
ofdw =& f@am, & F 1,30 gTC
AT fa T ST ¥ g i, awnt
9 &% el AT, I g A
g s, S fF foey o A @,
T IART FE W ERMW, T g BN, A
ITH qIF FTE AEQ AT FTAAT ERT
d F 39% T==i 7 wfaew Fem o
# fAaea Fo Amgan g 6 9w At # v
FL WY T @ Y, FE gAY
T WIE | WX F9 3 FIEER
21 9T, 1 gAT g dfaw w9 2 fE
ZH IR HTF] G A @A &, ANV
g F 3 A Faawit a9 w7 A 6w
Z 1 zHSr IS fom #1E 7 FE sFawqr
FAT T QI | BT awar 2 fF FwEH
IART AN W H AT 99 | FEiAQ
zH MMy mIw T foam fafew
E FT URIFEIT FT AT MY,
arfs form 3o &1 a7 7 @ I
FAT AT IT AW QT gg@ fEEAT R,
79 39 Tl 1 219 § @& 39 Ann
F wfag FTAE o 77 99

T HAT FTHAIRT F FAC AT
TN AFRI § 0 ST FE AR
TART FE ST AT FTAAGTT FT AAT
FaT 7ET §, TWAT T TH 9% W FA
F qoae F99 F fan g3 T o

AATARYET | qE qATET 91§ R
fam amfet @@ 2w & =8 F7
FT AW 930 E, I AT TG
AY & WAT WEEH FHA  F AT
TATT I FT daar far &1 W@
FTET &1 AW FAY fed fFoag
wa fafuag 5@ @q 9 FT &g TR
9 § IS |

# s wan § fF W e
S F AR A, A OF AET T R,
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N AR AW FT TF LT G &,
f gfran & st 39 & ot dxv & AT
&, wagdr & sr9 GWT wIA gAY,
FNEAR AT TG WIAATHT & TR
g

SHRI S. K. TAPURIAH (Pali) : A
very serious. very disturbing and very
disgusting—disgusting because we seem
to have forgotten all humanitarian
values,—situation has been created.
After hearing the previous speaker, I
started wondering whether it was all the
fault of Britain, whether Britain alone
is responsible for what is happening
in Kenya or whether there are some
other parties also. It appears to me
that there are four parties to the situa-
tion. Of course th¢ Immigrants Bill
which had been passed by the British
Parliament is the most shamcless act.
U.K. had suggested to the Indians in
Kenya that they could retain their loyal-
ties to Britain. Possibly on the sug-
gestion of Britain the Indians in Kenya
declined to accept the Kenyan citizen-
ship which was offered to them after
Kenya became independent.

But what the Kenya Government has
done is much worse; possibly they had
gone too fast in their process of Afri-
canisation. In spite of India always try-
ing to offer its fricndship to them, they
did not rcciprocate, It has been re-
ported that onc of the Kenyan Ministers
recently stated that he hated Indians
and that his Government would do
cverything it could to find loopholes in
its laws so that thcy could drive out
Indians.

The third party to the dispute is the
Kenya Indians themselves. No onc can
deny that an injustice had been done
to them, but it is also true that some
of the blame for this unfortunate situa-
tion lies with the Kenya Indians them-
schves. :

The first point that comes to my mind
in this regard is that as reports go, as
history gocs. they offered very little or
no support to the cause of African In-
dependence. Sccondly., why did the
Kenyan Indians reject the offer of
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Kenyan citizenship when it was offered
to them? From this, the question would
also arise as to why they looked towards
Britain and not towards India, and why
do they choose to have Britain citizen-
ship and why do they not choose Indian
citizenship.

In this connection, it is also leamt
that within the two years allowed to
them to apply for Kenyan citizenship,
only 20,000 out of about 1,80,000 ap-
plied for Kenyan citizenship, and only
about 4,000 opted for India,

Finally, we come to the fourth party,
and that is, the Government of India
itself which has blundered all along in
its forcign policy. We have heard the
slogans—Hindi—Chini-Bhai-Bhai, Hindi-
Ceylon Bhai-Bhai and Hindi-Kenya
Bhai-Bhai, and God knows what. These
slogans for ihe first time were musical,
melodious chimes when they rang in
our ears, but when those slogans rang
back again after sometime, they were
just in the form of loud, harsh unfriend-
ly voices, and ultimately, those whom
we used to call Bhai-Bhai let us down.
We are secing what has happened in
Kenya., and recently, we saw how that
tiny, little Island of Ceylon has been
impertinent.  And we can do nothing.
Everywhere. we seem to be failing mis-
erably in our foreign policy. We can-
not visualisc, we cannot sec what might
possibly happen in future, and ultimate-
ly we find that our own people are let
down in all respects.

Now. the question comes as to what
we cun do in this situation. Condemn-
ing the United Kingdom only would not
help. Shri Gupta talked about retalia-
tion. 1 do not think that a few zulus
or hartals or a few public meetings here
and there would help the cause. Let
us se¢ what can be done to meet the
situation that has arisen. Let us sec
it only on humanitarian grounds. Those
people have been kicked out or will be
kicked out from Kenya. Britain has
refused to accept them. Government of
India is not willing to accept them. Only
this morning’s newspapers gave us an
indication that possibly our Government.
at its party meeting yesterday, had pro-
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posed that we might allow them to
enter, with entry permits or something.
1 feel that we must, in the circumstances,
aiiow them to come to India. Of course
they have been bad boys, but our Gov-
ernment have not been very wise in its
foreign policy also. Let us absorb them
and after all, when we are 52 crores,
som¢ 52,000 or a lakh more would not
be much. We have been through trou-
bles, and we have faced worse situations
in the past and possibly we will have to
face such situations and we can solve
them also.

In this connection, it has been esti-
mated that the Indians in Kenya have
about Rs, 400 to Rs. 500 crores in
foreign exchange in the London and
Switzerland banks. I was also told that
the former Finance Minister, Shri T. T.
Krishnamachari, was possibly working
on a scheme as to how that money could
be repatriated into India. These people
should be asked to come to this country
and we can utilise their entrepreneur-
ship, their endeavour, their enterprise
and their capabilities.

The actual position is not known to
me, but it is worth exploring whether
we can absorb these people and their
funds. Maybe our Government will
have to be a little more practical about
their money being brought back. Let
no questions bz asked about their past
sources of income. Let us not harass
them, and possibly we could utilise that
foreign exchange much to our own bene-
fit.

A little more condemnation possibly
is necessary, of the Kenyan Government.
Only condemning Great Britain or the
United Kingdom would not help, Let
us try to meet the situation; let us also
try to review our relations with all other
countries right now again, lest we should
be let down by another country whom
we call friends now, in the future.

SHRI G, S. DHILLON (Taran
Taran) : Mr. Speaker, Sir, this situa-
tion which has arisen because of the
general exodus of Indians from Kenya
is quite a serious matter. 1 have been
to Kenya. I am one of those who
sincerely believe that the attitude of
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the Kenyan Government is very friend-
ly, but at the same time, when they say
“nationalisation” they do not mean it
in the typical economic sense of the
term, but they mean Africanisation.

I happened to be in Kenya just at
the time when Mr. Jomo Kenya:a was
released. I spent some time with him
and 1 also happened to know other
leaders like Tom Mboya, Ngala and
others, The former Vice-President of
Kenya, Mr. Oginga-Odinga, was with
me in London and, I also met him- in
Kenya and know his views. I can say
from my personal observations that all
these leaders are quite friendly towards
India as a nation and as a people, But
when we talk of Indians who had settled
there and the Government of Kenya's
attitude towards them, we have to look
at it from a different perspective. A
number of times after independence, I
met those leaders and they had a griev-
ance that the Indians do not like to
adopt Kenya as their own country. The
Indians, on the other hand, had their
own fears and preferences also. The
Government of India always kept ad-
vising them to adapt chemselves accord-
ing to the new situation. In spite of
that and in spite of the views expressed
by various leaders so many times, the
situation remained quite fluid and the
result is we are facing the problem which
we arz discussing today.

In this matter, the attitude of the
Indian citizens who hold British pass-
ports was perhaps based less on fears
than on the fact that most of them pre-
arred British citizenship to Kenyan
citizenship or even to reversion to Indian
citizenship. But it is very unfortunate
that the British Govermnment should
have taken this step in spite of the fact
that we have very cordial relations with
that country and we are a member of
the Commonwealth. The hastz with
which this legislation was pushed
through there has attracted everybody's
attention and criticism from all quarters
in this country and elsewhere.

T have been perusing the proceedings
of the House of Commons. It was
really very perplexing and exasperating
sometimes—the way the British Home
Secretary, Mr, Callaghan put this pro-
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blem before the members of the British
Parliament. At one stage he said, “We
do accept the rights of the Indians and
ultimately we will have to accept them.”
At that time, another member Mr.
John Hurst retorted : “Then what does
this non-sense of the Bill mean?” There
is an all-round confusion, but in a way
there is this assurance given by the
British Home Secretary. Of cqurse, it
is an assurance and not a commitment.
It should be the immediate duty of the
Government of India to proceed with
the negotiations. After all, 1,500 jmmi-
grants a year is a very small number,
compared to the huge population that
is waiting to go there,

It was very commendable on the
part of Shri Bhagat that he should have
mentioned that not 1,500 but 15,000 im-
migrants should be allowed annually to
settle in UK. I think even at that rate
many people will have to wait for so
many years. I read yesterday, and also in
the newspapers this morning, that what-
ever be the position—let it develop any
way it takes place—the Indians are also
welcome to this country and this country
will serve as a clearing house. Well,
they are welcome. This is their country.
But by their choice they preferred
British passports. Their stay in this
country should be taken as a matter of
courtesy or a visit to their brothers. But,
ultimately, this reference or hint to-
wards ‘clcaring house’ or other expres-
sions as expressed by him should also
be strictly defined and brought to the
notice of the British Government. After
all, once they come here and the whole
matter is allowed to be prolonged a day
may come when the British Govern-
ment may refuse to take back these
citizens also. They must be taken in
India with somc assurance from UK.
Government. After all, this is our
own view, that we are good temporary
hosts to them and we welcome them.
They can come anytime, but that is a
matter about which we should be very
cautious.

I must say, also, that during all
these years—it is a different matter that
the situation about our people in Kenya
has arisen—we have been in the Com-
monweakth. We must not ignore to
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review the relationship so far as our
position. in tha Commonwealth is
concerned. Since the 1965 conflict
with Pakistan, we being a Common-
wealth country, I have been noting
that there has been shown a lot of

discrimination from the side of the
British Government so0 far as our
interests are concerned. 1 happen to

belong to a district in which all the
three fronts of the war are situated,
and every time the BBC came out with
entirely concocted and distorted news.
We brought it to the notice of the
authorities then. Even when a few
British correspondents visited we told
them that the news we received
through BBC were entirely baseless. The
British Government, knowing that so
much propaganda was going on, so
much distortion was going on the other
side, did not care even later on to
amend the matters. The situation in
the present context is in no way dissi-
milar.

Kenya is a Commonwealth country.
We are all members of the Common-
wealth. They should have devised a
certain machinery so that such awk-
ward and ugly situation could have been
avoided. But we see that on the assump-
tion of these relations, ourselves being
placed in the Commonwealth circle, we
are neither shown that courtesy nor
that consideration specially when it
directly hits our interest.

So I would request the hon. Minister
to keep all these matters in view and
also the views of the hon. Members of
this House. If such a situation is
allowed to develop, if in their own
words they say that the whole matter
will be approached in very human terms,
as a Member of the British Parliament
said, then what was the nonsense in
bringing all these measures before the
British Parliament. Even members of
the British public may not like them.
1 strongly appreciate the views express-
ed by my hon. friend, Shri Yadav. and
I associate with those views so far as
the demand to review our relations
with Commonwealth  countries are
concerned.

SHRI S. KANDAPPAN (Mettur) :
Mr. Speaker, Sir, as the previous
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speakers have pointed out, we are dis-
cussing a very distressing item which
involves some of the Commonwealth
countries, We have reached a stage
when we have to take some decision
on humanitarian grounds. Pecople try
to absolve this goverment of its responsi-
bility in this matter. I for one think
that the real culprit in this sorry chap-
ter is the attitude taken by the Govern-
ment of India all along with regard to
Indians residing abroad. After inde-
pendence this Government had no
clear cut policy on this question and it
did not give any directions to our
people who are living abroad, whether
it is in Africa, Ceylon, Burma or some
other country.

When the Indigns left this sacred
soil and settled elsewhere, they did not
go there just to suck the blood of the
people there. They did not go there as
trader or busincssman. Most of them
went there as honest labourers, toiled
there very hard and by their blood and

sweat raised the economy of those
countries. Countries like Ceylon and
Burma have frankly admitted the fact

that but for the Indians their economy
would have been nowhere.

When that is the position, it was the
duty of our Government to have taken
a clear and categorical stand from the
very beginning. It is the moral obliga-
tion of this Government to protect the
rights of the people who once belong-
ed to this country. It is the lack of
firmness on the part of our government
from the very beginning that has led to
this kind of chaotic situation in which
we find thousands of our brethern to-
day. They are facing a crisis and they
do not know where to reside, where
to resettle, and where to go.

The latest news that we have receiv-
ed from Kenya is this:

“The Kenya Government said to-
day that Kenya Asians who emigrat-
ed to Britain were not and never had
been Kenya's responsibility since
they opted to become British subjects.
Kenya has no obligations to these
people.

Kenya’s duty is to her own citizens.”
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I think we cannot blame the Kenya
Government for this. That is my per-
sonal view. When they achieved inde-
pendence in 1963, they gave a grace
period of two years during which they
called for applications for citizenship.
Opinions may differ on that but, know-
ing as I do the attitude of Ceylon,
Burma and other Governments, I say
that the attitude of Kenya was some-
what better and more commendable.
Even though four ycars have elapsed
since that offer, there are more than
1,30,000 people who have not opted for
Kenyan citizenship.

2018

Onc hon. Member asked why is it
that these people are very keen to go
to Britain. I can appreciate the feclings
of those people. Because, even after
the agreement for repatriation from
Ceylon, 1 know that many Indians in
Ceylon are not personally very much
keen to come to India, because they
know very well the cconomic position
here, 1 am giving factual information.
Actually, our Embassy in Ceylon is
trying through various magazines and
papers to attract peoplc to opt for
India. Tt is raising false hopes in the
minds of the Indians in Ceylon and
trying to lure them for repatriation.
That is how our Embassy is trying to
manoeuvre a strength of 5 lakhs and
odd, which has becn agreed upon. We
know thc economic situation in this
country. So, it is no wonder that the
Indians in Kenya, who have got British
passport and who have got every right
to demand entry into the United
Kingdom do not opt to reside either in
Kenya or in India.

17 HRrs.

Now, they, of their own sweet will,
want to go to Britain. What exercised
my mind and pained me very much is
that in the reasons given for this kind
of a' Bill, I do not find any mention of
an economic reason for it. The reasons
given by them are—I rely on their
own Information Services—what they
have circulated here. Introducing new
legislation to slow down the flow of
migrants, the Home Sccretary, Mr.
Callaghan, said:—

“It is not possible for this. country
to absorb these persons....... at a
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pace which I fear would cause racial
disharmony.”

‘That was the ground on which they
-have introduced this Bill in the House.
At another place it says:i—

“phasing the entry of these im-
migrants in the light of social condi-
tions. ..... in Britain”.

These are the two reasons that they
have given to justify the introduction
-of this Bill and the passing of this Bill.
I am afraid to use strong words, but it
looks like a different version of apar-
theid. If in this age a developed coun-
try like the UK fecls so in this racial
matter. I am afraid, where it will lead
to.

It is ecverybody's knowledge that
there arc many English people elscwhere
in the world and they are enjoying a
very well sccure life. T do not want to
takc an extreme view at this stage, just
as somc of my friends demand and
say, “Snap our ties with the Common-
wealth™ and all that. I do not want to
go to that extreme attitude at this
stage, because I do not think that at
this stage the British Government have
completely disclaimed that they do not
owe a moral responsibility to these
people. I think so because we find that
when the Home Secretary was asked,
“What about those who will be thrown
out of Kenya?”, his rcply was:—

“l was asked what we would do
about a man who was thrown out of
work and ejected from the country;
we shall have to take him. We can-
not do anything else in those circum-

T think, this is still the attitude of the
British Government and the Govern-
ment of India should pursue this mat-
ter with the UK. I think, they have
already taken up the question of en-
hancement of the quota that is being
envisaged; they want 15,000 families
to be taken in instead of 1,500. That,
I think, was the suggestion made by
‘the Government of India.

This phased programme of absorbing
these people at the rate of 1,500 per
.annum is something very ridiculous. It
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will take decades; at that rate it is im-
possible for the Asians in Kenya to be
absorbed in the UK. T think, the UK
Government knows it very well. So,
when they give this kind of a reason, we
fear that probably they want to shirk
their responsibility.

So, it is for the Government of India
to take up this matter at all possible
levels and see that our countrymen, who
went abroad ages ago and who helped
to raise those countries economically
to come up, are given a decent living in
the UK where they would like to go
and settle.

sit wie wewr aagdt (@)
qqT WEIRA, UF Fgq wgW  wean
2 ¥fmar ¥ fafor amfat #1 awe
W9 FT | FfAEr & J7ar d|r S
AEY AT 1| FFAET A g, W A
7 FfareT A1 & 97 AE0FT AT ATAEY
¥ fau 73, a3t i 7=t s=iv earfe
Y | afew fadw 2= T2 ¥ A F9
TH FW A ST FQqT @ § arfe DS
g | qg KL qAY GG A G ) I
Ffqar MY g ¥ I vfmmw ¥
F21 f& o gwe AW A awrierar
7 A 39 75 feq & a1, dFeraee
WS F grzaws oY f§ aga I s
g URYTT g | IPA WTEET HT
qeE Y fF ST &7 qEmE |11 AR
ag zafan arfs 1 3% w9aT £ a2
THT HT F K AU & AT | S
formg 7 &Ye T ag 91 R 5 WA
FT TAT FAR F EY A IqF A9
AT R, Tg AT A A NG
FAFT 42 § | Ay AYRY, e
% 918 Y gaaw 71 T g, frrang
# Afew g a1 fgew & 7R &
S TR & A1 Fe WY a@t 9%
U F @ TR, W ATES
T

yeqer WEReY, fAd H 9@ § @r
A & Jwar av & ofaw o qorr
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Qa1 Y 7, T FOEE FAA qQT TgA &
9T a-fom s swdET | &
A= € f e & et g E—
T yF. ufraew & 9fq 4@t g wiar
qer g, v em A AavEw # doA & fAw
IE ar vt a3 FqEF osraswr Cfar’
foar gam faerm ot #€ g9 o o
fadw v 7g mifeft & ST & T
7 gur fear | Afew arfeenft &
sfe s oY agwrETT @A | AW
i E fe 3fw §, W T
ot A g, RIS A, P
F o, a A A A ot
sferame aY oy @ 1 arfeamA 7 oY
i a9 § | oifFwE "y 9w
T A F 97 g @, afeow F oS
qFAT &, TS AIHT A AT GHFATE |
40 @ sefifa= s fF wiE 7 @
g, = Frre A ara A A w2
T F oS pRfE &, N froew A
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B B At & awl, zfae, ¥ fadq
A A FFRT AR I, 99
THTY FEH W IGHT TRGHTOT FEAT
wifzd | 98 uF 9TE AG) @w @@ ar
e arE W smaw A fegeer A
aw T N A wwfa d fs &w
AT IT WIIAT KT AT W A €T
FT A E | TH AN T T B
TATY AT T ARET | o JAT T4T
dT I @ AW@ AgAT FAL TE |
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| R g a A g smEm
2 afew o ogewmy frgw
FTHAYET F W ZET, 3T FAHY JTITqHAT
g, ®ifs 3t uF wew &, faed ufmr
§7 gmfa  aiet | @R @ISy #7
TE AT 9T gh, a4 gw FTHAaed
T qTET AET | 27 aumAT gnn fF frew
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Fo UFo Yo 1T faamfvey Hifraer 7 4

F5% FT AT AT TIT ¢, I9F TG,
7 Y oY 35 RN fam g, @ R
ama g v fada #1 eT sEey eAfa
#1 z7 @EAAT gRM | A fageam
FT ATATEY T AT qh TLEIIT AG) FT
7% § | 9 W 7 fer SFT wwEg
AN W FAENF T &
faufer ag gw 7% T & Afowr FQ@
€ | wg S wiffea F1 gEAT 9T ag
Wt Y F Tw qTogEr 1 TEE
sfafaa o feget & 9 g Aw
FETRE ! TEAFT A 1 9T Y A
STy § S g 3w A Y fR s
¥ 9T A EAT 77 E, FE W AR,
FE gt F AW 9 | gafan fuSt
F1 X GHRAT G | A A T TE,
afga g Afaar o W ofemr &7
anfefi  @iFdi ® qEg 0 FY
Fiforer F7 @ § | FEE F AR A
7z g™ @ fw agr 9v ofmme o &y
TrfegT A awEy ) @R gaw #
TE AT 43T FE AT WY R ) &W
I qEHAT Al | swdET F FE.
AT W FTA T A@AAT—F o TR0
FHo § ww z% | a7 T F Wt aw
™ g TEET HEEer | ofwar
FT OFA FT  FAT GO | T AT
T § fx faga ar awfa @1 odla-
7o fFar g | AT WES Y g
fafweeT &, 38 1965 7 78 YeaTd
@ a7 f5 FAAeq ¥ gH AW A
St fed o
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MR. SPEAKER : We are going ahead
with this debate well in regard to time.
We have still got 80 minutes left. Shri
H. N. Mukerjee, Shri Rabi Ray, Shri
Anirudhan and Shri Nath Pai have yet
to spcak from the Opposition and
naturally an equal number of Members
from the Congress Party also have got
to speak. [ have got the list with me

AN HON. MEMBER : They are
saying the same thing. So, the time may
be given to the Opposition.

MR SPEAKER: If they are saying
the saume thing, why should they not
allow them to speak ? In this debate at
least 1 do not see any difference. Let
me now give a chance to an Indepen-
dent Member.

SHRI SHEO NARAIN (Basti) : We
want to know who sends this list to
you. We are sitting here from 11 am.
onwards. .

MR. SPEAKER: The hon. Member
may ask his party leader or party
whip. I am not interested in it. What-
ever names the parties give me, I call
from the list.

SHRI SHEO NARAIN: You must
change the system. You are the
guardian of our rights and you must
come o our rescue,

MR SPEAKER: 1 shall pay special
consideration to Shri Sheo Narain apart
from the question of party,

;| o Fo @R (FTIEIR) :
7T AT 7 faw fae fom w9

At fea 9F st aF gV 7Y v =T

MR. SPEAKER : Every party has
sent sO many names,

st Ao Ko Wft : oy AT,
TE AT AFA F1 yqwg Ay Hfed
Fife T8 37 faudi &1 g 9 Sy

MR. SPEAKER : Will he kindly sit
down now ?
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SHRI SHEO NARAIN: I am the
only Member in this House, who was
born in the British West Indies and yet
you are not permitting me to say any-
thing on this.

MR SPEAKER: I entircly agrec with
him. But I think his party does not
appreciate that good point. Anyway, let

mc sce. Now, Shri Swell.
SHRI SWELL (Autonomous Dist-
ricts): During the last few days this

country has been subjected to a num-
ber of agonising tribulations in our
relations with other foreign countries.
There was the question of our rela-
tionship with Pakistan over the issue
of the Rann of Kutch. There is at the
moment our relationship with the friend-
ly country Ceylon over the ownership
of the small island Kachchathivu in the
Indian Ocean. On top of it there is this
question of our relationship with a
friendly Commonwealth country, name-
ly the United Kingdom, over this
question of the Immigration Act which
the British Parliament has just passcd.

Personally, T would have welcomed
the Minister of State in the Ministry
of External Affairs making a statement
before we are called upon to participate
in this discussion, because in that case,
I would be in a better position to par-
ticipate more purposefully, I am happy
to note that despite all the rumblings in
the press which we have read during
the last few days, there is a distinct
note of sobriety and pragamatism in
the approach to this problem. Despite
the fact that my hon. friends like Shri
Chandra Jeet Yadav and others from
the Congress side have put forward
very indignant claims and have sug-
gested retaliatory measures such as the
withdrawal from the Commonwealth
and the nationalisation of British assets
in this country, I think by and large
this House has taken a very pragmatic
approach to this problem. I beg to
submit that this is not a legal question.
Legally, we have reiterated our posi-
tion that these unfortunate people of
Kenya are British citizens and, there-
fore, are none of our responsibility, It
is for them to take up the matter legal-
ly, and I think they arc considering the
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-question of approaching the United
Nations and some of them are also
contemplating to make an appeal to
the International Court at the Hague. 1
would also submit that this is not even
a political question. Politically these
people, as we have said. are none of
our responsioilitv. Politically, it is a
question for the British citizens, whe-
ther in England or in the Common-
wealth, to take up with their Govern-
ent.

I would also submit that this is not
an occasion to utilisc this forum as a
platform for political mudslinging. |
would submit that this is a human ques-
tion, it is a moral question; it is on the
basis of a moral consideration, ¢f our
revulsion against raciol discrimination
that we feel that we arc involved

in
this question. It is also becausc the
majority of these people who have

settled down in Kenya and subsequent-
ly taken British citizenship originated
from this country and had played a
very great rolc in the building up of
Kenya, whether it was as  indentured
labourers in building up the Kenya-
Uganda Railway track or as business-
men who built up trade and commerce
of Kenya at the time when the Africans
were not in a position to discharge
their responsibilitics in ¢hesc respects.

If we are to look at it from that
moral angle and human angle, then the
question we should put before us is not
who is right, but what is right, what
will be right by these people, what
should we do at this moment to see that
the sufferings of these pcople are alle-
viated, that the undesirable aspects of
this Act are eliminated, and how
best we can overcome this problem.
If we look at it this way, I think we
should be clear in our minds as to
what is the problem we have on hand,
the problem with which we are im-
mediately concerned. The problem
refers to about 100,000 or even 120,000

Kenyans of Indian origin who are
holders of British passports.
Newspapers in the last few days

report that during the period when
there was a rush from Kenya to beat
the date-line of the Act, roughly about
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15,000 heads of families had been able
to reach England and are now therc.
The present calculation is that there are
about three dependents to a head of
family. If you go by that calculation,
today out of 120,000 pcople. about
60,000 have been able to reach
England.

AN HON. MEMBER :
not yet reached.

SHRI SWELL: The heads of families

2026

They have

have reached and the dependants
will follow. Anyway, it is for the
Minister to deny or confirm thesc
figures.

Therefore, the problem in our hands
today relates to about 60,000 people.
What is the way to help them out of
their difficulty?

Now I will point out what the
British Home Sccretary has said on
the floor of the House of Commons to
which one of my hon. friends also has
drawn attention. The first thing he
said was that there was nothing in the
Act which specified the number of
people who would be admitted into
UK. T would submi¢ here that this is
not a question of denying these people
the right of entry into England. That
is not what the British Government or
the Act has said. Tt is a questicn of
regulating entry.

An HON. MEMBER: How?

SHRI SWELL: There is no hard and
fast number fixed by this Act. We are
told that about 1500 persons will be
taken into England every ycar, But the
Act itself does not say that it will be
confined to that number of 1500. There
is room here for negotiation. 1 think
this Government has taken the right
step in trying to bring moral pressure
on the British Government, in trying to
arouse the conscience of the fellow
Commonwealth countries and in trying
to arouse the conscience of the world
and have this number suitably increas-
ed.

There is another news item today or
yesterdav which says that as a result of
the flight of these Indians from Kenya
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—these are persons trained in trade
and commerce and various other crafts,

persons who are the backbone of the
Kenyan economy—there is today a
sort of economic chaos in Kenya and

even the Kenyan Government is realis-
ing that this kind of flight would have
a very adverse effect on the Kcnyan
cconomy. We have at the top of the
Kenyan Government today a person of
the stature, age and experience of
Jomo Kenyatta, a man who had been
tempered in the struggle for the free-
«dom of the people. 1 refuse to belicve
that a man with that kind of back-
ground would not realise what is good
for his peoplc. Is not this an oppor-
tunity for the Minister of Externa!
Affairs to take up this matter of thesc
60,000 persons with Jomo Kecnyatta so
that they could be given work permits
10 remain in Kenya as long as they arc
not absorbed into the U.K.? Simultane-
ously the question should be pursued
with the British Government to incrcasc
the annual quota of the people who
should be admitted. If a pragmatic
approach is made in this way, the solu-
tion to the problem of these 60,000
persons should not be an impossible
task.

I do not subscribe to the idea of
rctaliatory measures such® us freezing
or nationalisation of British assets in
India. We have to remember that for
a few hundreds of Britishers who are
in India today we have a million citi-
zens of India or people of Indian vrigin
living in Britain, Before taking any hasty
or precipitate step in this matter, wc
should consider what would befall those
people who are in Britain today. I do not
subscribe also to the proposal that we
should ban the entry of the Common-
wealth citizens holding British passports
to India, Who would suffer if we do so ?
Firstly, it is these 60,000 persons who
would be thrown out from Kenya and
whom we are trying to help. We have
also to remember that if we insist on per-
mits for the Commonwealth citizens
living in India, I think the other coun-
tries including the United Kingdom
‘will have the same right to insist on
permits for our nationals in those
countries. These are the things that
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this Government and Parliament
take into consideration.

must

I would submit to the Government
that we give time and make approaches
to the United Kingdom Government
and the Kenyan Government on the
lines that I have suggested.

SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Speaker, Sir, I think
it is generally realised that what he
United Kingdom Government has
recently done is an instance of the ab-
dication of human decency and a
blatant rcpudiation of the pledges
which had been given repeatedly at
different times to the Asians in East
Africa.

I am worried also because this
appears to be part of the combined
offensive of racism. There does appear
a joint cffort 10 promote this racist
idea which is going perhaps to play a
most blackguardly role in the coming
phase of history. This morning I read
about the refusal of the United King-
dom and the United States’ representa-
tives in the United Nations even to
censurc—let alone expel—South Africa
on account of South Africa’s refusal to
call off the so-called terrorist trials of
30 South-west African patriots fighting
for frcedom, who have been jailed for
life.

We know how the Rhodesian court
has refused the British Queen’s prero-
gative of mercy and Britain looks on.
I read in the papers this morning of a
report of thc United ‘States National
Advisory Commission on civil dis-
orders, how all-pervasive racism is a
feature of Amecrican life today.

British citizenship was at one timc
looked upon as something very worth-
while and in the middle of the 19th
century, men like Lord Palmerston
would make a lot of arrogant noisc
about it, but the British lion today is
a toothless animal. But the lion is a
noble animal and the lion, even when
it is old and toothless, should know
how to behave. Obviously Britain does
not know how to behave.
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[Shri H. N. Mukerjee]
17.27 Hgs.

[MR. DEPUTY-SPEAKER in the Chair]

In Britain today there is, we see
from the papers, a lobby whose slogan
is “Keep Britain White”, and the Prime
Minister of Britain happens to be Mr.
Harold Wilson, who when his crony.
Mr. Gardon Walker was defeated by a
racialist, said he was a parliamentary
leper. Now, leprosy is a visitation for
which the victim should be pitied rather
than be condemned. But 1 am afraid
Mr. Wikon and his tribe have got
themselves into a position where they
should be called lepers and they should
not be pitied but they should be con-
demned because they are moving joint-
ly with the racialists among the Tories
and they have done this dirty work.
And they have even dropped a pre-
tence that there is nothing racial about
it in the Bill which is now an Act. In
that Bill there is a reference to the
“citizens of the United Kingdom hold-
ing United Kingdom passports who
have no substantial connection with
this country by birth or by parentage.”
If you are linked by birth or parentage
with the United Kingdom you can get
away from any of the provisions in this
most deleterious Bill,

1 know the Kenya-Indians cannot be

cxonerated from responsibility. But T
am very glad that my friend over
there, a Congress colleague. po.nted

out how it was Mr. Malcolm Mac-
Donald who had gone particularly
to persuade the Kenyan-Indians to stick
to British citizenship when free Kenya
had given them the offer that either
they should become nationals of that
free country or they should choose to
belong where they wish to belong—Bri-
tain or India—wherever it might be.
They chose Britain. They took very little
advantage of the Kenyan Government's
offer which has been therec for more
than two years. And yet, they did not
take advantage of the offer. Only
10,000 Indians or so have opted for
Kenyan nationality and the rest trusted
Britain. They trusted Mr. Malcolm.
MacDonald’s  blandishments,  They
forgot that at one point of time Britain
had been given the appellation of “per-
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fidious Albion.” I hate to have to talk
like this about a country where I had
lived five years of my life and I have
nothing against that country and its
people. '

But I do say that this ruling class,
the ruling circle of labour lieutenants of
the capitalist class who are bossing
over Britain at the present moment,
continue to be a tribe for whom we can
have nothing but hatred and disgust.

I would like to know from this Gov-
ernment—the Prime Minister has more
important preoccupations, but the
Minister of State is here—have we
tried genuinely to make a move in
regard to contacting President Kenyatta?
I was very glad when Mr. Swell
said that Jomo Kenyatta has gone
through fire and he is a kind of per-
son who will not do a wrong thing just
like that. How far have we gonc in
our talks with him? I have been read-
ing Government’s statements and there
is no mention about our conversation:
with Kenyatta or with the Kenyan
Government or any report from our
High Commissioner in Nairobi. I find
reports about thc contacts which our
High Commissioner in London had
with the British Government and our
contact here with the UK High Com-
missioner, but there is not a word, not
a syllable in so far as Kenyatta himself
is concerned.

1 would also like to know this.
Pakistan is in thc picture. Pakistan is.
of course, treated in a preferential

way by Britain for its own pseudo-
imperialist reasons. Pakistan in this
case is also a sufferer. Are we making
any move along with Pakistan in regard
to this matter ? I do not know. There
is nothing at all to suggest from the
papers already laid before the House by
Government that we are making any
moves along with Pakistan in regard to
this matter. Every opportunity to
work with Pakistan on a friendly basis
has its repercussions, which have an
importance which  should not be
ignored.

If the Kenyan Indians come home,
I have a feeling that they do not
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«deserve to be welcomed here, because
-of their having disregarded the advice
-of our own Government that they
should have adapted themselves to
their country of adoption and should
have looked upon that country as their
.own. They have not done so. But if
they come to us, bold India has strength
and resilience enough to absorb some
-of her erring children. But we cannot
send them a blanket invitation. They
are Britain’s headache for the time
being. We should tell Britain straight
what we think in regard to this matter.

1 am glad the suggestion of India
Jeaving the Commonwealth a very old
idea which many of us have been
pressing here without success—has
been mentioned not only in an amend-
ment before the House, but also in two
speeches made by Congress members of
the House. When India joined the
«Commonwealth, it was on the basis of
common citizenship, conditioned by
reciprocity. But the British are behav-
ing in a kind of way which shows that
breach of faith comes easy to them. So
far as this country goes, they are
practising a variety of apartheid and we
should do something about it. There is
no doubt about our having to do
something about it. It is about time,
more than time, that we made a ges-
ture, so badly needed for sometime, of
leaving the Commonwealth. What good
is there about it? What is the advan-
tage we get? If belonging to a large
community embracing a very consider-
able part of the world gives you some
moral satisfaction, I can understand it.
But how can we have moral satisfac-

tion from an association with the
Commonwealth whose head is the
head of the Government which be-

haves in this most egregious fashion?

I would suggest, as this amendment
has also promulgated, that we quit the
Commonwealth, that we stop thc re-
patriation of dividends on British
capital and we freeze the British assets
that we have got here. There are
many other reasons for it. Look at the
behaviour of British big money inter-
ests, like the Calcutta Tramway Com-
~pany who ran away and who arc now
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coming squealing back to get their
assets with compensation and God
knows with what other benefits. Look
at the BOAC which has been rvcently
behaving, not for the first time, in a
manner which is against the kind of
objective we have got. On the UKk
citizens in India, a certain amount of
curb has surely to be put as a kind of
retaliation. We do not like the word
“retaliation”, but if this kind of thing
is done, India should certainly sit up.
The more liberal British papers like the
New Stiatesman have expressed fears
that an agitation might start in Britain
—it has already started in somec kind
of way—for coloured citizens to be
expelled. Surely these chaps who
shout “Keep Britain White” would be
in the picture and they would clamour
for a scheme of repatriation of emi-
grants and all those things.

Britain is taking recourse to apartheid
on an instalment plan. In Wolverhamp-
ton Sikh bus drivers and conductors are
demonstrating as because of their beard
and turban they are to be pushed out
of their office. Two of the British
sovereigns till recently wore a beard,
and wear a turban I would not get a
job in Britain. This is the kind of thing
going on, this is the kind of apartheid
being practised not only by Pretoria but
also Rhodesia and Rhodesia’s unspoken
patron the United Kingdom. India
should do something about it in order
that her image, which is already so
dark in so far as ex-colonial countries

of the world is concerned, might be
refurbished to a certain extent.
SHRIMATI TARKESHWARI

SINHA (Barh) : Mr. Deputy-Speaker,
Sir, I am grateful to you for this oppor-
tunity. I was in TL.ondon when this Bill
was being passed by British Parliament
and some of the dclegations from Kenya
Asians mct me. Sir, this is not merely
a question to be solved for the people
of Indian origin who have been in Kenya
but, as the previous speakers have point-
ed out, this is a very serious problem
of denial of British citizenship to those
people who have already been given
British citizenship.
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The British Government has passed
a law which it has no moral or legal
authority to pass. The fact is that the
British Parliament is supreme. They
have no Supreme Court there. If there
would have been a Supreme Court, as
we have in India, to interpret the lega-
lity of the laws passed by Parliament, I
am sure this law would have been de-
clared completely illegal. How can a
country deny citizenship to its own
poople. Once they were given British
passports those Asians did not remain
Asians or Kenyans; they became de
jure and de facto Britishers except with
difference in the colour of their skin. A
country which has been preaching de-
mocracy, a country which has been
preaching rule of law has become the
country to provide for the burial of the
rule of law. This is the biggest irony
of this legislation which has been passed
by British Parliament. I know that
there 'is some conscience even in the
Britishers and it has revolted. The Arch
Bishop of Canterbury revolted against
immigration laws. Many members in
British Parliament have revolted against
this law. A very eminent personality
of the Labour Party, Mrs. Gaitskel, who
is now a Member of the House of Lords,
revolted against this law. I could say
that the Members of the British Parlia-
ment who even brought this Bill, who
made this as law, were completely in
defencc. They were completely demo-
ralised, fully realising that they were
doing something very inhuman. When
Mr. Callaghan made the statement that
the implementation and success of this
law will depend upon the situations, he
did realise that the world is not going
to sit quiet. It is good this Parliament
has taken this opportunity to debate
this. People from Asian countries, who
had Asian origin, arc spread over a
large part of this world. There are peo-
plc of Indian origin, Pakistani origin, in
West Indies South-East-Asian in the
Middle East in Africa and so on. This
problem is haunting all those Indians
or Asians like Pakistanis and others, like
a ghost. They are living from day to
day and month to month. There is a
fecling of complete insecurity among
them, T would not blame those Asians
who were in Kenya at that time, who
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were tempted to accept British passports,
because they had a lot of faith in the
sense of morality and legality of the
British Government and British Parlia-
ment. They could not imagine that any
decent civilised government would be-
have in the manner in which Britain has
behaved.

How any citizen of Britain would be
feeling when that country, which they
have made as their home, is going to
deny them the right of existence. We
are the citizens of this country. It is
by chance that we are born in this coun-
try. There are Indians who are born
in some other country. But anybody is
an Indian, if he is given Indian citizen-
ship, he feels that he is an Indian in
cvery respect. He will certainly feel
disappointed if he is denied the rights
of citizenship and that is why we feel
it, It is really, as Shri Mukerjee put it,
not a question of India accepting them.
We have all sympathies for them, but
it is a matter which is much bigger than
India. It is a matter of dividing the
world into colour,

1 also do not blame Mr. Jomo Ken-
vatta for this. But I certainly blame
our own Government in this respect, our
own High Commissioner in this respect.
When the process of Africanisation
startzd in Kenya in a very big way, when
every day newspapers were reporting it.
our High Commissioner kept us in the
dark. Was it not in the knowledge of
our High Commissioner that the British
Government has been able to establish
this kind of arrangement with the Ken-
van Government? Does our High Com-
missioner deny this fact, saying this was
not within his knowledge that this is
going to happen? Why did he not warn
the Government of India? Why did he
not inform the Government of India
for the last two years that this is going
to happen, so that we must take recoursc
to <ome action?

AN HON. MEMBER : He has done
it.

SHRIMATI TARKESHWARI
SINHA : I do not think so. Only a
few months back. our own Members of
Parliament, visited Kenya—Shri Mahida
was the leader of our delegation—and
he came back and said that he met the
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British High Commissioner and others
and that he was assured that everything
is all right there, everything is rosy. He
said that he was assured that the Asians
can live there as loyal citizens. So, it
gives us lot of pain, now to know that
10,000 applications of the people who
have not been given scitizenship, are
pending. What was happening to the
Indian High Commissioner in Kenya
and what was he doing all this time?
Why did he not bring this fact to the
notice of the Indian Government lso
that the Indian Government could have
taken this matter with the British Gov-
ernment before this law came into exis-
tence? Now it would be crying for
spilt milk becausc that law has become
law with the approval of the British
Parliament. It is too late now for doing
those things which we could have done
before this law became a law. We could
have previailed upon  them. we could
have insisted upon them. upon Britain,
that reciprocal retaliation will be very
very dangerous for Britain. However,
I am not onc of those hard-hcaded per-
sons who would sav that by sheer
words we take decisions of scrious con-
sequence. 1 am not one of those peo-
ple who would advise that the first reac-
tion of India should be to quit the
Commonwealth because, the Common-
wealth, atter all, is the Commonwealth.
The people in the world today are com-
ing together. Wc have formed in the
United Nations the Afro-Asian group.
Though there may not be anything
common between Afro-Asian countries.
we have to cooperate because the world
moves in such a way. Because we cannot
live in isolation. we form into a groups
and worl: there as long as our interests
are there,  Sometimes we may not agree.
sometimes we do not come to arrange-
ments and sometimes we agree (o dis-
agree ard take recourse to our  own
methods, but we form into groups be-
cause we realise that even for some kind
of considvration some joint effort is
necded.

After all, we have been making the
mistake of assuming Britain as autho-
rity over the Commonwealth. Who has
made Britain the authority for the Com-
monwealth? The Commonwealth is
symbolically presided over by the
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Queen. But jt is only by our pleasure
that the Queen is presiding over the
Commonwealth. If we want to have
relationship with Canada, if we want to
have relationship with Australia, if we
want relationship even with African
countries of the Commonwealth like
Nigeria and others, this is the forum
where we can exchange our points of
view and pressurise cven Britain that
this is our stand and this is the right
stand. .

By leaving the Commonwealth on
whom are we going to take our revenge?
On oursclves. because we will be quitting
our association with other countries of
the Commonwealth and not with Britain
only. Our association with other coun-
trics of the Commonwealth is very im-
portant. By quitting thc Commonwealth
we are going to create a situation where
we will be in isolation and not others.

But there is method. We can take up
this subject in the Human Rights Com-
mission. In  April the international
conference on human rights is going to
take place in Techeran, Let this Gov-
emment have serious thinking about
this matter and present a very, very
convincing case to the Human Rights
Commission. We can arouse the con-
science of the world. You remember
those days when we were not indepen-
dent, Then we went to every country,
created public opinion and we did suc-
ceed. We went to the United States of
America: we went to many countries of
Latin America: we went to many coun-
tries of Europe and crcated large and
wide public opinion in our favour. I
wish that kind of public opinion to be
created. India will stand as one, in this.
This Parliament by discussing this has
strengthened the hands of Government
of India and T hope they will take this
support with great seriousness. I think,
we will succeed. T am surc about it.

=t tfg T (971) : IIAY AEET,
F1 FFATT ATAAIT AZFG AT FIVATA
W 7 qw frar @, 7 37 1 AndA F7
7| TZ TATA A &) FWMT AET A7
?uru?arr’ a7 W%,mﬂm
A& T AR are e R W AT



2037 Commonwealth MARCH 6, 1968 Immigrants Bill 2038

=it <fw 7]

BIET AT FT AEAT I F TR
afaw @ge A fegeom & weElw
ARAT & Al F awgeal T ENET

FY 47, 1 G ToqN ATE G8F T IAHT

AT I T FEr AT fF et A g

J v Ry FT 1y A @, wfwa

W T8 g Fgar o3 fF s@er A

efmar e T | .

fada gy 9T IQ FEAITT TIHI-

AT UF FT ZH AW AT WIT AT
qrferade, S aWT, § T §7 7F
g frr agagaant Namfegms
¥ §© gfaardy A A @Y gEFT FI0
faQrg frar & | @9® saer 4y o
oy a7 fwar §, S wrAEEr &
o a9 T | 98 =AY & A= famg
T Fee T, Mo T | faeqr Avmag
¥ g qT s faagw oifke frar &,
T fad fog wmr § o W |
foar &, 9 snafawy snw FeeENE
AT grelve  F ux Avaifaq safe g,
# IAERT ATF AHA 9T FT FATAT
AT §

17.49 HRs.

[SHRI G. S. DHILLON in the Chair]
“The Bill appears to the committce
to involve this country in breaking
its pledged word, in as much as per-
sons granted United Kingdom citi-
zenship have through the Bill had
this citizenship made nugatory. This
causes distress and distrust of the
Government’s word in the immigrant
communities and among those who
have devoted themselves to the pro-
motion of integration, trust and good-
will. The committee and its staff are
perplexed to see how they may con-
tinue their work under these circums-
tances.

If it is even now possible for the Bill
to be amended attention is drawn to
those features of it which are thorough-
ly wrong :—

1. In clause 1 of the Bill racial

classification is, it is believed

of UK. (M.)

for the first time, formally em-
bodied into the law of the United
Kingdom.

. The Bill fails to include now the
recommendations of the Wilson
committee about appeals and
about the provision of a com-
prehensive welfare service.

3. The numbers for which entry is
permitted are unreasonably timid
and are unjust for people classed
as United Kingdom citizens.

4. The Bill creates a class of per-
sons who are virtually stateless
as they are made to have effec-
tive citizenship in no state.

[

The committee has assumed the exis-
tence of immigration controls and has
cooperated with their operation in this
country. But the Bill introduces into
the controls a measure of injustices and
indeed bad faith, which unless it is con-
siderably modified can do the gravest
harm to the progress of community re-
lations.”

¥ AEE, qg WHfEaeT o
FIEN FT FE0 & | a7 4 o195
A S gfeEaa & 93E 9@ @A
faorr= § faeev forer gz 9aeT o1 137
& 9 WY 9% F7 FATAT AEATE

“Sir Dingle Foot takes his stand
on the legislation that gave Kenya
independence in 1963 and enabled
the European and Asian citizens there
cither to apply for citizenship of
Kenya or to retain their citizenship
of the United Kingdom. Those who
retained United Kingdom citizenship
received British passports as a matter
of course and were entitled to come
to the United Kingdom.

Now, Sir Dingle Foot says. the
British Governmert is making a dis-
tinction between the European and
the Asian community in the new Bill,
saying that those who had a father
or grand-father in Britain could come
back. This applied to nearly all the
Europeans, thus giving them free
entry, but the Government intended
to refuse the same right to the Asians.
That was why he condemned the Bill

v 9

as ‘racialist legislation’.
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7 A% AN T ST F qIY
¥ v famm ot feny g v
A afefame e Fa@d 1 @™
93 FT gATT | TN g wrfex ¥ fF
femams ¥ amgT  ITFT R &)
e A g fEs s g &
AT I FTAT TIT VT, TWE T @1
& 1 g A JmET agg e & fE
vt gfar o foraa) i #23 § sraciedty
SfETY 74T A AW T 1 S g
fergeama & s e fmn & srez e fmar
7 9fs a@ T 200-300 NIAT AW
T § o areefoan A, qwafar &
afg axidl=r 6, 7ar 10 AT FET TR
g1 AT us T T @ & ot
g7 gfar & sg s w1 AW, W
AMIFT F AWT g AT wfoan F A
§ ag wred frar AT rzafear § sae
& wfgaras 1 v fgaons v &
2 fF gad ot &Y, g7 agt AmEw
F @7 | 78 UF  IfAad) waw ¢
Iy FE WA GET FIX G GETAE
F ar § fx gfaar & s=if w0 v
FA ¥ raT g 9T a7 § JawAT
AET, AT A ALTE g ARG | Tg
fas gfmmars 7 Y fa= v F< faar
T g fadw s F w1 g
T | HEY giAAT & T O T A
7 afrgET @ @ar o3 gafag
# ATH EATAH CF ANT AT AGATE
for &% mfew qa v aga §, 8 2@t
AT o MR AT F ey #7 ¥
& ey AW B saren gfaag 3 &
foe a3y T R} § 1 ImOR T
argT, AN g B oty QY W age
T Mfgar wmdwr U § sgeET
favafaarea & wew &\ & forg &Y
sz 7 gt B s & e iR
it forg giew ¥ & ' § agi w1
AT AT 1 "Hy w3 o M oz
M 10LSS/6
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TT ], I AW FT T F HT Iy
agi q< firceare faomy war 91 ) TWo
Stfear Y wre ar f g F gw awe
F 7 TS F AT TR AN A DA
Y § | T AT § W T FT I
famfad & wa fior #) o1 sq17 fowmay
STEAT § | AT YA T AWIET &
IR T P TAO TG FAT ¥ I8 T
A we qar F qaar v awrEr ¥ qii
7 agd o8y awiq gw F R E A
# ¥ wf g I+ eary faetraw gar
g 9 seefear #1 weg e
I TET AT aY 47 4AT G BT G7A
WTXT GCFT § WFgaT g & ) SrgAr
FTHTT ¥ ITFT T8 qreqar &7 | Fo-
A Mg T ELHAT I [ grgw |
T ? THAvg qg o G A5
FY % A7 q1 IF AHIC FT GFA ATZAT
F Argar &Y | WIRE ST A qE) &Y
FaifE T TFT JrAar 47 fF ower
W FT GATX qTY ALAT 9397 | Y
A ¥ "ifqaq FEFT BT gAqE 24T
g g 5 qrrara e swfa gof
F UEEF & AU Fi0Y 7 9 Iawy
QAT ®Y qAE - Id G A), I
IAFT AYAT HET AT 9L, % qfT
fegeam #v o widsy R agiT
@A wfeq g A& TR AT afan
gffam & A%t wify & faq e
fawafaarg  aar fear 1 ¥fes v
FTHTT F1E QAT W7 T ATEATT
FI¥ &YW & fag AT srwlwT A TaT
& fag weimy 7 FT @97 | T WA
TEFR N g Afy 7 R
g1

WM 98T ¥ gwra 1% ¢ fw
TF FE S AT 919 AfeT qg 99
Y g7 G & T T WY afed A
wifeq qaT o aga &, I dwarer
g a1 AT AHFT WY F dAAaT AR
TR RAT N, ITHT TFAAT T
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W1 AT WG AT TR amaArE
F e N FeT Mo T g sw @
, QT A g AW 7 IR @w
fear s gro AT gEmA & R 7w
TATT F1 7 & fog ware fopam o
Y Y § I ww 5 oW
TR A o Afg Ao F a7 ¢
ozt s s ferg Y sl aee
T W ¢, 97 W fav frdm =&
TAFE ) T FEAD A FRE
faem TR 7 3% fadrs 1% F1-
TR T W 1 AR T faww @R
FH A0 TN FB  F GWEWET
FAT 937 | NN ARG WIgH  ®IA
TR 4 AT q@ ITF FFgA ¥ 796
gueYar M faar  fomd =@ 350
FIHI AT AT S ey o @ & )
# g wg a1 § fF 5 WiRa e
% g7g Aifa sfeam Fgo 5w fy
sl aftg M@ 1 § & T
T@ar 9 § ) ey wrfew amew
TF Jg1 & agd 48 TeHIaN F I
& sy famfanr Y i fassm @
g™ #1 ardwtfimar agy €Y | gEwT
HIM T Ag® qigd A fasqq F FI
A A gravifawar @ et @ faan
aY ¥ @R FY s Aifa @
 frg fordee § 1 @ g
AR A TGT A1 &) IHT I A7
T TEEEaT | A @qaar & fae
™ EE @ ® ) g @A #
woaa a1 {5 fafen smaaew & figa™
T AN | qATHY 1948 F Ty fAaT |
Ia% 12 73 fafew sEmIsa ¥ geman
e @ owrR A fafewr smITET
# fegem w @ Wi ag s
amA AT 1

o & W A garr @ g
TF AV g A AT M e E
0 TR fE{ &« aew ¥ a1 w
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7§ 1 i S R g &
qE FF AW T AR I w9
i 7 frare € @ &, Tt s oredy
B & fr g AR o ot
@ FEN § AW ARG G
TEEFE FT T | AR fmw Fw
qa 73 § fr o sfear € axe
| o W A AT, R gEE )
. T A A fRR SR W amfr €
I3 fegeam o & fag Y fawr &
AT H AT | AE AT ST & A
R g AN FO a9 {6 Fror Al
¥ 7 A gk wfv wEmwfa, @, wmar
AR I o AR TR AW ST A
qg AT F WA T@T AT, T A
T T w1 R MR SR A g
Tt §, 59 A9 F TR 9T AGE
Yo I | W AW A o9 e
s ar fee gfan & fegem #
TR & 4T 1 GH FW 7 7@ o4 3
fafe s @M AR AR F A A
AT ATYOT FHTR FIATE |

SHRI D, C. SHARMA (Gurdaspur):
1 do not think that I should reiterate
what has already been said, but I want
to urge upon the Government of India
that this is not merely an Indian pro-
blem or a Pakistan problem but it is a
problem that concerns all the countries
that are inhabited by Asians and also
some of the countries that are inhabited
by Africans, Therefore, we should
look at this problem from a wider pers-
pective and from an angle which is
more or less the angle of the whole
world.

Somebody asked ‘What have the In-
dians done for Kenya?. Anybody may
ask ‘What have the Indians dome for
India?”. It was the Indians who had
built the railways in Kenya. I think
you must have read The Man-eaters of
Tsavon by Col. Patterson, in which he
has given the story of the Kenyan rail-
ways which were built by the Indians.
It was the Indians who had built up
the railways of Kenya. It was the
Indians who had built up the cities and
multi-storeyed  buildings in Kenya.
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Indians were the back-bone, economic
and political and I should say, the inter-
national back-bone of Kenya, They
were a part and parcel of Kenya. Now
it looks very odd that these very Indians
who have given all their support and
help, moral, economic and political, for
the liberation of Kenya from the
clutches of the British Empire should be
thrown out.

18 HRs,

Somebody says that they were not
into a trap by Mr, Malcom Macdonald.
1 do not know this. I do not think
there was any trap. But one thing is
certain, that they opted for UK citizen-
ship, as some of them opted for Kenya
citizenship and some others opted for
Indian citizenship. Whether they opted
for this citizenship or that, we cannot
wash our hands off those persons who
are Indians, who are of Indian descent.
If anyone wants to do that, I think the
prestige of India would go down into
the deepest ocean.

Therefore, whether a man lives in
UK or in Kenya or any other part of
Africa or Asia or Europe, if he is a
person of Indian origin, we have to
own him. We cannot disown him; if
we do so, we shall be disowning these
persons here after some 10 or 15 years.
Disowning Indians, whether they have
opted for this citizenship or that, is, I
think, a moral crime, a political suicide
and a constitutional absurdity. We
must own these Indians,

I do not want to read from papers.
But even a paper like the New Stotes-
man, which the present UK High Com-
missioner for India, Mr. John Freeman,
was editing till recently, has said some-
thing on this echoing our sentiments.
I shall read only one sentence of what
the paper has written, though I can read
many sentences from it. It says that ‘this
enactment is not feasible on any grounds’
—morally, politically or constitutionally.
But that does not make those Indians
who are not allowed entry into UK
happy. Mr. Harold Wilson has become
Mr. Hitler Wilson. As Hitler tried to
raise the bogey of the Jews, so Mr.
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Hitler Wilson is raising the bogey of
Indians and Asians. If I read the New
Statesman a right, I can tell you that the
Labour Government is on the way out.
This legislation which they have enacted
has blackened the statute book of UK;
it has brought the UK a very bad name.
This Act is going to be the last nail in
the coffin of the Labour Government.
This is what the New Statesman also
thinks.

What is the way out ? There are two
ways. One is that these people who arc
denied their right of entry and are
asked to come in driblets should stage a
satyagraha outside 10, Downing Street.
They are a brave people, they are the
children of Mahatma Gandhi; they have
learnt their lessons at the feet of
Mahatma Gandhi. They should, there-
fore, stage a peaceful, non-violent satya-
graha.

Secondly.. .

SHRI K. ANIRUDHAN (Chirayin-
kil) : Send a delegation !

SHRI D. C. SHARMA : No,

SHRI K. ANIRUDHAN : He himself
can go and offer satyagraha at 10, Down-
ing Street.

SHRI D. C. SHARMA : I will go
with him.

Our Government should call a meeting
immediately of rcpresentatives of India,
Pakistan, Ceylon and some other South
East Asian countries. It should devise
ways and means so that some moral
pressure could be brought to bear upon
them. The hon. lady Member was talk-
ing about human rights. I think
human rights are to be found only
on pieces of paper and as charters and
in the archives of the United Nations.
Who practices human rights ? Nobody.
There is no use preaching the gospel of
human rights. The UK Government has
done this to its most friendly country
in this world. All the time we have been
friendly to the UK and our Prime
Minister the late Pandit UJawabarlal
Nehru would have quit Common-
wealth. In order to keep us there, the
name was changed from the British
Commonwealth to the Commonwealth
of nations. We have been very friendly
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with them and they have done this to a
friendly nation. Gratitude is not a
political virtue and it may not be even
a moral virtue in the 20th century. But
what India has done to Britain should
be remembered with gratitude and 1
think that these persons should be taken
not in 15 years, or ten years but in one
instalment. We should make this de-
mand unitedly and firmly and if we did
so I am sure the Government of Harold
Wilson which is already crumbling and
tottering and feeling insecure will come
to terms with us sooner than is imagin-
ed.

18.07 Hrs.

STATEMENT RE EXECUTION OF
AFRICANS BY SOUTH RHODESIAN
GOVERNMENT

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) : Sir,
1 wanted to draw the attention of the
House to an event elsewhere in Africa,
in that part of the Continent which is
still disfigured by racism, We have
learnt with inexpressible horrow that
the South Rhodesian regime has perpe-
trated a heinous crime by executing
three Africans. The world has followed
their fate with great anxiety in the last
few days. This monstrous deed of the
white racist regime evokes our wrath
and our condemnation. I am sure every-
one in the House and the country will
condemn this barbarous act and honour
the name of the three African martyrs :
James Dhlamini, Victor Mhlambo and
Duly Shadreck.

SHRI NATH PAI (Rajapur) : I join
the Prime Minister in paying our hom-
age to these three brave men who, what-
ever the court in Southern Rhodesia
may say, will be described as martyrs
who died on the altar of the liberation
of Africa.

This sad announcement has lent a
new poignancy and perhaps helps us to
focus our attention on the main issue
of the motion before the House today.
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1t is vitally important that we should
not allow legal niceties and economic
copsiderations to cloud the main issue
and it is necessary that we focus our
attention on the major issue which this
debate has raised.

Mr. Chairman, I would like to say
that by this single piece of legislation—
I am at a handicap because 1 cannot
find adcquate adjectives to convey both
my anger and my sadness at what Wilson
has tricd to do, and because we are at
a handicap since you could not have
found a stronger epithet and adjective
to convey the resentment that we feel,
than have been employed in his own
country by the remaining section of de-
cency in Britain. The London Times
called this in its editorial, “a shameless
piece of legislation”. Bishop Malien, an
ex-Attorney-General, said that “we hang
down our head in shame.” 1 do not
think stronger words can be used by us.

Mr. Chairman, I want to concentrate
on the effect this piece of legislation
rather than on its other aspects. Mr.
Harold Wilson, by this single—

SHRI SWELL (Autonomous Dis-
tricts) : Just one minute, Mr. Nath Pai.
After what the Prime Minister has an-
nounced, we feel so overwhelmed that
any debate on this question becomes un-
real. May I request that you adjourn
the House as a mark of sorrow and
sympathy for those martyrs and we take
up and discuss this subject afterwards?

AN HON. MEMBER : I suggest that
we stand for onc minute, in silence.

ot mfewew Tddr (FTEEE)
e wEIEw, UF fAee gW S
aTHIRIE

SHRI NATH PAI : May I submit
one thing. While we are all sympathy
for those who have been executed, while
paying our homage, we are bound by
certain other decorums too. Normally,
the House never adjourns except on the
death of a head of State. While we
deeply lament and mourn the death of
these three martyrs, 1 would like to say
this, It is not as if I am more concern-
ed with the indictment against Mr.
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Wilson, and not with the execution of
these martyrs. But I thought we had a
tradition which we follow for adjourning
the House. But if the Prime Minister,
the leader of the House, wants to indi-
cate our sympathy by adjourning the
House, we would not challenge it, nor
do I think any of my colleagues would
challenge it. But perhaps the via media
would be, the appropriate thing would
be, in the light of this strong feeling,
the House may observe one minute's
silence, if the leader of the House would
agree, and then we can continue the
debate.

SHRIMATI INDIRA GANDHI : I
think the sense of the House is that the
Housc should stand in silence for one
minute.

MR. CHAIRMAN : Yes.

The Members then stood in silence for
a short while

18.12 HRs.

MOTION RE STATEMENT ON COM-
MONWEALTH IMMIGRANTS BILL
OF U.K.—contd.

SHRI NATH PAI (Rajapur) : Mr.
Chairman, Dr. Swell was right. I was
submitting that when he said that we all
feel so overwhelmed, one bagan to grope
for words, whatever one might have
thought, because we thought that con-
ventions were discarded in this flippant
manner by the authorities in South
Africa,

Mr. Wilson, by this single piece of
legislation, has disowned what has been
enshrined in the best traditions of Bri-
tain. By my anger at him is that the
dream of generations of British socialists
and of other countries— that of brother-
hood, that of fraternity and of equality
of men—has come to nought by a man
who ascended to the Chief Minister’s
office in Britain in the name of socialism.
I am constrained to say this, because I
have had the honour of knowing him as
a friend and when he was expelled from
his party for, I think, a stand which he
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had taken on behalf of the working

classes of Britain, I had the honour of
playing host to him. He then showed

.a tremendous knowledge about Indian

problems. The last speech we then
delivered together was in the Congress
Hall in Berlin where the theme of the
meeting was against exploitation, man by
man, against the denial of justice by
man to man, and against every vestige
of colonialism. I have a feeling—what
an irony it is—that a man who was
inspiring generations of young socialists
around the world to fight against the
approach based on birth, race or colour
—it was his basic mission to treat this
with contempt—should be disgracing the
statute-book of the United Kingdom by
bringing a piece of legislation whose
main inspiration is discrimination on the
ground of colour. I am constrained and
pained to say that Mr. Wilson has joined
the dubious company of the Prime
Minister of South Africa and Ian Smith
of Rhodesia. Rhodesia’s Prime Minis-
ter, Ian Smith, would have laughed—
perhaps the heartiest laughter of his life
—when he received Mr. Wilson’s mes-
sage that the three unfortunate freedom
fighters should not have been executed.

He must have said, “Mr. Wilson to advise
me when Britain is beginning to be
another replica where colour will be the
discriminating factor?” It will be upto
the British people to decide what form
of Britain they want to create; we will
not have that right. But there is some-
thing more vital. This is what Mr.
Callaghan told the British House of
Commons. This is an example of how
a man can speak with the tongue in his
cheek. He said :

“.... a society which will be
diverse in culture and will be equal be-
fore the law...”

Indeed equal, but as George Orwell said,
whites will be more equal and the brow-
nies and blackies will be second and
third! In spite of this denial of basic
justice and discrimination on the ground
of colour, be has the cheek to tell the
British Parliament that this is the law
to perpetuate the law of equality in the
UK. He further tells something which
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I want everybody including the Prime
Minister to porider over very seriously :
“We have to consider our own citi-
zens, and our own citizens in this
country are not least in this matter.”

What is the history of the United
Nations? I am sorry this ponderous
book was brought. I had asked for the
smaller volume. It looks pretentious to
refer to this. It is said here :

“That we have learnt that the dan-
ger of war arises whenever a nation
sacrifices to its own ambition the
fundamental human rights”,

So. whenever fundamental human rights
are denied, it is not only the victims of
this denial who suffer, but there are
dangers implicit, in this kind of denial.
Obviously neither Mr. Harold Wilson
nor Rt, Hon. James Callaghan seems to
be aware of this. Then, he tells the
British Parliament :

“We must trust the instinctive sense
of fair-play of the British people.”

What a mockery ! I would not like to
use a word like “hypocrisy”, but on the
top of this legislation, he says “trust
our sense of fair-play”. It was promised
to those people that Britain shall honour
their passports. As somebody pointed
out, they were persuaded to acquire
British passports.

18.18 Hms.
[Sur1 S. M. JosHt in the Chair]

There is also the failure of this coun-
try and I hang down my head in shame
when I know that tens of thousands of
Indians do not want to come to this
country, All of us, including the Prime
Minister, will have to reflect upon this
very seriously. There are more than §
million Indians in many countries. This
is a warning. When pressed to take up
the citizenship of the country where
they have been living so long, they do
not take that citizenship and they do not
want to come to India also. Such is
the India we have built in 20 years that
these people who claim Indian heritage
are very reluctant to come back to this
country. So far as Indians in Kenya are
concerned, they were persuaded to accept
the British citizenship.
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It is ironical that about the 1962 Act
against which Mr. Wilson had raised
his strong voice, Mr. James Callaghan
has said, while defending a particular
clause before the House of Commons,
that the liability which arises from the
1962 Act, the imprisonment, is inade-
quate. That Act was voted against by
the Labour Party which is in power to-
day. Mr. Callaghan now wants to close
the loopholes which were left in the Act
which was introduced by the Tory Gov-
crnment.  Sir, Mr. Wilson entered into
No. 10, Downing Street, which is the
official residence of the Prime Minister
of Britain, as a socialist. I have no
doubt that he will leave it in due course
as the worst Tory Prime Minister of the
20th Century. Mr. Patrick Gordon
Walker, who was Mr, Wilson’s colleague
and life-time comrade, was defeated by
a Tory member on the single slogan
“Britain must remain white”. When
that Tory member took his seat, Mr.
Wilson had taunted him by saying, “Here
is a political leper”. What shall we find
to describe Mr, Wilson’s perfidy? 1 am
short of words.

Mr. Attlee has gone down in Britain's
history as the man who presided over
the liquidation of the British empire. Mr.
Wilson will go down as the man who
presided over the liquidation of the
Commonwealth.

There has been some talk about our
quitting the Commonwealth. I want the
Prime Minister to think about this as-
pect. Let us not make much fuss about
it. The Commonwealth, such as it was,
we were told by the then Prime Minister,
the distinguished father of the present
Prime Minister, symponises a commu-
nity of ideas and a commitment to ideals.
After what we have been told, the very
basis, the foundation and the lingering
good thing about the Commonwealth
has been knocked out, not by its critics
but by its guardians. We should not
make much fuss, we should not appear
to be offended and in anger say anything,
But I think when the Prime Minister gets
the next opportunity to meet Mr.
Harold Wilson, after taking about other
important things, she should just casual-
ly say : “Well, Mr. Wilson, incidental-
ly, I forget to tell you, I heard that the
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Commonwealth is dead, although we
are sorry about it”, This is how we
should finish with it. This big talk about
threatening crusade and war is mnot
worthy of us. This has been destroyed
by the men who are supposed to be the
basis for the Commonwealth. When
they will make it an offence contrary to
their pledges, contrary to the best in
British liberality and contrary to the
hopes, I am sorry to say, which were
held not only by the socialists, libera-
lists and humanists in Britain but of all
countries, by Wilberforce, John Bright,
by Keir Hardy, by Bertrand Russel and
others, they have destroyed it, He has
repudiated this rich tradition of the
equality of man, of the brotherhood of
man and the fraternity of man.

1 want to suggest one thing. This is
only part of the question with which we
will be confronted. This is going to
come in a big way. It will be in Fiji to-
morrow perhaps and perhaps in other
parts of Africa. The Government of
India should not take the usual attitude,
that whenever the house is on fire it
tries to dig a well. When the question
of Indians in Kenya comes it tries to
have one solution and when tomorrow
it comes up in Tanzania or in Uganda it
tries to have another solution, What
is the long-term policy? We cannot go
on evolving a hand-to-mouth solution,
an ad hoc posture. We need a long-
term policy. We need to persuade these
brethren of ours in all earnestness to
think of the countries to which they
belong and try to assimilate themselves
with those countries, make common
cause with those countries wherever they
are living. It is no use knocking at the
door of Britain,

Britain is playing a dangerous game.
1 hope the Prime Minister will be
shrewd and alert enough to see that by
bringing this Bill their game, I suspect,
their hope, I think, is to make India get
thesc people herc. Normally, I know
how the patriotic sentiments in this
country will be. It will be said, they
are Indians, their only misfortune was
that they believed the promises made
to them by the representatives of Britain,
temporarily in a lapse they forget the
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country which gave them shelter and
the country from which they hailed—
they forgot Kenya, they forgot India—
and therefore' let us take them back, I
think Britain expects to exploit this ten-
derness in our mind. We must not fall
into this trap, Whereas we shall do
cverything to help them, let us not fall
into this trap. I am not being legal, the
wider human aspect we must bear in
mind, but this kind of resurrection can-
not be allowed.

I want to conclude by referring to the
United Nations Charter. It was not a
Tory Prime Minister—what an irony of
fate—but it ws a Labour Prime Minister
who signed it on behalf of Britain, Like
Shri H. N. Mukerjee I hate to call names
to Britain, it will be hypocritical, but we
arc shocked, we are staggered, we are
bewildered. We do not understand this
kind of duplicity on the part of a man
like Mr. Wilson. He never seems to be
missing an occasion or an opportunity
to hurt India, be jt the aggression by
Pakistan or be it the Kutch question.
When Pakistan committed aggression
he kept silent, but when India went to
defend her legitimate right Mr. Wilson
on the 6th September pontificated by
telling us “I am distressed at India’s re-
action”. When Kutch came the same
thing was there. When American arms
were used he kept mum. There was
something, I do not know what had
muzzled him, Now we find he was con-
veniently away at Huddersfield when his
colleaguc Callaghan was piloting this
Bill. Mr. Callaghan devalued the pound
first. Now I think he has discredited
something in British tradition and in the
tradition of socialism. Everywhere so-
cialists will look upon this piece of
legislation with distrust,

Having said that, I want to ask one
question. Did they not sign the Charter
of the United Nations in which it is
guaranteed under article 15 that there
shall never be discrimination against
man by man on the ground of his colour
or his birth or his religion or his race ?
I am told that Mr. Harold Wilson, Mr.
Callagan, many of them, at least one
young man who was my fellow student
told me—he was a pilot during the
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war—when they saw the bombing in
Germany they wept. His name was
John Stewart. He said they wept when
they saw the bombing of Berlin because
they wanted to build a new Europe and
a new India, What a sad fulfilment of
those hopes which they entertained to-
gether ! But India will have to rise
against this hypocrisy and rouse world
opinion against this. We are not as
helpless as we think. Every decent
citizen will be raising his voice against
this. There are decent men left in Bri-
tain and, I think, in every other country.
If we do this thing, 1 think those saner
elements in Britain will derive strength,
that lonely voice of the Archbishop or
the Attorney-General, who had the
courage and decency to decry this kind
of thing, which is not only a denial of
justice but a shame on the nobler tradi-
tions of liberalism,

Let the Prime Minister take the
initiative, not in the limited sense of our
legal responsibility, but in the wider
sense. When- Spain was invaded, it was
India which took the initiative; when
Abyssenia was invaded, it was again
India which took the initiative, When
injustice is done now in the name of
colour of man, it is on the wider aspect
that India should strive to work for and
rouse world opinion against it.

SHRI VIKRAM CHAND MAHA-
JAN (Chamba) : Mr. Chairman, the
Immigration Bill is a disgrace to the
British nation; it is a disgrace to the so-
called sense of justice of the Britishers.
What is being done by passing this Bill
is a shame to all those great thoughts of
equality which they had pronounced in
the 19th and 20th centuries when their
philosophers said that Britain believes in
equality and justice. After the passage
of this Bill, as Shri Nath Pai has cor-
rectly put it, Mr. Wilson can be placed
in the category of lan Smith and the
Prime Minister of South Africa.

But, at the same time, we always
come back to the same attack, the
routine attack, that the Government of
India has done nothing, the Govern-
ment of India never plans anything and
it always fails at the crucial movement.
For a change you can give constructive

MARCH 6, 1968

Africans in South 2454
Rhodesia (St.)

suggestions; though it is the normal duty
of the opposition to make an attack
whenever possible on the government,
it is not always necessary to do so,
especially when a question of common
interest or common suffering is involved.
So, 1 would submit that the issue of the
immigrants from Kenya should not be
utilized to attack the Government and
it should not be said that the Govern-
ment has failed to face this issue., The
Government of India has taken every
possible steps to see that they do not
suffer. ‘The Government of India has
used its good offices with other nations
and has kept in contact with the United
Kingdom Government to see that the
lot of the emigrants is not worsened. So,
while it is a disgrace to the British
Government, it is not a failing on the
part of the Government of India.

One of the hon. Members has put the
blame on the Indians who are settled in
Kenya, saying that they failed the people
of that country, they did nothing for
that country and, therefore, they are
being meted out this treatment and so
we should not help them to that extent.
It is a strange theory that he has ex-
pounded,

AN HON. MEMBER : No one has
said that.

SHRI VIKRAM CHAND MAHA-
JAN : Shri Mukerjee said that people
of Indian origin in Kenya did nothing
for that country and that they do not
deserve our sympathy. Probably, there
may be a change of word here and there,
but that was the sense or tenor of his
speech.

I submit that even on humanitarian
grounds these words should not have
been uttered, because they are Indians,
they have been belied by a nation and it
is our boundén duty to see that they do
not suffer more. We should help them
instead of making out a case against
anybody as they are trying to make out
a case against the foreign policy of the
Government of India.

Then there are certain suggestions
which have be¢en made. One of them
is: Nationalise the enmtire British pro-
perty. I would have been all for it if
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there were no Indians who had settled
in Great Britain. About half a million
Indians have settled there and if you
nationalise the British property here,
you can well imagine the result which
will flow from your action. What will
happen to the half a million Indians who
are settled there? You are not able to
absorb the present inflow from Pakistan
and if you take this retaliatory step,
what are you going to do about those
half a million Indians there? Before
taking any retaliatory step you must first
see the consequences which are going to
flow out of that step,

Another suggestion which has been
made is : Leave the Commonwealth. If
the leaving of the Commonwealth would
solve the problem of those immigrants,
you must leave the Commonwealth; but,
if it does not improve matters, then why
take a step merely in haste and anger
through which we are passing. We
should leave the Commonwealth pro-
vided it does not harm any of our in-
terests. As one of the speakers put it,
it is in a group where you move with
certain ideas; it helps in coming in con-
tact with other countries like Canada
and Australia; it also helps you in your
tariffs and in your economy. Therefore,
before you take any retaliatory step, you
must also keep in view the consequences
which are likely to flow out of it. If
a particular step will improve the lot of
the people who are coming in, then
please take it; but if in the long run it
is going to injure your interests, then
please do not take any step in a hurry.

Then, there are a few suggestions
which I would like to make. One of
them is that we should try to persuade
the British Government itself, though in
the present mood we are going to abuse
them. Possibly, it may be a good thing
if you ask them to increase the flow of
the number of immigrants that will go
to the United Kingdom; instead of 50
you can ask them to make it 2,000,
3,000 or 4,000. Possibly, the United
Nations Commission on humanitaria-
nism may help us. We may persuade
other countries to raise this issue and
this may help us, We can persuade the
Kenya Government to reconsider their
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steps. If we take steps in this direction,
possibly we may be able to do some-
thing.

Lastly, I suggest that to those who
are coming to our country we should
give a befitting welcome. We should
appoint a committee of this House
which should look after their interests.

SHRI K. ANIRUDHAN (Chirayin-
kil) : Mr. Chairman, by passing this
Bill the UK Government have acted un-
conventionally. By the implementation
of it nearly 120,000 to 130,000 Asians,
a large number of them Indians, who
are now in Kenya would be thrown out
of Kenya. It is the British people who
gave the citizenship and who gave them
free entry into British territories : They
did it for the service these Kenya Asians
did for the British people to have a
bigger empire and also for their well-
being.
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Now, these Britishers, by passing his
Bill, are going away from the promises
they gave to the Kenya Asians. By im-
plementing this Bill, they have made a
clean distinction between the black and
the white, 1 want to emphasize that
point. About Australians who are now
in Kenya, about Canadians who are now
in Kenya and also about New Zealan-
ders who are now in Kenya, they were
not prohibited from entering into the
British territory without any restriction.
This restriction is only applicable to the
Asians now in Kenya. We should take
this matter seriously. Some of our
friends are even now talking very high
of Commonwealth relationship,

1 should like to quote from the Lok
Sabha proceedings as to what Mr.
Bhagwat Jha Azad who is a Minister
now said about the Commonwealth re-
lationship and also about the patronisa-
tion of the British people. He said :

“....in the last 18 years, the
British imperialists—whether it is the
blue-eyed Conservatives, whether it is
Labour or whether it & Liberal—have
all alike been hostile to this country.”

We are seeing all this. When there was
a fight between India and Pakistan, we
saw how they played. Even in this
Kutch affair, they have played a very
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dirty game and also
Award. Again, he said :

“Who is Mr. Wilson, is he our boss
to say this to India which has given
prestige to the Commonwealth ? But
for India what was the Common-
wealth ? The late “Jawaharlal Nehru
gave birth to this Commonwealth, the
late Jawaharlal Nehru made this
Commonwealth, what it is, and this
British nation of shop-keepers got all
the prestige from us and used this
prestige against us everytime to beat
us at the time of aggression. There-
fore, I ask Mr. Wilson, this question :
Would he kindly reply to this partner
in the Commonwealth ?”

in the Kutch

Sir, we had been so long a very loyal
partner of the Commonwealth. As some
of my friends from that side said, it is
high time to quit the Commonwealth.
1 can understand some Swatantra Mem-
bers saying that it is very difficult and
that we should think about it twice or
thrice and 1 cannot understand some of
the other Members who spoke from the
opposite side that we should think twice
against breaking the Commonwealth re-
lations.  Just now, our Prime Minister
made a statement about the tragic inci-
dent that happened in Rhodesia. There.
some of their patriots have been but-
chered and even after that some people
are clinging and trying to tag on to this
Commonwcalth relationship. This re-
lationship, I think, is only to better the
conditions of the British people.

Now, I think, it is high time to take
a bold step to sever relationship with
the Commonwealth. They have looked
at it not with a view to distinguish
between the Kenya origin or the Asian
origin. They are now looking at it as
black and white. We should also take
a radical step. It is not the time to think
twice or thrice. It is the time to act.
So, we should sever our relations with
the Commonwealth and bid good-bye to
the Commonwealth, Also, I think that
it is high time our Government talked
to the Kenyan Government. After all.
Kenya is an African country, and I feel
that oiir Goverhment should negotiate
the matter with Kenya and try to settle
e problem as far as possible. If we
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cannot settle this problem up to our ex-
pectations, then we should try to provide
for those people wherever it is possible
In our country itself. You may ask how
We can settle this problem and you may
doubt how we shall be in a position to
provide them and where we provide
them. I would submit that even now
we have several plantations in India
where we can provide few of these
people. In Assam, we are having huge
British-owned plantations. In Kerala
ulso.. there are Malayalam plantations
ranging over thousands of acres; some
years ago, some maharajah had gifted
thesc to the white people and now it has
become the biggest dollar-earning area
of this country. Besides, there are also
the Kannan levant plantations. Govern-
ment should take steps to take away
those plantations from the owners. Since
Britain has done this in a very uncon-
ventional manner, the Government of
India also should act accordingly. Why
the Government of India should hesitate
to take over these plantations ? I would
request the Government of India to seek
the people’s co-operation also, because
I am sure the people will rally behind
the Government of India for this act.

Besides these plantations, there are
also the British-owned banks, and also
the British-owned engineering industries.
Government should take over these in-
dustries and also banks and provide
there for the people in Kenya who have
now been denied of entry into Britain
even though they have British passports.
I would also submit that we should stop
repaying the debts that we are owing to
Britain. That is what 1 would request
Government to do.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R, BHAGAT) :
It was with a very peculiar feeling that
I was sitting in this House and
listening. .. ...

SOME HON. MEMBERS: The
Prime Minister is not replying ?

SHRI S. KANDAPPAN : It is not
such a serious problem for the Prime
Minister.
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SHRI B. R. BHAGAT : I think the
hon. Member should have patience and
listen.

SHRI S. KUNDU (Balasore) : I
expect that the Prime Minister also
will reply ?

SHRI NATH PAI: Is Shri B. R.
Bhagat intervening or replying ?

SHRI B. R. BHAGAT : I am reply-
ing. 1 think the hon. Member will grant
me the right to reply.

It was with a peculiar feeling that I
was listening to the debate, and this is
one of those rare occasions on Wwhich
Members from all sides had given ex-
pression to common feelings; they have
expressed their sense of horror and
anger at what has been done by the
Immigration Act in UK. It has a big
tragedy about it, because the Immigra-
tion Act has cut at the roots of all of
us; this one single Act has cut at the
ethos of our nationhood, what our
lcaders had built this country -for and
this generation for. The leaders of
Indian nationhood like Tilak, Gandhi
and Nehru have built this nation; in
fact, not only this nation but the pre-
sent-day world, on ideas which have
certain great human values, ideas of ra-
cial equality, ideas of brotherhood of
mankind, ideas of prosperity and com-
mon sharing by everybody, be he a
white or a brown or a black.

This was the ethos of our nation.
When we saw member after member on
all sides giving expression to this, I was
reminded of the pre-independence days
when the whole of our nation spoke
with one voice, Today this Parliament
has expressed the national conscience,
the national will in condemnation of this
Act.

This is one side of the picture. The
other side is the deep tragedy which I
notice with regret which has overtaken
the leaders of UK. What has happened
to the leaders of UK? Hon. Members

have used certain very strong expres-

sions. I do not want to indulge in that.
Mine is more an expression of sorrow
and pain and it is in that vein that I am
ttying to analyse what has happened.
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Why have the UK Government done
this ? Their own leaders have said that
they have done to avoid the stress and
strain, social and economic imbalance,
which would be created because of the
rush of people of Indian origin from
Kenya into UK, to avoid the repercus-
sion which such a rush would have in
their society. I think this will not carry
conviction anywhere. Their own leaders,
their own papers, MPs, intellectuals
and others have characterised this Bill
in the strongest possible terms, Some
hon. Members have quoted them. It is
common knowledge that this is agitating
and disturbing the conscience of Britain
also.

Therefore, I do not want to add to the
burden of their conscience. I only want
them to weigh the losses the rule of law
has suffered, the British rule of law on
which the Commonwealth concept is
based, the basis of racial equality, of a
group of nations coming together irres-
pective of colour and race—that very
concept of the Commonwealth which
has suffered. If they had weighed all
these considerations, I think they would
have been wiser in not resorting to this
step. 1 am unable to understand the
compelling reasons which led the leaders
of Britain to enact this law,

Some hon. Members have suggested
strongly that we should take retaliatory
action. Many things have been suggest-
ed. I would like to go into that a little
later. But I want to point out that al-
though it has become a problem in that
it challenges the basic postulates, the
very concept on which the British nation
stands, it has created far greater prob-
lems for us, because, as I said, it goes
against the grain of our nationhood to
accept this Act as it is.

It has been contended that it is not
racial. In form, it may not be. Some
hon. Members quoted very rightly that
it discriminates against people who have
no substantial connccﬁ%n with Britain
by birth or parentage. That means,
de facto it will discriminate against
people of Asian origin from Kenya and
other places. Therefore, as a nation we
cannot compromise with the racial as-
pect of this legislation.
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Secondly, these people of Asian origin
are British passport holders. The leaders
of Britain, at the time of the independ-
ence of Kenya, advised them to take
British passports. 1 think one hon.
Member used this opportunity, which I
regret very much, to say something in
condemnation of this Government. It
would have been better if he had also
joined the stream of unity expressed in
this House, and not indulged in condem-
ning this Government which was com-
pletely unwarranted. It was said that
we are also to blame for this, that we
did not advise them correctly.

Our policy with respect to these
people has been very clear right from
the beginning. We gave them a three-
fold advice. Firstly, we advised them
to accept the nationality of the country
they were staying, in this case, Kenya
nationality. Then we said that those
who wanted to take Indian nationality,
were welcome to do so. We told them
that they must make common cause
with the country of their adoption and
remain there. We never advised them
to take UK nationality. But some of
the present British leaders, who have
been in the spearhead of this legislation,
had gone and advised them to acoept
British nationality and take UK pass-
ports, The Act discriminates against
these people. They are British citizens
and are British responsibility. Now,
when they go to the United Kingdom
they will not be admitted or at least
their rights to go there will be severely
curtailed and regulated. Some hon.
Meémbers have said that this is an attack
on the fundamental rights of a citizen.
it is the fundamental right of any citizen
to live in his country. It is in fact a
matter of fundamental human rights. A
suggestion was made—we are having
consultations about it—that this matter
could be taken up in the Human Rights
Commission. The problem that we are
faced with is a very big problem,

SHRI S. M. BANERJEE: That is
why we wanted the Prime Minister to
reply.

SHRI B. R, BHAGAT: The bon.
Member should not be comical in this
serious situation; he may reserve it for
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other occasions. Some hon. Members
said that it was a question of over five
million people of Indian origin in Kenya,
West Indies, Carribean Islands, East
Africa and other places. Therefore, it
is a question of what we should do im-
mediately and what we should have as
a long term policy. We have to consider
this problem in all its ramifications,
short term and long term aspects and
whatever policy we evolve we should
be able to deal with this problem effec-
tively and adequately. We have every
sympathy for these people. We share
the difficulties jn which they are in. But
they are the responsibility of the British
Government and the objective of our
policy is that we must make them realise
that it is their responsibility,
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SHRI B. R, BHAGAT: We are
coming step by step. Some hon. Mem-
bers said that they should be allowed to
come in. After all there are S00 million
people in India and a hundred thousand
people from Kenya can be absorbed.
They can be; there is no problem about
that. But they must also consider that
the United Kingdom ijs a far more deve-
loped economy and these people are not
deadweights; there are traders, business-
men, technicians, stenographers, doctors
and others and they can be usefully ab-
sorbed more easily in England than
here. Apart from that, there is the moral
responsibility which the UK Govern-
ment has. It is not the number of the
people but the strength of the economy
on which depends the absorption of
these people. So, what they suggest is
not the proper course to adopt.

After careful consideration of the
problem, we have today issued a notifi-
cation making it incumbent on the
holders of UK and colonies passports,
normally resident in Kenya, to obtain
endorsements on their passports from
Indian posts and missions abroad for

. entry into India, We hope that this step

will make it clear to all concerned,
particularly the UK Government, that
the Government of India is not pre-
pared to acquiesce even indirectly in
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denying these people the right to eater
freely and without restrictions the coun-
try whose nationality they have chosen
and obtained. We have taken thig de-
cision not by way of retaliation but to
emphasise the urgent necessity of allow-
ing these persons rights of citizenship
irrespective of their country of origin.
We have for the present limited the ap-
plication of our notification only to the
United Kingdom and colonies passport
holders, normally resident in Kenya. We
do not wish to unnecessarily inconveni-
ence the holders of such passports liv-
ing in other countries entering India
but when similar problems arise in other
countries we shall not hesitate to extend
the notification to these countries also.
It is not our intention to bar re-entry
into India even of such passport-holders
living in Kenya. We have instructed our
Missions abroad to give endorsements
on their passports in exceptional cases
on compassionate humanitarian grounds.
Our intention is only to regulate the
flow of such people inio India in order
to help their re-entry into India, a right
which the British Government say they
do not wish to deny to them.

Now, I do not know what value can
be put to it. Some hon, Members have
said that they have no value, but the
Home Secretary, Mr, Callaghan, has
said that if these people are expelled
from Kenya they have no option but to
accept them, I asked the British High
Commissioner here, what is the value of
this. He said it is a promise made to
Parliament and the British Government
will keep this promise. I do not know.
It has no legal basis, but I hope even
now, late in the day the British Govern-
ment will realise their responsibility and
take back these people if they go there
in distress or under duress.

Secondly, we had suggested to the
United Kingdom Government; they
have suggested at one time that they
would take 1,500 heads of families.
That will mean about 6,000 to 7,000
people including the parents if they have
their parents living. At that rate, this
problem can be solved only in 15 to 20
years. Therefore, I said this is not
phasing; this is absolutely to stop them
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from coming. What will happen to
these people who are thrown out of
Kenya. Therefore, I suggested that in-
stead of 1,500, they should take 15,000
people so that instead of being phased
over a period of 15 to 20 years, this
should be phased over a period of two
or three years. This is the point we are
emphasising, and they have said that
they have not kept any limit in the Act,
and therefore it is flexible and they may
consider increasing it. But I do not
know. Until they do it we have no
hopes and we shall continue pressing it
that they should increase the limit and
the phasing should be on a short term
basis and not on a long term basis. That
is what we arc trying to do.

In this connection, some hon. Mem-
bers suggested that we should try to
persuade the Kenyan Government also
to realise that these people who have
lived there and contributed to their
economy and who ultimately will be
slowly going out, should be treated
sympathetically; that they should also
treat this question sympathetically. I do
not know what will come out of this,
but certainly the Prime Minister has
directed me to go there and talk to the
Kenyan Government. More than that,
I cannot say. But we are trying to make
efforts in this direction, If the United
Kingdom, whose main responsibility it
is, to solve this question and if the
Kenyan Government also take a sympa-
thetic view, at least if the Africanisation
policy is slowed down a bit, I think this
problem can be solved with ease and
facility, but I cannot say anything more
than that.

Then there was the question of the
Commonwealth which was raised. Many
hon. Members have said on both sides
of the House something on this whole
concept of the Commonwealth. Now,
it is not a United Kingdom Common-
wealth. It is a Commonwealth of
Nations. (Interruption) What is the
basic, main idea of the Commonwealth ?
One hon. Member has said that it has
been described by the late Prime
Minister as the community of ideas. It
is a very good description, But the
basic thing is, it is based on racial equa-
lity.
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SHRI NATH PAI: Even if they
commit a particular crime ?

SHRI B. R. BHAGAT: I do not
know what has happened to my hon.
friend Shri Nath Pai. He is becoming
more and more impatient.

SHRI NATH PAI: Because you pro-
voke us.

SHRI B. R, BHAGAT : I request
him to listen to what I am saying.

SHRI NATH PAI: We are listening
to you very patiently.

SHRJ B. R. BHAGAT : ] said that
the basic concept of the Commonwealth
is racial equality. There are 26 mem-
bers, at the moment, in the Common-
wealth, belonging to different races,
colour and creed.

There is one member of the Com-
monwealth which has no diplomatic
relations with Britain—Tanzania. As I
said, the commonwealth spirit, as it is
called, is based on racial equality, Basi-
cally if that is attacked, I think nobody
can prevent its dissolution.
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SHRI B. R. BHAGAT : UK does not
say that this is a racial measure. Let us
give them a chance. They should prove
that this is not a racial measure by tak-
ink back all those people who are UK
citizens. If they do that, that will prove
that they still have faith in the rule of
law. But looking to the sentiments of
the House, to our own national ethos
and our confirmed faith in racial equa-
lity, we will certainly consider in all
seriousness what we should do, if this
thing does not happen. In a matter like
this, we should be careful, We did not
join the Commonwealth in haste. We
weighed all considerations. Certainly
we should not leave it in a huff. On the
question of racial equality, South Africa
was expelled from the Commonwealth.
In this matter, we cannot take unilateral
action. We have to discuss it with other
members of the Commonwealth. If we
carry conviction to the other members
of the Commonwealth, then Britain can
be expelled. (Interruptions).
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Some smaller points have been raised
that 10,000 applications are pending and
we have not done anything about those
Kenyan Indians seeking Kenyan citizen-
ship. We have taken up the matter with
the Kenyan Government, Only the other
day, the Vice-President of the Kenyan
Government has announced that he is
looking into those cases and they will
decide them expeditiously.

Mr. Swell said that there are only
60,000 people left. He is wrong. The
15,000 people who have gone in that
rush preceding the enactment include
dependants also; that is not the number
of the heads of families. Still there are
about 80,000 to 100,000 people left
over.

He referred to the long-term policy.
It is a very moot point. We are looking
into that problem and we are also exa-
mining what our policy should be in re-
gard to all those countries.

AN HON. MEMBER :
years !

SHRI B. R. BHAGAT : I have ex-
plained in great detail our policy with
regard to people of Indian origin. Now
a new and a very serious situation has
arisen and in the light of this, we will
examine it. Certainly in a dynamic
world, we cannot havc fixed ideas and
fixed policies. We are looking into this
long-term aspect of it, the ramifications
of people of Indian origin in other
places, etc., and we will try to evolve a
policy which meets the situation very
cffectively.

SHRI SWELL: There are 600
Kenyan Indians in the high seas now
approaching the shores of India, who
have not obtained any endorsement on
their passports from the High Commis-
sion in Kenya,

After 20

Whut are you going to do about
them ? Are you going to allow them
to enter India ?

SHRI B. R, BHAGAT : I think a thip
has already reached Bombay. They will
be allowed.

ot waT wre v qwiafa o, q@
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MR. CHAIRMAN : I shall put the
amendment first. The question is :

“That in the motion,—
for ‘calls upon tha Government of

India, to take appropriate counter
measures’

substitute—
‘recommends to the Government

to quit Commonwealth to high-

light the worst type ot racial dis-

crimination practised by UK."”
The motion was negatived.
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SHRI S. M. BANERJEE : Let them
have the racial discrimination,

MR. CHAIRMAN : The question is :

“That this House takes note of the
statement laid on the Table by the
Deputy Minister of External Affairs
on the 29th February, 1968 regard-
ing the Commonwealth Immigrants
Bill of the United Kingdom and calls
upon the Government of India to
take appropriate counter measures.”

The motion was adopted.

*AGREEMENT WITH
19.10 Hgrs.

SHRI D. N. PATODIA (Jalore) :
Mr. Chairman, the interference of the
Soviet Government into the social and
political life of India has assumed very
large proportions and has reached the
climax now. The three forces of the
Soviet Government, the intelligence, the
press and the radio have combined to
launch an attack into the social and
political activities of the country, The
intelligence in the form of KGB, Radio
Peace and Progress and then Novosti
the press, these three forces have com-
bind together,

About one year before the last general
clections this campaign started and
it had been systematically and methodi-
cally conducted by the various forces of
the Soviet Union—intelligence, press and
radio. But, in spite of that, the Govern-
ment of India had been meekly submit-
ting to the hegemony of the Soviet
Union in the form of these three
forces—intelligence in the form of KGB,
radio in the form of Radio Peace and
Progress and Novosti in the field of the
press.

KGB. as you are aware, is an organi-
sation about which certain jnquiries were
made by the Home Ministry. Although
the reports have not been published, it
is well known that KGB has been inter-
fering in the affairs of India on a mass
scale. In the last elections, as many as
129 candidates were supported and
finance to an extent of over Rs. 1 crore
came into the election campaign of

‘NOVOSTI'

*Half-An-Hour Discussion.
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India from the Soviet Union. Here I
want to refer to a book entitled
Moscow’s Mand in India by Peter Sagar
. which says that USSR controls in India
“"as many as 18 daily aewspapers, 20
weekly newspapers and 12 fortnightly
newspapers. This is the information in
the possession of the Home Ministry.
In spite of that, the Government has not
been able to take any effective steps.

Now I come to Radio Peace and Pro-
gress. This Radio Peace and Progress
was recently started by the Soviet Union
for the sake of convenience. They some-
times found it difficult to carry on their
campaigns through Moscow Radio, They
camouflaged it, they gave it the appear-
ance of an autonomous body and they
said that this is a radio which is apart
from Moscow Radio, over which the
Russian Government has no control be-
cause it is an autonomous body. There-
fore whatever Radio Peace and Progress
says, over that the Russian Government
has no control.

In this way they started campaigning
against various governments, including
that of India. They openly supported
and opposed various political parties
during the last elections. They jnsulted
the very national honour by their pro-
paganda and their various broadcasts.
They went to the extent of comparing
Mahatma Gandhi with a person like
Menon. But all this was tolerated and
it was not only tolerated but it was re-
warded. In spite of all possible efforts
by the Government of India, Radio
Peace and Progress has not stopped this
campaign. We have been told that the
Government of India had made several
representations to this effect but in spite
of these representations the Government
is unable to do anything and those
people are carrying on.

In this respect I would go to the ex-
tent of suggesting that my hon, friend,
Shri K. K. Shah, has even gone to the
extent of misleading the House. I will
refer to starred question No, 193 re-
plied by him on the 21st February. The
question was —

“whether it is a fact that broadcasts

from Radio Peace and Progress and
Radio Moscow have been discussed
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with the Russian Prime Minister dur-
ing his recent visit to India; and if
so, the nature and outcome of the
talks 7"

The reply was ;:—

“No, Sir. The matter was taken
up earlier with the Soviet Foreign
Office by the Indian Embassy in
Moscow. The Soviet Government
have promised to give due considera-
tion. to our reactions to such broad-
casts.”
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In continuation of this, in reply to
another question, No. 457, on the 6th
March, that is, today, the hon. Minister
says :—

“The Soviet Foreign Office have
maintained that the broadcasting sta-
tion in question was autonomous and
the Soviet Government did not ex-
ercise any control over it. However,
since the matter was last represented
to the Soviet Foreign Office, no fur-
ther broadcasts have come to our ad-
verse notice.”

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : That is the External
Affairs Minister,

SHRI D. N. PATODIA : This is the
reply given by the hon. Minister on the
floor of the House. But the fact is that
in spite of this reply, Radio Peace and
Progress made broadcasts on the 22nd
February and 23rd February again in-
terfering into Indian political affairs and
in preparation of the next mid-term
elections again started campaigning. In
this respect I quote from the Hindustan
Times of today. It says :—

“With the likelihood of mid-term
polls in more than one State,
Moscow’s Radio Peace and Progress
in its political commentaries on India
is switching to election campaigning
as it did for several months before
the last general elections.”

It further says :—
“The first of the new broadcasts,
on Feb, 22, monitored here,”—
“here” means New Delhi—

“charged the Jan Sangh and its for-
mer President, Mr. Balraj Madhok,
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with conspiring to destroy parlia-
mentary democracy in India, It
alleged that the ‘reactionaries’ were
trying to impose a military dictator-
ship on India.”

This is how Radio Peace and Progress
is conducting even today. The broad-
casts were on 22nd and 23rd February
and this is the reply of the hon. Minis-
ter today on the 16th March stating
that no further broadcasts came to their
adverse notice.

Now I would like the hon. Minister
to examine this. Imagine All India
Radio broadcasting such news that one
Russian leader is bad and another good,
that this should be the political com-
plexion in Russia, what would be the
reaction of the Soviet Government to
it? Will they tolerate it? Therefore,
what has the Government of India done
about it ?

Regarding ownership, although they
say that it is an autonomous body, I
will quote thc hon, Minister himself.
The hon. Minister, on the 20th Decem-
ber, 1967, had stated on the floor of the
House :—

“Whatever happened on the soil of
USSR, can anybody say that USSR is
not responsible ? That summarises the
correct position. Under the political
system prevalent in USSR, it is the
Government of USSR which is sup-
posed to sponsor everything that hap-
pens on the soil of Russia.”

This is the ownership, this is the con-
duct, this is the response and this is the
action of the Government.

Now, I come to Novosti,

This Novosti, a demon, has assumed
three faces now. The first face is that
this Novosti is the sponsor of Radio
Peace and Progress. In this respect,
apart from quoting several newspaper
items on the floor of the House, I
quoted certain broadcasts by Radio
Peace and Progress monitored in
Sweden and in Germany. The hon.
Minister did not take care to examine
and verify the correctness of it and, be-
ing an advocate of a weak case, he
started dilly-dallying by saying that the
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language differs and that he did not
know where it has been monitored. We
have our Embassies there; we have all
arrangements there to verify.

SHRI K. K. SHAH : You are re-
opening the whole thing now.

SHRI D. N, PATODIA : Why should
we not be able to check and verify the
correctness of that? The first face of
Novosti is that they are the sponsors of
Radio Peace and Progress. The whole
world knows it; the entire press of the
world has announced it. But still our
Government say they are not the spon-
sors of Radio Peace and Progress. In
any case, whether it is Novostj or it is
the Radio Peace and Progress or it is
anything else, it is a part of the Soviet
Government institution. It is, at best,
the wing of the same Department. How
can you, therefore, possibly justify that
while the Radio Peace and Progress is
undertaking a regular campaign against
you, you support Novosti on the other
hand ?

The second face of Novosti which is
a very dirty and a very very unfortunate
face is the indulgence into regular espio-
nage and subversive activities, What has.
Novosti done ? Who are they ? In this
respect, again, on the floor of this
House, four illustrations have been
quoted where the representative of
Novosti have been expelled on some
specific charges of espionage and sub-
version, namely, in November, 1963,
Congolese Government expelled; in
April, 1966, Kenya Government ex-
pelled; in May, 1967, Columbia Govern-
ment expelled and in June, 1967, Ghana
Government expelled. Even then the
Minister did not take any care to varify
the correctness of it. We have our Em-
bassies at each of the places. The press
throughout the world has announced it.
But we are ignorant.

Then, the latest case is that on the
15th February, 1968, the Nairobi dailies
have announced that one Mr. Venyamin
Dimitriyevitch Zakharev, a senior repre-
sentative of Novosti has been ordered
to leave Nairobi within 48 hours on
serious charges of espionage. It does
not stop there. They have established
that this Novosti is associated with
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‘K.G.B. and that they act jointly and
-operate from the same place.

I would now quote from Q. 1412 re-
plied by the hon. Minister on 21st
February with regard to these charges
which were levelled on the floor of the
House. The hon. Minister says :

“Certain newspaper reports to this
effect have been noticed. But Gov-
ernment have no information on the
truth or otherwise of the allegation.”

The world may know it; the entire press
of the world may know it. It may be
announced everywhere in several of the
‘countries of the world. But India
‘Government does not know it. This is
‘the competence and the intelligence of
the India Government. The press may
know it earlier. But India Government
will never know it. This is our effici-
ency. On this matter, the Government
‘has deliberately given a wrong informa-
tion by saying that they are not aware
‘of it, It cannot be so. If they are not
aware of it, then all your staff, the Em-
‘bassies there, are most incompetent and
they are not worth the penny that you
'spend on them.

What is the third face? The third
‘face of Novosti, a demon, is as repre-
sented by the hon. Minister himself,
The third face of Novosti is that it is
a Government organisation of Russia
with whom the P.I.B. has entered into
an Agreement and the Agreement is for
the exchange of certain articles, back-
ground materials and photographs. This
is the third face of it. Now, the Gov-
ernment of India claims that this is to
the advantage of the Indian Govern-
ment. The advantage is that whereas in
case of India, it will be placed in the
library and it will be made available for
publication to whoever is interested, in
case of Russia, all the material will be
published in the Russian papers. He
forgets that in the case of India, it is a
free press and in the case of Russia, it is
controlled press. Whatever be your
Agreement, the fact remains that the
Russian newspapers will carry only that
piece of news which passes their censor-
shi'p and which meets with their appro-
val.

6, 1968 NovoSTI
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It is an one-way traffic. Novosti had
been indulging in espionage and subver-
sive activities all over the world, and its
representatives have been expelled from
seven or eight countries, and it is with
this Novosti that India has entered into
an agreement, and thereby India has
given a licence to this organisation to
carry out espionage and subversive acti-
vities in this country. What advantages
have we got from this ?
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In this respect also, I would like to
point out the exact position with regard
to the material supplied by the PIB to
Novosti. In reply to question No. 1413
the hon. Minister had said that PIB has
been informed by Novostj that it has
started circulating some of the material
supplied by PIB and details of the utili-
sation of the PIB material are not avail-
able, So, only some of the material has
been circulated and we are not aware of
what those materials arc. This clinches
the issue. Whatever we may supply to
them, they will only publish that which
suits them, whereas in our case, what-
ever we receive from Russia is not only
placed in the library but is made avail-
able to whosoever wants to publish it.
In this manner, through this agreement,
the cntirc Soviet press will be carrying
out the activity of brainwashing on the
Indian people.

Now, 1 would deal with the circum-
stances of the signing of this agreement.
The hon. Minister has already said that
there was no consultation. The agree-
ment was entered into by Mr. Bharadwaj
with an organisation like the Novosti,
which is reputed for its espionage and
subversive activities, an agreement the
type of which has never been signed be-
fore, and which is one of the most un-
usual types of agreements. All of a
sudden on one fine morning, Mr.
Bharadwaj goes to Moscow for nego-
tiating, without the knowledge of the
Minister and without the knowledge of
the Cabinet and without the knowledge
of anybody. How peculiar it is! It
was not only that, but Mr. Bharadwaj
travelled from India to Moscow at the
cost of the Russian Government, which
is most unusual. The fare was paid by
the Russian Government and the agree-
ment was signed. Why was a departure
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made in this case ? We had the example
of the Voice of America agreement,
was another undesirable agreement but
which was very much less damaging
than this. Here, they are involved in
espionage activitics, but simply because
in the case of that agreement the Minis-
ter was not consulted and the Cabinet
was not consulted, the Minister had to
resign and the secretary was changed.
“The least that could be done in this case
is that the agreement should be revoked,
and the secretary must be changed and
the Minister must be humble enough to
resign. This is the only thing that can
be done in this case, and we must learn
the lesson not to permit these foreign
agencies, this radio, this ntelligence
organjsation and this press to combine
themselves and interfere in the social
and political life of our country.

We are setting a very bad example
through this agrecment. We must learn
that we should not submit our national
honour in this manner before the foreign
countries. I demand that apart from
revoking this agreement, jmmediately,
there should be a full-fledged investiga-
tion to examine the circumstances, the
background, the reasons, the advantages
and disadvantages of the entire agree-
ment and the functioning of this trio,
namely the KGP, Novosti and Radio
Peace and Progress,
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SHRI D. C. SHARMA (Gurdaspur):
How many representatives of Novosti
are working in India, and are their
movements as suspicious as has been
described by Shri Patodia ? Also, what
material has the PIB got from the
Novosti agency so far and how it has
distributed it ? Also, what material has
the PIB sent to Novosti in Moscow, and
what use they have made of it ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : I have no hesitation in
saying that neither Radio Peace and
Progress nor an body outside this coun-
try has a right to criticise any person in
this country or any citizen of this coun-
try. I am one with my hon. friend in
voicing my resentment against any inter-
ference whatsoever by outside agencies
in the affairs of this country. Let us
see what my friend Mr, Patodia has said.
1 am glad he has given me an opportu-
nity of discussing this question on the
floor of the House again so that if there
is any misapprehension it may be re-
moved. What is the method that the
PIB follows in distributing its own
material and receiving material from
other countries ? I receive material from

/
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the USIS, from the French embassy and
other embassies and from Russia also
and I keep them in the library. It is the
same for Novosti also. For the infor-
mation of my hon. friend I can cate-
gorically say this that even though the
agreement came into force from 1st
November. I am glad that my hon.
friend Prof. D. C. Sharma has asked a
question as we have not distributed to
anybody; we have not supplied to any-
body. The agreement is clear and I hope
my hon. friend Patodia reads the agree-
ment. The word ‘distribute’ is not in-
cluded in the agreement as an obligation
cast on me. The PIB of the Govern-
ment is not a distributing agency. It is
only giving out handouts and receives
handouts for the information of the
Government. May I ask Mr. Patodia :
is not every Embassy in this country
free to distribute material that it likes ?
Why should the PIB hand over material
to papers? The Embassy itself distri-
butes material to these papers; the
American Embassy, the Russian Em-
bassy, the British High Commission and
their Embassies distribute material to

the papers...
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Now let us see what is Novosti doing
in America. We receive material from
agencies like the British Information
Services, USIS, West Germany, Itlay,
Japan, etc. and these are kept in the
library. They also send material direct
to mewspapers. The special correspon-
dent of Amrit Bazar Patrika in his des-
patch dated 21st January of this year
says that the PIB-APN agreement can
be judged in its proper perspective if it
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is kept in view that the PIB is only one
of about 80 agencies and bureaus with
which the APN has entered into similar
agreements. He further gives a list
which includes the US news agency UPL
He says that the newspapers and jour-
nals with which the APN has regular
contacts include among others the
American magazine LOOK, one of the
most widely read West German maga-
zine. Bunte Illustrierte and the French
publication Paris Match which regularly
publishes APN colour photographs, and
that APN has also connection with the
publication of the Soviet journals, one of
which is Sputnik which is very widely
read in America and in England and
that it has handed over printing and cir-
culation of one of its latest publications,
the pretigious English-language maga-
zime Soviet Digest and also Sputnik to
the London Daily Mirror group; it has
also contacts with Washington Post and
New York Times in the United States
and the Tribune and Financial Times of
the United Kingdom. The ABC of the
Uhnited States jointly produced with APN
four half-hourly programmes three years
ago.

Now I can multiply these instances.
Do you want to be more Americanised
than the Americans ?

SHRI D. N. PATODIA : Where is
the necessity for this agreement in that
case? Why did you enter into that
agreement ? If a country like America
which from their point of view is the
best ideal of democracy in the world,—
Why don’t you have an agreement with
the American Government ?

SHRI K. K. SHAH : It is not neces-
sary. That is why. I told you as to
what we are doing with the material
that we have received. You had six
months. If I had sent to one newspaper,
you would have pointed it out to me.
And still, in the notice that you have
sent to the Secretariat of the Lok Sabha,
you have mentioned something. May
I read out to you what you bhave Fiven
in it? It is quite confusing. “It is
apprehended that where as Russian
material is being regularly circulated by
the PIB..."” Is this statement justified ?
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SHRI D, N, PATODIA : Why don't
you contradict it ?

SHRI K. K. SHAH : I have contra-
dicted it on the floor of the House,

ot wist g AW (@A)
aaTafa FERT IR AN F W wrwor
q Fgr ¢ A F fd ag ame
AT FATCHT & AT T §, A A
JaAmT

SHRI D. N. PATODIA : Why did
you enter into this agreement ?

SHRI K. K. SHAH ;: I will come to
that. Because you are not able to find
out the reason why I have entered into
the agreement, does it entitle you to go
on ad infinitum making statements ?
What you have said, on facts, is absolu-
tely incorrect. I do not use harsh words.
I have on the floor of this House made
it abundantly clear that that material has
never been circulated, and still, as late
as in this notice, you go on accusing me
that I have been circulating it and mak-
ing it understood that something very
wrong has been done. On the contrary,
I am extremely happy at one thing:
that you have fallen in line with me. I
have been all along taking the attitude
on the floor of this House, and I have
said, why do you want to concede the
assertion of the Government of the
USSR that Peace and Progress is an
autonomous body—

SHRI D. N. PATODIA : I am sorry
you are not replying to any of my
points.

SHRI K. K. SHAH : If you do not
find it convenient, I am helpless. But
what is convenient to you alone cannot
be given. What is convenient and what
is correct should be given. And from
this point of view, what is the case that
my hon. friend has built up? He has
brought in other things. Of course he
is ready to add to his argument as much
as he likes, but on the first thing that he
said, or conceded, I am extremely happy
that he said this. I am now dealing with
what he says. “The USSR centrols
every thing that happens”—he has quot-
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ed me. I am happy that at least a time
has come when Mr. Patodia has agreed
with my view and has quoted me. There
could not have been a greater justifica-
tion of the stand that I took all these
days than the one quoted by Mr.
Patodia and the time has come when
Mr. Patodia falls in line with what I had
said. Why do you say it is an autono-
mous body when the Government of the
USSR says that jt is an autonomous
body ? 1 entirely agree with that—what-
ever happens on the soil of the USSR,
whether it is Novosti or Peace and Pro-
gress or anything else in the system that
is prevalent, the Government of USSR
is responsible. I wish he had taken that
also from what Mr. Masani has said on
the floor of this House. Still, you want
to harp upon the same. Mr, Masani
had said,—"All these are facts of the
same dictatorship. Article 126 of the
Soviet Constitution very frankly lays
down that the party is the leading core
of all organisation—both public and
State”. That is the attitude. Unless we
take up that attitude, how do we ap-
proach the Government of the USSR
for the type of propaganda that Peace
and Progress is carrying on ? If you con-
cede the point that Novosti was respon-
sible, I have no objection. If you like I
will concede it. But does it help you ? It
does not help you, because you cannot
approach the Government of thc USSR
for what Radio Peace and Progress
says. (Interruption).

SHRI BAL RAJ MADHOK (South
Delhi) : You did protest, but was it
taken seriously ? Did they concede your
point ?

SHRI K. K. SHAH: I am coming
to that. We come to a stage where
our entire relationship with  the
USSR Government has to be looked
at while dealing with this point. If
there are some points on which they do
not agree With us, just as there are some
points on which the Government of
USA or the Government of Japan or of
Great Britain do not agree with us, it is
the totality of the relationship that is
built up that is to be taken into comsi-
deration, You may not agree with one
or two points, but let us look at it in
the context of the totality of the rela-

6, 1968 NOVOSTI 2082

(H.A.H. Dis,

tionship, whether it is the Government
of USA or the Government of USSR:
If there are some minor or even major
points on which they do not agree with
us, still so long as we have friendly re-
lations, we can go on persuading them.

My friend pointed out what happen-
ed on 22nd February. Whether the
reply was given by the Minister of Ex-
ternal Affairs or by me, the Govern-
ment is the same. I only wanted to
correct it. My reply would have also
been the same. As soon as it appeared
in the Hindustan Times, the hon. mem-
ber knows that it takes time when the
papers come through the department.
Let me tell the hon. member, I do not
believe in hiding anything. I believe in
taking up a stand on the floor of the
House so that even my worst critic will
not say that I am inclined to make a
wrong statement. It never pays. On
the other hand, it pays to build up a
reputation that a man is not given to
cvading or hiding. This happened on
22nd February, It naturally takes time
to come to our notice after it is pro-
cessed by the department. I have just
got it. | would only tell him that the
fact that we took up this question with
the Government of USSR and for some-
time it stopped is a feather in our cap.
It is an indirect admission. On a point
which appeals to his intelligence, he
should concede.

Then, he has dealt with the espionage
activities carried on by Novosti. He
has referred to my reply that I have read
the newspaper reports, but it is not pos-
sible for us either to verify or to contra-
dict it. He has referred to the Kenyan
Government taking action against the
representative of Novosti. Are they go-
ing to supply us proof about it? Will
it be right for us to ask them whether it
is right ? Can I say that the allegation
made by the Kenyan Government is
correct? The only thing I can say is,
I have gone into the report in the papers
and I have no reason either to contradict
or confirm it. In diplomatic language,
what does it mean ? (Interruptions) .
I am' not wusing any harsh words.
You said that I must resign. My resig-
nation does not depend upon you, it
depends upon Members of my party
and not you.
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My hon. friend, Shri Rabi Ray asked,
are you prepared to enter into such
agreements with others ? On the floor
of this House I have made a statement
that I am prepared to enter into the
same type of agreement with any other
country in the world, and the fact that
no country has come forward shows
that the agreement is more favourable
to India and not to others ' (Interrup-
tion). 1 am receiving materials from
USA, 1 am sending material to them,
they are sending material to me and so
on. They arc not obliged to distri-
bute.... At least on paper there is an
obligation to distribute so far as APN
is concerned. Who will undertake . the
responsibility of distributing as far as

. APN is concerned.
ot wfawEor aweRdt 0 arfseEr

a9 & a5 fam fafend S smdiaa
FY AR fogETA § AT IE F A0
FEAIT I A F feaq Ao
Famg ?

SHRI K. K. SHAH : Onc day it is
CIA, the other day there is somebody
from KGP, Why do we want to be
pushed by thesc pressures? Let us do
what is in the interest of this country.
On paper at least it is there. I must
have got your thanks for scoring on the
wording. Shri Bharadwaj deserves con-
gratulations for this agreement which is
something in our favour. In this draft
he has scored over the draftsmen of the
Russians.

SHRI BAL RAJ MADHOK : Are
the Russians fools to take him there and
pay him the fare ?

SHRI K. K. SHAH: Everybody
thinks he is a clever man. The man
who laughs last is the clever man.

SHRI CHANDRA JEET YADAV
(Azamgarh) : Sir, the allegation is there
that he has been paid by the Russians.
The hon, Minister must clear this point
on behalf of the officer.

SHRI K. K. SHAH : As far as the
officer is concerned, he is one of the
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most dependable officers you can ever
get. He is also a clever man,

SHRI D. N. PATODIA : No other
country has signed this agreement,

SHRI K. K. SHAH: Novosti has
entered into such agreements with eighty
people. Because Russia never keep any.
thing oral, they have put it down in
writing.

SHRI D. N. PATODIA : How does
it happen in the case of America and
Britain without any agreement ?

SHRI K. K. SHAH: Convey my
thanks to them because the oral under-
standing continues between wus. Since
you have forced me, tell me how many
English films I am importing from
America and England. Do they not
affect the social structure of this
country ?

SHRI D. N. PATODIA: You are
diverting.

SHRI K_ K, SHAH : You have been
saying that there are three methods in
which this country's social structure is
being affected.

What is this international living ? We
have to takc a balanced attitude so long
as we want, in the context of the overall
situation in the world, to carry on friend-
ly relations with both. We have to put
up with certain things. 1 am very
happy I got an opportunity. I am thank-
ful to you. I want to convert you to
my way of thinking. So far as our
material is concerned, I have been told
that our material has been sent to some
of the papers in Russia, I am trying to
get the publications so that I can be of
assistance to this House. With these
words, I thank the House for giving me
an opportunity to explain the case.

19.56 Hrs.
The Lok, Sabha then adjourned till

Eleven of the Clock on Thursday,
March 7, 1968/Phalguna 17, 1889
(Saka).
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